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LOK SABHA DEBATES

LOK SABHA

The Lok Sabha met at
Eleven of the Colck

[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Scheme to promote traffic and render
more efficient services

*322. SHRI K. MALLANNA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Railways have
announced its new scheme to promote
traffic and render more efficient ser-
vices to the customers; amd

(b) if so, the salient features there-
of?

THE MINISTER OF RAILWAYS
(SHRI L. N, MISHRA): (a) and (b).
No new scheme as such has been
recently announced but continuous
efforts are made to promote traffic and
render more efficient service to
customers,

SHRI K. MALLANNA: Efficiency
in the railways is going down, there
is delay in the starting and arrival
of trains; there is shortage of wagons;
there is want of safety in the railways
and so many other things are there
which go against the interest of the
railways. It is stated in the reply
that continuous efforts are made to
promote traffic and render more
efficient service to customers. What
are these continuous efforts?

SHRI L. N. MISHRA: It is wmot
fair to say that efficiency is going
down but we are having some diffi-

2

culties, especially in the last few
months, mainly in industria] relatiohs
and labour situation. We are taken
a number of steps to promote passen-
ger amenities and facilities and also
improve punctuality. Out of 9 zoncs,
6 zones are working well in the mat-
ter of punctuality; the three zones,
Norih-eastern, Northern and Eastern
have been very badly affected and I
must confess that in these three zones
punctuality is not more than 55--65
per cent. Wagon position is not bad
but it depends upon the industry.
Some industries have been given pri-
ority; they get wagons earlier. We
had some problems in the movement
of cement. Yesterday, I said in the
Rajya Sabha that about 91 per cent
of the demand has been met on - the
cement side. On the fuel side also
we are trying our best to meet the
demand; in fue] there has been some
shortage but a number of steps have
been taken to improve matters: main-
taining close liaison with trade and
industry, introduction of container
service of closed wagons, popularis-
ing freight for wagon schemes, freight
forwarding schemes in parcels, new
out-agencies, quick transit service,
reduction in compensation schemes
because of efficlency—it has come
down by about Rs. 40 lakhs, new
amenities to passengers, improvement
in catering etc. We are thinking of
setting up a corporation for catering.

MR. SPEAKER: The simple ques-
tion was whether there iz any new
scheme and the answer was ‘mo’.
From where do the supplementaries
arise?

SHRI K. MALLANNA: In the Iat-
ter part of the reply he said that
continuous efforts are made to render
service to the customers. In that
context, may I know what is the
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compensation paid to the passengers
for loss of their luggage and goods
and what is the revenue loss due to
ticketless travel?

SHRI L. N. MISHRA: That figure
is not with me at present. I have
said a number of times here that we
pay compensation to the tune of Rs.
14 crores g year. This year we have
paid so far Rs. 40 lakhs.

dl QR WA WA : WA
HeEy oY A ¥ & S H amar 5 14
FUE AT AT g4 N af 2 §
¥7 g5 I agr & 5 o 9w 50 €
01T T FY TCE A A I8 FH FE
£ sa Tl A wiasiw a =i s gl
Frar & A gfad g geaear g
R g R IFAT AT ?

QI ww & w4 5 o Al
¥ s wfgar 50 7 55 wfawa dz
et & 1 & T R E R ag s0 ¥
55 sfama mfgal & Az w97 v y&@
oI W7 7 ¥ T T F AR
wddg & a1 Tgt Y suaeqaw § @@
&rF T ¥ W A w77 7

sff QoWo Yo faer : 27 aF qgew
T FATA K AT H T 7 AT KL gAY
at gi 74 & 1| AfFq fosaT aga ag
ru g ¥ AT I A Xarw

E4

A aF AR A g F A
ag A3 T2 % 50 ¥ 55 Te¥r mfeq
a1 T T F7F 50 ¥ 60
iz et argg o 74 & 0 Az
I9A F7 TI7 F<A 98 § 5 Argefm
wre®, faar 947 FTEqgF a1 AR A
axg Wy X A E IT F 77 W wa
qr & A1 wdY Iy v qar § av

a8t fis adter fa # gy w41 wAdg
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W HAgL W=ET § fgew Ay g,
S 1 A & 1 it fadew Az
wied 39dl § 5 7agd & 9 wgam
A & fre wfgg g i w@r ¢
fag & mfzar az a= @ &

SHRI B. K. DASCHOWDHURY:
About the goods traffic, the minister
said that a number of measures have
been taken like container service,
closed wagons etc. May I know
whether it is a fact that a large num-
ber of goods and wagons have been
misplaced at various stationg angd if
so, what is the number of wagons
approximately which are misplaced
daily and what other measures are
contemplated to be taken to make
up this loophole in the railway wag-
on movement?

SHRI L. N. MISHRA: I have alrea-
dy stated what measures have been
taken. It is a fact that there is leak-
age or loophole in the movement of
wagons and there is an organisation
for it which is looking after it. At
the moment we have no new scheme.

wulew wafeal ¥ <rerwmay
foareran wfefa it feanft dsw

*324. sft gameT qi¥

)
o WA g TAR FT O &4 7

(#) =ar 3% m=ve ¥ 37 Aefy-
T ST ¥, At WA g
whafa &1 7 § TF &, wTwm
farraaT  gfafa ) fandy &% <
A7 wfr ax fafes &7 3 @ o
& aY ofz 7, A o L ¥ |y sy
A WY AT

(=) @ wfter Fieml #
qelr  wlafadl v 17 w7 F ww aw
7 faeew & war wrow § 7
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THE MINISTER FOR RAILWAYS
(SHRI L. N. MISHRA): (a) The
quarterly meetings of the Official
Language Implementation Commit.
tees are generally /h.eld regularly.

(b) Such Committees have been
corstituted in all the Subordinate
Offices except a few units which are
either temporary construction pro-
jects or are very small organisations,
where it is not considered necessary
to constitute these Committees.

st gaes qi® T 7 AgRT
37 qfAEl & AW TAET, i i qSA
& W wigt sreary fwior &Y cfedtaard
TEE

st q®o oo fawy @ g INW
i ¥ qar wiafear o g€ 2,
faT & weaw A% @i wfeeT @
& 1 ¥ Ty WG dE F ot 7g whifa
g faw & weter g8 € 1 W B2
qfwet ¥ % wafeat o e w8,
wWifs awi 918 fax & (o), ooy,
W AT § | Fegw o € f6g
Wt 3 wafeat @ v wf &

s gaTey qid @ v ¥ Sa mEa
¥ qaa & fF O dnsAt ¥ 7 whafaat
TS E L ¥ X 37 dvei ¥ AW
® T 1 A0 4T GF O Wt &
& Y S2ET 2 T Sigh 7 wiwfar wy
T T

_ S QW gHo faw gl w g
NAFE «F G E, AT aw & g orm
Q@ e, @t mieaw dvis enize
wafew adff el g § 1 A gfre g

AGRAHAYANA 18, 1885 (SAKA)

Oral Annvers 6

¥ T | IT F v oA AT My
T E

st qmeT o : T FAET ¥
afodl Fa@Egz @A § oAt 3 wnt
TR I F A W F BT @
&1 7ar f=d fomraw afafagi @
TR HT AT & a1 T ; W g, & fwe
e il g 2

Y gro  wAe  faw : afafamt
M7 fearidie gw v A war §
we 4° ¥ 3w w17 & 99 1 9w
¥ wre Has ¥ o o § oI iz
it w3 ¢ oaw I e
¥ or W & Afew = Wy ot
FTR WA faar @rar &

St O W WHAW T 4§
¢ f5 zferwr H-%97 W) T99
wg A e H# F v s @
| FEF SINAT TN A& WA gO§, 2
o it # =Y & fhh st ox mwe
qar goT & 7w A fed ¥ we
¥ fog € ThAT &1

st qo go fam . wifgw-wrefm
L 9T Al §, Wi % o et gF
awa & fod #1€ &re aroat Ad &)
wrgare fgdi # & ur Y, S ey
WIgi TEI g, FTI(® T6 7 wrawaFar i
T &

WSAW WP g GATH WTAT &
e ¥ A § 1 weTT ug § e Wt wifwgw
qas; ged e wRdw w e
T & W wT A | Wy s
FRRAE T at Hvaw e @ §

oft my femlr : S ST Y W
& WE-aTeT §, wrITASE 1004
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&1 wfawifas s% @ &7 F1€ q74H
grm, o & fafaw o9& & smar wx
T WGHY H WEAATHT TFAT FUH
Eikac il

st g¥o oo faw o g waTH ATl
¢ fx fafww &=t & wigwrd aq
AR g AT ¥ are F1% A
fog o 1 &faw & ug a1 w81 w7 sga
g f® wfaw wridw &9y (g
W T g6 AW faar o1 % 1 ag TN
TN 8 1 &y w97 agr o9, JE
ary & 930 &1 99T A7 AfHATg §
qE AT AT FT GAW FRLT 0d ) owwe
& T g = @1 9T wIE 9w
FL 2T, @ T FT TF H wHES 0000
5 fag gw 37 &1 IFfsT af =
g 2

st o gao famrdt : HaT wgRy
¥ vy ¢ 5 Wz difew ¥ oafw
wifeee Samee $73 § | |7 77w
<& wat § fr faw s § Sifer @ g,
gl ¥ TR wifeaT Ta st F1 AR
¥

ot Qo Yo fm - A T a4
T A ¢ | Ffew e g v Qe
gr =ifgm

SHRI THA KIRUTTINAN: I would
like to know from the hon. Minister
whether any decision has been taken
recemitly by this Committee and it
has been implemented in the South-
ern Railway to ask the railway em-
ployees to change the zona] codes and
the numbers on carriages and wagons
to Hindi script alone, not to other
local languages.

SHRI L. N. MISHRA: I have no
information about it. If there is
any thing like that, I will look into
It B Y 0 |
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oft ware g : Bt 5 w9 & i ga
WTTE ¥ Ay & w2uw ow §, war few
e a1 33 & am wfz feg @ &,
Afsrw walt & 5% | & Wi g § 5
ferdr dm=tr oY wew Feosw W
# ferarr =fgm, e sigft & oy feramr
arfgg

e wgEw: § qasag faAr IFE
f& wg war= AITEwe T s TATHEwT
FHEr Fr Afew F arr ¥, Afww
AT qEen AR § w7 & Fgt
9gF 1T §

St §WR A ¢ G HATH TI RS AT
Farr ¥ g\ A9 A gEL WEAY gIEGT
FY gar qoF fagr g 1 a1 e 3w
g foFar g | wr & 7 728 g fear
fo & & fost & sqeww fFar & 7

off qWe qAo faey : & 7 ogw w
& o qefra wraTst 1 w9 § ST Smar
¥ amw § aga & SwAT o e A
AT g fora gg & 1wl Wik figy
# ot & Wi 3T ¥ oft } 1 g qor,

 IT MW AT T § FTHT AT

% i frd g § S g Y
agi fo@ o @ § 1 dfew gurdy Aife
ag & fF s, e war s fgft
# amw sfz faa o |

werw wgAm & "}TT w1 Trwer-
gt wgar g, AfFT qw T fewre
F 1€ 77 JrEferd 7 @, Ot |
ar f& wfiwT |7 w3 W o9 T9
fog sw F1 QAT qEar § ) W
¥ TS FIT q1% W1 T AETT FT G,
I ¥4T qar grn fF agr ot Feaw
REgMIBE?
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17 fewewy, 1973 %Y 34w faerag T
. QuRgE gt afeal w1 weE oA

*325. st §W WA qAT ;. HTIN
weft ag Tara Y FaOU F 4 F

(%) == 17 faavaz, 1973 1
JAAYT-FEIHET  qAwT AT FIAT
A T @A F a= 340
famreqz wamds”’ et 9T wifqai
st wt off ; AW

(&) afe &, a1 ¥ 921 ¥} 7=
¥ wT & au7 <t safwdt ¥ fawg
w1 FTEAET #1 o & 7

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) Yes, Sir,
on 16th September, 1973 and not on
17th September, 1973,

(b) While 34-UP Bilaspur Indore
Express was on the run between
Kareli and Bohani on 16th Septem-
ber, 19873, a loud noise was heard by
the Guard in TLR SE. 4717. On
checking at Gadarwara station, it
was noticed that somebody had fired
what appeared to be a rifle shot
resulting in damage to window glass
panes only. There was no injury to
any passenger but a minor injury was
susta’ned by the brakesman due to
glass splinters. The case is under
investigation of the Government Rail-
way Police,

st gw war wAf ;. wew S, T
®Z 9T qg g e @ ¢ | oF ¥
F w=x T 79 A 5 gz gt &
afwr fee o arfaal & geem &t w7
TR IWE HAET IR g A s
2 1 & s g g f o @t A
M J9TdY o § oFE T8 wqAr g !
SYC afz owE T A Sk faeTe v
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wraaTgr #1 0 q4r AAT F 77 AFC
FT gzardt w1 gUIfa T 8 wd fay
A FAET F A FIT IS AT Q@
g?

st q®o g Fawy @ g At FET
731 #foT & g1 T &g 7 ), W
T & FEATT FI 9T §A ag ATV
# 7t % wwar | gL aF 424 Iz
FY AT § WA gfew & wEwifeay
AFT 99T § & 43,000 aF ITHT
#or @A w1 AR 1 s
gl Fgdl £ 5 @ avt e ¥
T G g1 FT AFAT, THHET W
F+2 &1 I3 Wied | 9 99 a7 T
FT sgaear A A ag wIaT TE
fr feafs @1 0% 8% | fe ot oY o
mfear § ITH Ao wree fo & &1
st & | AfeT ZaeT & WA e Wy
T ¥ f5 o wear et gk e ¥
MET A AT 9w F wroor gf oy,
wrEY & WA At AG T 7

st & wu Wi sy f, wwAT
grey Wi fag ww sl § ¢
faaraye dwwda ¥ 10 97, 1973 W
araT $T @ ¥ | g wfeds & Tt
& iz 7 wrf e, wAIT W
fag stgt F1 &0 SeTH AT | W4y
®Y w77 mar e e et Y anft
W | W EE B & 9
¥ wear w7t feird formrd fieeg it o
To WY A guT | WIW @9 oany §
fie ox g9T gEeat ¥ g O weAT
&Y T & &Y ST AT ©T T g
g g 1 wifeT et & § wEd
AT ST wawY R 3 &, R
i FT T A A qAw Y §, A
AT AT A AT HT F W} G
A 7 g I9F T ovq wqr w7 ar
‘E?



i Oral Awswers

oft qWo Qe faw : T AT ¥
avraT &1 favare 98 4g A7 ATAWE
§ 1 v s xw faeg & wre Fafe
§ @ et g F § R F g
wfaa & AR qg Afaai w11 Sto Wio
fo #1 areq  agET I 7€ AT A
awt ¥ wr), g7 o SRAT SO ¥
avrx W a¥ & qfem @ Ft arer
45,000 a% TFEAT BT § fomd fodr
aqfea wifes waw FT  WTEARFAT

g

T g% AAAE AT A F9 fE
a feve @07 FT 99 &, g AT G
¢ o A% Sfaw g A AT &
w1 R Fw
ﬁﬁwqﬁwﬂ'@ﬂﬁﬁ'g | =
@ W T g TR L @I & IO
wew, fagre i e § A g
& wrrar § fF g wga WS TG ¢
Afpr JaH QR FA HT TTE @
@R

ot WY WP w0 A A
fis gaT T W FEIRET B & A1 R
g% TE ¥ qTY, G ¥ IT @IS A
W W a<g & werd gt § o
i % ww 3o YA T, W
W& gANT 9 & Taww g1 e
A8 & w= g fandt o IR &
qr T & 6= ¥ W TQ WAy T
s, At ar f www AR A
T fawTs eqfa wREw @ o,
QT &1 o7 &, qar i wRrangr
& I FA@r wgeT fawrx &5 aife

FwfEr T Teraer wifsay & €

g

off g®e gwo ﬁ‘ﬁviﬂ
fear Wi f6T 98 %< g7 2 § fe oy
owk:

DECEMBER 4, 1998 Orai Answers Y

“To the extent postible, Gevern-
ment Railway Police are provided on
all important night passenger trains
to ensure safety of passengers in
the affected areas.”

“The Railway Protection Fopee
staff have been directed to extent
all possible cooperation to the
GRP men....»

A gw s @ &1 o mfeni § W
AT I § @MW v g7 fewde oft-
I § % A7E Ao Ao Gre WR
Ao Glo The & AM @ & | T8 A
wer g€ & T argT ¥ mer wwré T
g Jar gk e F

st maew wigear : wa g
W o THo W agT 7§ §, AfwT
qRTETET dWa § gfew ad @
W AT § 1 F Ay w91, v X
w1y A1 &9 free wT X M M
wTE ¥ o gl e Fudt ar aw
& qor TaT fiF AFET qATEY | A W
arz Agf a1 | &= 9% fafzwn & @
¥ o T &AW awar g a7 GFoed
w Wz § 1 XW W F wEAw
AT sA WG E?

W Q¥ o e cam gw @ &,
e waEy A fowraa & fe ol
o ¥ §mr ¥ M, gET A g &
fagre &, @} PRME § w92,
gt weAd w2 @) &, ¥ W owe ) ow
oF ARG FAT 7 Y AT a® AT FAAY
woaT oY § Tt f g M F o e
O ¥ T & | §§ A ¥ yaw
TR & agam wrfgd WY Ay
w7 WY JEanr aifgd )

Wt weoht wf : wEw AP,
oy ¥ Wi, 97w 7 9gw Yaw deaiw
W ey ¥ wrdr §, wEA ¥ W
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o wq & 7 Tgr 91 ITAYL AY 9T
AT & TEF A7 AN ¥ fest F qa
T 9 FT G F AL F Q6T ar
& @1 31 9z, afeT W F4-
wif@t & #ré o AF A, A oz fesd
¥

wer WgRg . FfAar a1 e
sfgam, waiw wfdd

st weaRt wif - ara O Ser
ﬂrg}ﬁ(ﬁ?q‘ro TTo To FISHET. ..

WA WG - THo UFo Mo EIE
I ZTF AZY &, a5 W1 AT FFAT
T qg & g &y

|t &1 wik a5 % smn
it Far, ama N fod @ T
AfeT IqT a1 T3 FE F T TATAE
WA 92700 OFA & fad o9 a8 &7 @
-4

WSO WS HTAA T wigTarT
QYT T/ F TY WOOHT G1E G IS H
ER R i

Government owned Refineries under

Construction
t
887. SHRI HUKAM CHAND

KACHWALIL:
SHRI P. GANGADEB:

Amdt, Bill

(2) Bongaigaon Refinery-cum-
Petrochemicals Complex in
Assam,

=t o W wgET | Herw ARy,
& q41 A & S wgen g fE g ot
femrgads & a7 ¥ faar qwg s
A fraar &1 g aar % o AW
¥t ufg gr F@T IFA g AT 0N
gy Y st ? afz =, @t Feeer
A1 WM ?

ot T WERT : HTIA AT WA FY
7TE T &= fraT & |

MR. SPEAKER: This is not a re-
levant question. You asked for the
names besides Mathura and he has
mentioned two. Is it relevant? You
will go by relevancy.

Y g¥R wer wgETg : SR W
g faar &, By st F qeT § )

WETH W : 4§ Y T ara gi—
QR 9T UF a0 & &9 Fr§ 9 oft
@ i oF F 7 TR oA fea—
g, vk ¥ e w TR B R
%, 39 feqem o o, § e W
q¥r g—ugFdrad v g, §9 A

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state the names of Government owned
refineries under construction at pre-
sent besides the Mathura Oil Refi-

nery?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROQAH): Besides Mathura 0il

Refinery two more public sector re- s
fineries are under construction at W

present. These are:—
(1) Haldia Refinery Project in

West Bengal; and !

WA AT TnfEd

oft gewr Wy v ¢ TR ot
ware foar 8, o ¥ Y www q@ &
CER S I ¥ wEr —ut, % aw
W we § 1 v & e e
fir forr &Y & AT T §, I TN AR
wrr wToW ®T ¥, T fee doft

o ww wx wwf : frer dw firs-
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- wlY duwiw wowm : gfEm fomn-
af & FAGET a3 faferas
| 2 1 3 d¥wor mAt 67,50
FAT qam R

MR. SPEAKER: Mr. Borooah, you
please be relevant. He only asked
about the’construction work and you
reply to that only. I am not going to
allow you to go beyond that, He mus*
be relevant to the question and your
reply also should be relevant.

Y gew WA woMT ;- qU "
o AT HIE-FIIEET AT I F £,
A9 F WG F A AT GG WA A
fawam. st =90 fAsa,  FW0 IAF
far g = ¥ Gl aan, afz
qaqd, ., .

wsaH HERA | N FEGAMT *
ak ¥ q\L 1418, §H FIA A A

T g g

oY gew weY wuET ¢ AT a9 A
g1 #T fawdm &1 A% o1 ae ae
fawam, da fawad, sas0 @9 Ao
w1, /7 IqF 98 7w F F7E FTCQGAT
AR, IAFT ITAM FT £

MR. SPEAKER: I am sorry,
does not arise out of it.

this

SHRI KRISHNA CHANDRA HAL-
DER: Mr, Speaker, Sir, ariging out of
the answer, I would like to know from
the hon. Minister—he said that Haldia
refinery is under construction—when
the construction is likely to be comple-
ted and when the refinery would be
commissioned; and what would be the
employment potential after commis-
sioning the refinery at Haldia.

SHRI D. X BOROOAH: Fuel part
of the.Haldia Refinery would be com-
pleted by the middle of 1974 ‘while the

"lube part would be completed by the

AGRAHAYANA 13, 1895 (SAKA)
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end of 1974. The employment poten-
tial would be around 700 to 800—not
more than that—and the crude would
be about 2.5 million tonnes,

SHRI B. K. DASCHOWDHURY: In
view of the statement of the Hon.
Minister, I would like to know whe-
ther_1he proposed Haldia Refinery will
recelve any adverse eflect from the
fixeq crude supply from the Arab
countries. If that is so, whether tne
Government is considering to receive
the same from some other source.

MR. SPEAKER: This is about the

construction. You can ask about the
construction.

SHRI B. K. DASCHOWDHURY: He
mentioned about the crude to the ex-
tent of 2.5 million tonnes,

MR. SPEAKER: Let me know how
does it arise out of this?

SHRI B. K. DASCHOWDHURY: It
arises from the Minister's statement.

MR. SPEAKER: I am not allowing
this.

SHRI INDRAJIT GUPTA: 1 would
like to know from the hon. Minister
what are the factors responsible for
the delay in the construction schedule
(original schedule) of the Haldia re-
finery Project. Everybody knows that
it is behind the schedule. 'What are
the factors responsible for this delay
and to what extent can the contractors
responsible for designing and erection
be held guilty for the delay?

SHRI D. K. BOROQAH:, This was
one of our first ventures in designing
and constructing and fabricating
major parts by our indigenous efforts.
So, there has been some delay in fab-
ricafion of the various parts of the re-
finery since it was based on indigenous
efforts. Secondly, this area was at
that time somewhat out of the way
since there was lack of communication
and that also took some time.
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Tlim'lly, there was persistent labour
trouble in that area....

SHRI INDRAJIT GUPTA: The con-
iractors are responsible for that.

SHRI D. K. BOROOAH: Initially,
there was labour trouble at the con-
tractors’ level and also between the
different organisations and all those
who were there. That also delayed
production Of course, there was
overall tardiness in locomotion also.

SHRI D. N, TIWARY: May I know
whether care has been taken and a
scheme has been framed to utilise the
by-products of the refuse such as gas
ete. from the refineries?

SHRI D. K. BOROOAH: 1If he
means ancillary industries, I would
submit that we have already started
construction of a fertiliser factory in
the immediate neighbourhood of the
Haldia project or the Haldia refinery
itself. Licences have been issued to
a number of ancillary project which
are not wholly dependent but subs-
tantially or considerably dependent on
the refinery for their raw materials.

Rapid ral} transit scheme for Bombay
Suburban section (W. Railway)

*330. SHRI MADHU LIMAYE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a group of social wor-
kers from Juhu (Bombay) have sub-
mitted a Rapid Rail Transit Scheme
for the Bombay Suburban Section,
Western Rallway;

(b) whether the Prime Minister has
received a complaint that the scheme
was not being examined by the Rail-
wa;r Officers on the ground of prestige;
an

(c) the action taken or proposed to
be taken by the Prime Minister to
overcome obstacles in the matter of
examining and implementing the

DECEMBER 4, 1973
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scheme, which is likely to alleviate
the difficulties and sufferings of the
commuters?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) The
Juhu Junior Chamber, Bombay has
submitted a plan entitled “Rapid
Rail Transit System for Western
Railway's Suburban Section”,

(b) Yes, Sir.

(c) The plan submitted by the Juhu
Junior Chamber was thoroughly
examined at all levels of the railway
administration and also discussed in a
series of meetings with the Juhu
Junior Chamber but was not found
feasible of implementation having re-
gard to the convenience of the majority
of commuters and the gperational
difficulties involved. However, this
matter will be reviewed once again
by & group of senlor officers of the
Rallway Board and Western Railway
in discussion with the Juhu Chamber.
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PROF. MADHU DANDAVATE; In
view of the crowding of passengers
during peak office hours, is it not
necessary that a review of this scheme
should be urgently undertaken so as
to remove all the difficulties during
the peak hours? Is it not a fact that
due to these peak hour difficultics, a
lot of accidents are taking place, a
lot of congestion is observed? In
order to remove these difficulties, will
you not give priority to a review of
this scheme?

SHRI L. N. MISHRA: I will give
top priority to the review part of it.

0il Exploration in Arunachal
Pradesh

*331. SHRI E. V. VIKHE PATIL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have
drawn up an oil exploration pro-
gramme in Arunachal Pradesh; and

(b) if so, the broad outlines thereof
including the objectives and the esti-
mated cost of the programme?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Oil India Limited,
has drawn up an oil exploration pro-
gramme in the Ningru area of Aruna-
chal Pradesh.

(b) In the period 1974—77, 0Oil India
proposes to drill four exploratory
wells, one each year. The objective
depthr of each of these wells will
range from 4570 to 6100 metres. A
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major part of these exploratory areas
lies in trackless, dissected,
mountainous regions beyond a large
torrential river fordable for 3 months
only in a year. The estimated cost
of this exploration programme is over
Rs. 9 crores.
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SHRI KRISHNA CHANDRA HAL-
DER: Has the oil exploration pro-
gramme been taken up by Govern-
ment only in Arunachal Pradesh or
also in other States? If so, which are
the States and which are the areas?

MR. SPEAKER: The question is
only about Arunachal Pradesh.

SHRI KRISHNA CHANDRA HAL-
DER: He is prepared to answer.

MR. SPEAKER: He is ready to
answer all questions, but this is only
about Arunachal Pradesh.

DR. H. P. SHARMA: 0il India took
the mining lease for the exploration of
oil in NEFA some ten years ago, and
I understand they have exclusive right
of exploration. Oil India has also
another responsibility, namely, of sup-
plying three million tonnes of crude
to the two refineries. My question
arises frem the fact that there have

" been persistent reports that the latter
Job, that is, the job of supplving crude
does not leave adequate managerial
and technical cadre in Oil India to
complete the exploration job. Could
the Government take the House into
confidence and say whether they are
faced with this difficulty and, if so,
what steps they are going to take to
remove this difficulty?

SHRI D. K. BOROOAH: The fact
1s of otherway about. They have a
good many experts who are thirsting
for more work because the work they
are doing, of supplying three million
tonnes, is merely what is called deve-
Jopmental work. They have quite a
few experts; all of them are Indians
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who are capable of doing exploratory
work. So, in fact, they are in- need
of more work rather than less.

DR. H. P. SHARMA: If I may just
get the latter part of the answer.

SHRI D. K. BOROOAH: They need
more work and they are capable of
doing more exploratory wark.

DR. H. P. SHARMA: The prelimi-
nary report said that there is a vast
oil-bearing structure there, and ten
years after, you have not been able
to make use of this potentiality.

SHRI D. K. BOROOAH: I am
afraid the hon. Member has not seen
the Manbhoom area which I have seen.
It is right in the deep forests of NEFA
and a road has to be laid through the
deep forests, and every step has to
be measured very carefully, because
it is a very complicated structure and
also a very deep structure. All that
takes time. Ten years is not a very
long period. After they took the lease
they have been doing the work from
1968 they started this work.

»
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Construction work at Nanganallur
Railway Station (Southern Railway)
t
*333. SHRI SEZHIYAN:
SHRI C. CHITTIBABU:

Will the Minister
be pleased to stale:

of RAILWAYS

(a) the progress made in the con-
struction work at Nanganallur Rail-
way Station between Si. Thomas
Mount and Menambakkam on  the
Southern Railway;

(b) whether the constru'ctjbh' Wurk
is going according to the schedule; and

(c) if not, the reasons for the de-
lay? '

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) At the
proposed Palavanthangal railway
station (near Nanganallur) works
such as formation, track linking, ex-
tension of the bridge, Island platform
and alterations to the level crossing
have been completed so far.

(b) No,

(e) A dispute among the local peo-
ple about the site of the foot-over
bridge and booking office of this sta-
tion is the main cause of the upset
in the schedule of the construction
work. The construcstion work is likely
to suffer further ag some persons have
since filed a civil suit in the court re-
sulting in an injunction directing the
Rallway Administration not to pro-
ceed further with the construction
work unless the injunction is vacated.

SHRI SEZHIYAN: In this case may
I know whether there was any dispute
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about naming the station and whether
the proposal made by the muricipa-
lity and recommended by the State
Government had been acceplea?
S’mndly. he said that there was »
civil sui¢ pending. Since when it is
pending and what steps have been
taken by the Uovernment tu vacate
the injunction given by the court?

SHRI L. N. MISHRA: We got a re-
port from the State Government sbout
the name; we can change only on the
recommendation of the Home Mims-
try. I have written to the Chief
Minister to send his recommendations
through the Home Ministry, We have
no objection so far as that suggestion
is concerned if it is to be named after
a martyr who lost his life. . I do not
know the date on which the suit was
instituted; it was fileg a few months
back. We are taking steps to gel it
vacated, but I cannot say by what
date it will be vacated.

Training of Power Engineerg for main-
tenancey of Thermal Power Stations

*334. SHRI M. S. PURTY: Wil the

Minister of IRRIGATION AND
POWER be pleassad to state: ’
(a) whether Government propose

to train Power Engineers for operation
and maintenance of large Thermal
Power Stations in the country, and

(b) if so, the main features there-
of?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b): Various State Electricity
Boards have arrangements for the
training of personnel required for
operating thermal power stations. In
addition, the Central Government is
running institutions at Durgapur and
Neyvell for training operators and
supervisory staff. The training facl-
lities are proposed to be further aug
mented to,‘mm the Fifth Plan nesda
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SHRI INDRANIT GUPTA: May 1
know whether any assessment has
been made for the fifth plan period
of the number of additional qualified
engineers who will be required to cope
with the planned increase in power
generation and if so, what it is that
number, whether those qualified engi-
neers will be available within the
country or whether there is lkely to
be any shortfall and whether any
steps are being taken to simultane-
ously train up an adequate number of
qualified engineers so that the pro-
posed power generation plan may
not suffer for want of trained and
qualified personnel?

SHRI K. C. PANT: The question is
a very limportant one. Power pro-
gramme depends op the proper dove-
tailing between training arrangements
and the setting up of new units and
also updating maintenance know-how
of the staff already in position. The
details regarding the number of Insti-
tutes to be set up etc. are being worked
out. The Ministry is actually engaged
in this task and shortly I will be in a
position to Indicate more clearly what
the numbers are. g
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Fegtiliser Plants in Maharashira

*339. SHRI SHANKERRAO SA-
VANT; Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
io state:

(a) the number of fertiliser plants
oftered to the State of Maharashtra
during the last two years and their
proposed location;

(b) which of them are awaiting
approval of the Central Government
at present and what ig their capacity;

(c) the reasons for dropping the re-
maining plants; and

(d) whether Government of Maha-
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about delay in decision by Govera-
ment of India in this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (d). The
setting up of fertilizer plants is deter-
mined on overall techno-economic
considerations and other relevant tac-
tors, and in doing so, due regard is
given to the views of State Govern-
ments. As regards Maharashtra,
particulars of proposals under cob-
sideration for creation of additional
capacity in the State are given in the
statement laid on the Table of the

rashtra has expressed any views House.
Statement
Name of the party Propased  Items of manufacture Remarks

capacity
(per annum)

location

Bombay area Ammonia—66,000 tonnes Letter of Intent to the
Soda ash—66,000 tonnes  party has been ex-

Ammonium tended from time to

Chloride—66,000 tonnes time and presently is

valid upto 31-3-1974.

. Maharashtra Co-opera-
tlivc Fertilizers & Chemicals

2. B.J]. Pate]l Jalgaon Ammoni;—3,33,203 tonnes The propasal is being
examined.
Urea—5,00,000 tonnes.
3. Fertilizer Corporation of
India Ltd. (Public Sector)
(a) Urez/NPK Dchottle- Trombay Additianal capacity 25,00 The project is being
necking Scheme tonnes of Nand y;z,oao implemented und is
tonnes Pz O expected ta be com-

. pletedin 1975.

The scheme is under

«b)_Expansicn of Trombay Trombay  For additional praduction
v) consideration.

(Trombay of 75,000 tonnes per
annum e.ch of N. and
P205 in the form of com-
plex fertilizers

To produae 1,20,003 tonnes This is under consi-
of N psrannumin the, deration,

(c)vl;’ew Project (Trombay Trombay
form of urea

Note :  In addition, Government have been informed that the feasibility of serting up a
phosphatic fertilizer plant in the Nhava-Sheva re is under study by the State
roment. No formal request for the issue of a letter of intent has so far been

received in this regard,

MR! SPEAKER: It is very gnod. We have finished 10 questions to-day.

- = =¥
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WRITTEN ANSWER TO QUESTIONS

Revenue Accuring from increaseg
Excise Duty on Petrol

*323. SHRI BAKSI NAYAK: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the additional revenue likely to
be collected during the current year

as a result of increased Excise Duty
on petrol; and

(b) what is the basis of Govern-
ment’s assessment about the likely
consumption of petrol and petroleum
products?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) The increase in the
excise duty on motor spirit is expected
to yield a revenue of about Rs. 50
crores during the current year on the
assumption that there will be a fall
in consumption by 25 per cent as a
result of the steep increase in the
price from 3rd November, 1973.

(b) The demand forecasts of petro-
leum products are prepared and re-
viewed perodically on the basis of
consumption trends and other relevant
factors. The assessment of the likely
fall in the consumption of motor spirit
is in the nature of an estimate,
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Iucrease in the number of Monopoly
Houses

#3228, SHRI SAROJ MUKHERJEE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether there is an increase in
the number of Monopoly Houses in the
Industrial Sector;

(b) the names of the Monopoly
Houses and the Industrial Sectors to
which they belong; and

(c) if so, the reaction of the Gov-
ernment therefo?

THE MINISTER OF LAW, JUSTICE"
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). In
the light of the revised Industral
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Licensing policy announced by tiov-
ernment in February 1973, undertak-
ings registered under section 26 of the
Monopolies and Restrictive Trade
Practices Act, 1969 i.e,

(i) the undertakings which by them-
selves or together with their inter-
connected undertakings have assets of
not less than Rs. 20 crores, thereby
aliracting provisions of section 20(a);
or

(ii) dominant undertakings which
by themselves or with their intercon-
nected undertakings have assets of not
less than Rs. 1 crore, thereby attract-
ing the provisions of Section 20(b) of
the Monopolies and Restrictive Trade
Practices Act, are considered as Large
Industrial Houses.

These are not essentially the same
as defined earlier by the Monopolies
Inquiry Commission or the Industrial
Licensing Policy Inquiry Committee.
As the concept of Large Industrial
Houses has thus undergone a funda-
mental change and the previous basis
for classification has been discontinued,
it is not possible to apply any common
criteria and express an opinion on the
increase or otherwise of the number
of Large Houses in the industrial
sector.

A list showing the names of Large
Industrial Houses which have regis-
tered under the M.RT.P. Act as on
the 30th Srptember, 1873, is laid on
the table of the House. Place in Li-
brary. See No. LT-5898 173, It is not
possible to classify the Houses by
industrial sectors as each House com-
prises undertakings engaged in diverse
activities.

(¢) Does not arise.

Negotiations with I.C.I, regarding a
Coal-Based Fetiliser Project

*320. SHRT JYOTIRMOY TOSU:
Will the Minister of PETRODLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have re-
cently started negotiations with the

Imperial Chemical Industries, UK. for
setting up a coal-based fertilizer pro-
ject;

(b) wheher Government  have
already contacteq two members of
the international Board of Directors
of 1.CI. (UK.) for the purpose;

(c) if so, a gist of the negotiations;

(d) whether it is the policy of Gov-
ernment to invite multinational firms
for investment in India on a liberal
scale; and

(e) if not, why these negotiations
with the I.C.I. (UK.)?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

AND CHEMICALS (SHR! SHAH-
NAWAZ KHAN): (a), (d) and (e).
Indian Explosives Limited have

evinced interest in setting up a ferti-
lizer plant in India at a suitable
location based on either fuel oil or
coal as feedstock. A firm proposal,
when received from the company in
this regard, would be examined
inter alie with reference to the pre-
sent policy of Government in regard
to participation of foreign firms in
the fertilizer field and on overall
{echno-economic considerations.

(b) and (c). In their meeting here
in October, 1973, the senior function-
aries of the ICI showed interest in a
project of the type referred to, but
there were no specific discussions
on this subject; nor has any formal
approach or commitment been made
in this behalf,

Increase In prices of Gypsum Supplied
by F.C.L

*335. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the Fertilizer Corpora-
tion of India has recently increased
the price of gypsum supplied to the
farmers;
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(b) if so, the reasons therefor; and

(c) whether there is a scarcity ol
gypsum at present?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR! 'SHAHNAWAZ
KHAN): (a) to (c). Essentially, gypsum
mined by F.CI. is used as a raw
material for production of ammonium
sulphate at its Sindri Unit and Off-
quality are, thrown up during mining
and not suitable for fertilizer produc-
tion is available for other applications.

Apart from some gypsum sold in
1969-70 1o the State Government of
Haryana for promotional purposes in
run-of-mine (unbagged and in lump)
condition in 1969-70, there were no
regular commercial sales of gypsum
for agricultural purposes till the end
of 1872-73. In 1973-74, however the
Corporation effected gales of gypsum
to the Marketing Federation of Punjab
and Haryvana at the rates indicated
below:—

(i) Gypsum of 60 mesh and packed
in polythene lined second-han-
gunny bhags of 50 Kg. capacity
ex-Suratgarh station—Rs. 115
per tonne.

(ii) Gypsum powder of 60 mesh
and packed in polythene lined
new bags of 50 Kg. capacity
ex-Suratgarh station—Rs. 126
per tonne,

The above rates
railway freight.

are inclusive of

Since the sale of production this
form has been effected by the Corpo-
ration for the first time, the question
of any price increase does not really
arise,

No reports of gypsum scarcity have
come to the notice of the Government,
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Import of Procaine Hydro-chloride by
LD.P.L.

*337. SHRI NAWAL KISHORE
SHARMA : Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) whether Messrs. Indian Drugs
and Pharmaceuticals Ltd. have been
allowed to import Procaine Hydro-
chloride during 1971-72 and 1972-73 and
if so, the quantity imported;

(b) the amount of foreign exchange
involved by way of imports; and

(c¢) whether indigenous manufactur-
ers were contacted each time before
permitting import and with what re-
sults?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). No import licence
for import of Procaine Hydro-chloride
wag issued to M/s. Indian Drugs and
Pharmaceuticals Ltd. during 1871-72
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and 1972-73. However, a quantily of Directive to State Governments to

24.7 tonnes of Procaine Hydro-chloride
was imported by them during the pe-
riod 1971-72 against the licence issued
for licensing period 1970-71. An
amount of Rs. 7.42 lakhs in foreign ex-
change was involved by way of im-
ports. The item is on the ‘Restricted
List' under the Import Policy, that is,
licences were issued on restricted basis,
keeping in view the indigenous avail-
ability, on the recommendations of the
DGTD. Further, the application for
licence was made by M/s. ILD.P.L.
after making an assessment of the in-
digenous availability of Procaine Hal,

Setting up of a High Powered

National Energy Commission to

draw up an Emergency Plan for
Power

*338, SHRI N. K. SANGHI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have tak-
en any decision to set up a  high-
powered Nationa] Energy Commission,
instead of the proposed ‘Energy
Board’, and also to draw up an emer-
gency plan for the next two years;
and

(b) whether Government have also
considered the feasibilily of import-
ing gas turbines to meet the power
needs in the industrial belts of the
country?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) No, Sir. However, steps to maxi-
mise generation of power are being
taken.

(b) The feasibility of importing gas
turbines to meet power needs of the
industrial belts as such has not been
considered. However, a proposed to
instal gas turbines in Bokaro Steel
Plant and Bhilai Steel Plant as captive
plants for meeting their urgent power
requirements is uynder examination.

curb Petrol consumption

*340. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleas-
ed to state:

(a) whether the Central Govern-
ment have asked the State Govern-
ments to cut down the Petrol con-
sumption; and

(b) if so, the reaction of
Governments thereto?

State

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Yes, Sir.

(b) State Governments will no
doubt take steps accordingly.

Conversion of Tiruchirapalll-Tuticorin-
Tirunelvei Metre Gauge line into
Broad Gauge

+311. SHRI M. K. KRISHNAN:
Will the Minister of RAILWAYS be
pieased to state:

(a) whether Government have any
proposal for the conversion of Tiru-
chirapalli-Tuticorin-Tirunelveli line
of Southern Railway from metre
gauge to broad gauge; and

(b) the broad outlines of the pro-
posal? '

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) and (b).
A proposal to convert the Madras-
Tiruchirapalli - Madurai-Tuticorir
metre gauge seclion into broad gauge
was considered but not taken up. A
survey has, however, been carried
out for conversion of the section from
Madurai to Tuticorin/Tirunelveli to-
gether with the proposal for linking
Karur to Madural by B.G. The report
is under examination.
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Exemptions Granted to Drug Firms
from Licensing Provisions

3192. SHRI K. §S. CHAVDA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether one of the conditions
stipulated in the orders exempting in-
dustries from the licensing provisions
issued during 1986-70 was that no
foreign exchange expenditure, direct
or indirect was involved;

(b) whether some of the foreign
drugs manufacturing firms have di-
versified production under the exemp-
tion orders involving foreign exchange
expenditure; ang

(c) if so, whether Government
make a thorough inquiry into all such
cases and take action against the
Firms found guilty of having con-
travened the conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). In the orders
of October 1966 exempting industrial
undertakings from the provisions of
Industrial Licensing for the manufac-
ture of new articles by diversifica-
tion, it was stipulated that no addi-
tional foreign exchange expenditure
would be involved. This was further
amended by the orders of December,
1967 which permitted divergification
in the case of priority industries, even
if additional import of raw materlals
or of minor balancing equipment was
involved. Drugs and Pharmaceuti-
<als is one of the priority industries;

(c¢) Does not arise.

Limits for Diversification of Produc-
tion by Drug Firms under Exemption
Orders

3193. SHRI K. S. CHAVDA:
SHRI SOMCHAND
SOLANKI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
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state:

(a) whether under the exemption
orders in force from 1966—70 one of
the conditions stipulated was that di-
versification could be achieved upto
certain limit only;

(b) if so, what
prescribed;

were the limits

(c) whether some of the foreign
drugs firme exceeded these limits by
adopting various devices; and

(d) if so, what action Government
have taken or propose to take against
such firms?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Yes
Sir. To the extent of 25 per cent of
the licensed or registered capacity by
value of the undertaking.

(c) Yes, Sir.

(d) The question as to what action
should be taken against foreign drug
firms who have effected unauthorized
production in excess of their capacity
is under consideration.

Shortage of raw material for Polyes-
ter Fibre Industry

3194. DR. H. P. SHARMA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the Polyester Fibre in-
dustry in the country has been suffer-
ing from a serious shortage of raw
material, especially D.M.T.;

(b) if so, the monthly requirement
of thia industry for DMT and the ac-
tual supplies made during each of the
past six months; and

(c) the steps taken or being taken
to ensure full supplies te that industry
and by what time that would be pos-
sible?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.
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(b) The requirements of DMT con-
suming units based on respective li-
censed capacities per month is about
1800 tonnes. The total supplies from
.indigenous and imported sources dur-
ing the past six months has been as
under:—

(In tonnes)

May June July August September O-cwl_-er

1001 1181 1248 337 750 40

(c) All necessary measures are be-
ing taken to recommission the DMT
.and para-xylene plants of IPCL. Let-
ters of Authority are also being issu-
-ed to the users for import of DMT,

Construction of new Station at
Thumba near Trivandrum

3185. SHRI VAYALAR RAVI: Will
‘the Minister of RAILWAYS be pleas-
-d to refer to the reply given to Un-
-starred Question No. 4853 dated 27-3-
1873 regarding the opening of New
Station at Thumba near Trivandrum
and state:

(a) whether the construction of the
Railway Station at Thumba has been
-delayed considerably;

. (b) if so, the reasons therefor and
if not, the progress made in the work
so far; and

(¢) whether Government has taken
-a final decision regarding the opening
-of a passenger booking gtation and it
s0, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). The question of availability of
line capacity on Trivandrum-Quilon
Section and the financial viability of
the shuttle service proposed by the
Thumba Project Authority are cur-
tently under examination. A deci-
sion on the construction of railway
Station' at Thumba will be taken on
the completion of this examination.

New Railway Division in Kerala

3196. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is any proposal
to set up a new Railway Division in
Kerala; and

(b) if so, the broad outlines there-
of and the time by which it is expect-
ed to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Conditions Stipulated under Exemp-
tion orderg for diversification of pro-
doction by Drug Firms

3197. SHRI SOMCHAND SOLAN-
KI: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether under the exemption
orders in force during the -period
1966-70, one of the condition stipulat-
ed was that details of the diversifica-
tion programme would be reported to
DGTD along with certain facts;

(b) whether the reports referred to,
were duly made by drugs firms with
foreign equity exceeding 26 per cent
to the DGTD;

(¢) if so, what are the details of the
reports made and whether any record
was maintained of such reports by
DGTD; and

(d) what checks were applied to
verify that the diversification pro-
grammes fulfilled the conditions sti-
pulated in the exemption orders?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (d), Ip the orders
issued in October 1966, which allow-
ed free diversification upto 25 per cent
of the licensed capacity, the indus-
trial undertakings were required to
intimate to the appropriate technical
authority the particulars regarding
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their revised manufacturing program-
me and the new articles proposed to
be manufactured and also the value
and nature of the minor balancing
plant, if any, added by them. In the
abgence of specific separate return
specified in this behalf, by and large
they were including the diversified
items in their over all monthly pro-
duction returns, which are reflected
in the regular records maintained by
DGTD. Ip cases of doubt, DGTD
could ascertain further particulars
from the industrial undertaking and
make reports to the Administrative

Ministry.

Installation of Equipment for Diver-
sification Programme under Exemp-
tion orders

3198. SHRI SOMCHAND SOLAN-
KI: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether one of the conditions
stipulated in the exemption orders in
force from 1966-70, was that for un-
dertaking diversification programme,
only minor balancing equipment
would be installed;

(b) whether some of the foreign
drug firms undertook diversification
programme by making substantial ad-
dition to plant and machinery;

(c) if so, whether Government
would make a thorough inquiry in all
such cases and take legal action
against firms found guilty of viola-
tion of the exemption orders; and

(d) whether for manufacture of
new bulk drugs substantial addition
of plant and machinery is required?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) One of the
conditions for the facility of free di-
versification permitted since October
1966 to February 1970 was that such
diversification shall not entail instal-
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lation of any additional plant and
machinery except Balancing equip-
ment procured indigenously.

(b) and (c). If a case of diversifica-
tion without a licence, by installation.
of substantial additiona] plant and
machinery, comes to the notice of
Government, Government would en-
quire finto it and take suitable action.

(d) This will depend upon the na-
ture of the new bulk drug to be pro-
duced and the facilities available in
the plant and machinery already in-
stalled in the undertaking.
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Agreement with Soviet Firms for
Calcutta Tube Rallway

3201. SHRI BISHWANATH JHUN-
JHUNWALA; Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have con-
cluded an agreement with two Soviet
firms for the construction of Calcutta

Tube Railway;

(b) it so the items of work for
which this agreement has been sign-
ed;

(c) whether these firms will make
the technical know-how available cr
will they also supply the necessary
equipments as are not available in
the country; and

(d) what would be Indian partici-
pation for the works signed under the
agreement and when the work will
actually be taken in hand?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (¢).
Two contracts on Soviet assistance for
the Metropolitan Transport Project in
Calcutta were signed on 6th Novem-
ber, 1973 between the Ministry of
Railways (Railway Board) and
“Technoexport” of Moscow. One of
the contracts provides for deputation
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of 10 Soviet gEpecialists to India and
the other for training of Indian
personne] in the USSR on different
construction aspects of the under-
ground railway.

(d) Actual construction works are
to be done by Indian firms and the
work has heen staried.
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Reservation of Posts for Graduates—

Direct recruits in resultant vacancies

in Acoounty Department of Western
and Southern Railways

3203. SHRI VEKARIA: Will the
Minister of RAILWAYS be pleased 1o
state:

(a) whether the orders issued in
Railway Board's letter No. E(S)-1-§1/
CPC/88 dated the 16th/17th April,
1962 that 20 per cent of the resultant
vacancieg in Grade Rs. 80—220 (pres-
cribed) accruing on 1st April, 1956 as
a result of upgradation of posts should
be reserved for Graduates direct
recruits, have been implemented in
the Accounts Department of Western
and Southern Railways;

(b) if not, the number of resultant
vacancies and the number of Graduate
Clerks eligible for promotions in such
vacancies but not yet promoted,

(c) the steps taken to ensure imple-
mentation of these orders; and

(d) the number of the super-
numerary posts created for Graduate
clerks eligible for such promotions?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
MOHD. SHAFI QURESHI): (a) to (d).
The Hon'ble Member presumably
refers to Railway Board's letter No.
E(S)-1-61/CPC/83 dated 16/17th
April, 1962 ang the orders contained
therein have been implemented in the
Accounts Department of the Southern
Railway.

Information with regard to the im-
plementation of the said orders on the
Western Railway is being collected
and will be laid on the Table of the
Sabha in due course.
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Contract Between F.CI and Techno-
export Foreign Trade Company of
Czechoslovakia

3204. SHRI RANA BAHADUR
SINGH;

SHRI G. Y. KRISHNAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Fertilizer Corpora-
tion of India has signed a contract
with Technoexport Foreign Trade
Company of Czechoslovakia for the
supply of designs, engineering require-
ments and machinery for liquid nitro-
gen gas plant to be installed at Korba
in Madhya Pradesh;

(b) if so, the main features thereof;
and

(c) whether the fertilizer factory
at Korba in Madhya Pradesh will
increase its production capacity and
if so, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) Yes, Sir, but the
agreement will become effective anly
after it is approved by Government.

(b) The agreement envisages poy-
ment of Rs. 75,136,000 in non-conver-
tible Indian Rupees for design and
engineering of the air separation and
liquid nitrogen wash plants and for
supply of certain other items of equip-
ments,

(c) The Korba Plant is designed to
produce 2,28 000 tonnes of nitrogen
per annum equivalent to 4,95,000
tonnes of urea per annum.

Creation of Additional Thermal
Power Capacity for Lift Irrigation in
Bihar

3205. SHRI MADHU LIMAYE: Wwill
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether in view of the fact the
water flowing through the Gandak,
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IBudh.i Gandak, Sone and Ganga rivers
in the State of Bihar is going waste,
Government propose to undertake a
vast programme of lift irrigation; and

(b) whether Government would also
n"mke additiona] thermal power capa-
city m.ainly for lift {rrigation and
energising pumping sets for irrigation
burposes at suitable places in the
State of Bihar?

THE DEPUTY MINISTER THE
MINISTRY OF IRRIG&TIONLN AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The Government of
Bihar have a programme of undertak-
ing lift irrigation schemes in the Fifth
and subsequent plans. Requisite addi-
tional therma] and hydre power capaci-
ty to meet the future needs, including
those for life irrigation and energis-
ing pump sets for irrigation, will be
planned in accordance with the heeds
and resources.

Dealerships Given to Unemployed
Graduates Engineers from Bihar.

3206. SHRI JAGANNATH MISHRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased 1o
state:

(a) the number of unemployed
graduates/engineers in Bihar who

have been given the dealership in
Petrol by public sector undertakings
during the last two years;

(b) the number of applications
pending with Government; and

(c) when the decision is likely fo
be taken on these applications?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (¢). In
November, 1969 IOC introduced a
scheme whereby its dealerships were
awarded to unemployed engineers/
graduates belonging to low income
groups on a preferential basis. Since
December, 1971 the Corporation modi-
fled the scheme to give first, preference
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in the allotment of is dealerships to
disabled defence personnel widows/
dependents of those killed on duty and
missing in action and ex-servicemen
on the basis of the recommendations
made by the Director General of Re-
settlement in the Ministry of Defence.
This scheme presently applies to the
Corporation-owned retail outlets and
all other dealerships.

2. As far as Bihar State iz concern-
ed the IOC issued appointment letters
for retail outlet dealerships to eleven
unemployed graduates/engineers for
the above mentioned scheme. Out of
these eight retail outlets have .ince
been commissioned. This information
pertaing to the period commencing
from 1st January, 1973.

3. In view of the nature of the
scheme the question of any pendency
of applications with the Government
or the IOC does not arise.

Allotment of Bookstalls to Unemployed
Graduates Enginecrs

3207. SHRI JAGANNATH

MISHRA :
SHRI CHANDRA SHEKHAR

SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of unemployed Gra-
duates/Engineers who have been allot-
ted Bookstalls at different Railway Sta-
tions so far,

(b) the number of aplications for
allotment of such stalls pending with
Government; and

(c) when decision on these applica-
tions is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c)
Tt was decided to allot bookstall con-
tracts ati some stations to Cooperative
Socleties of educated unemployed
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graduates subject to their fulfilling
certain prescribed conditions. Only
seven Cooperative Societies have so
far applied for the contrazts out of
which one Society has been allotted a
bookstall contract. Cases of the re-
maining six Societies are pending and
will be finalised after the Societies
furnish full details to the Railways.

It has recently been decided to allot
bookstalls also to:—

(i) Associations of unemployed
educated youngmen registered
under the Societies Registra-
tion Act of 1860, if no verifica-
tion from State Government
authorities, it is ascertained
that this is permitted by that
Act.

Two or more educated unem-
ployed youngmen entering in-
to a partnership deed.

(ii)

As instructions in this regard have
been issued to the Zonal Railways only
recently, it will take some time before
action for the allotment of contracts Is
finalised as applications have to be
called for giving adequate time to the
applicant.

Proposal from ‘Caltex’ regarding
Refining of Crude for 1.0.C.

3208. SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any fresh proposal has

been received from ‘Caltex’ for refin-
ing of crude by them on behalf of

1.0.C.;

(b) if so, the main features thereof;
and

(¢) reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

(b) and (¢) Do not arise.
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BC and ST Holding Posts in Educa-
tional Institutions Run by Railways

3209, SHRI AMBESH: Will the
Minister of RAILWAYS be pleased to
state;

(a) the total number of Principals,
Head Masters, Post-Graduate Teachers,
Trained Graduate Teachers and Pri-
mary Teachers in the Intermediate
Colleges, Higher Secondary Schools for
boys and girls, separately run by the
Railways in all the Zones, zone-wise;

(b) the number of scheduled castes
and scheduled tribeg in all the catego-
ries and in all the Zones mentioned
above;

(c) if the reservation percentage for
the above communities to the posts of
the Principals, Head Masters and Post
Graduate Teachers has not achieved,
the procedure adopted to complete the
reservation quota; and

(d) whether Government propose
to recruit Principals Head Masters and
Post-Graduate Teachers by direct re-
cruitment or by taking on deputation
from centrally administered territo-
ries and if not, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (d)-
The information is being collected and
will be placed on the Table of the
Sabha.
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Agreemen! Regarding Height of Kadana
Dam on Rajasthan Gujarat Border

3211, SHRI NAWAL KISHORE
SHARMA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether any agreement has
been reached with regard to the height
of Kadana Dam on Rajasthan-Gujarat
Border; and

(b) if so, the main features thereof?

THE 'DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The Governments
of Rajasthan ang Gujarat concluded
an agreement in 1966 about the deve-
lopment of the Mahi river. It was pro-
vided in this agreement that the Gov-
ernment of Gujarat might build Kadana
dam with the full reservoir leve] at
RL. 419 ft. In 1970, the Government
of Rajasthan had suggested the lower-
ing of the level to 410 ft. The matter
was gone into in detail by the officials
of the two State Governments and
Central Water and Power Commission.
Finally, the Government of Rajasthan
indicated In September, 1973 that they
agree to retain the F.R.L. at 419 ft.

Survey for Ral] Link between Erna-
kulam and Madural

3212. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased tn refer to the reply given to
Unstarred Question No. 263 on the
24th July, 1973 regarding Railway line
between the Cape and Trivandrum
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and conversion of
kulam line into
state:

Trivandrum-] -
Broad Gauge and

(a) whether Government have con-
ducted the survey for the Rail link
between Ernakulam and Madu-
rai;

(b) if no techno-economic survey
has been conducted, their basis on
which Government reached the con-
clusions stated in part (c) of the reply
to the aforesaid Question;

(c) whether Government now pro-

Pose to conduct a survey for this line:
and

(d) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) to (d). The proposed line would
pass through the Western Ghats.
Even without a survey it is obvious
that the construction of this line would
involve a huge capital outlay. Be-
sides, the line would be too expensive
to maintain and operate. The line is
also likely to be restrictive in capacity
on account of the steep gradients and
sharp curves as it will have to traverse
the hilly portion and dense forests.
Adequate traffic is not likely to be
generated to sustain and make it eco-
nomically viable. A survey of the line
would, therefore, not be justified.

Cash amounts pald to Loco running
Staff who performed duty during
August 1973 Acgitation

3213. SHRI SAMAR MUKHERJEE:
SHRI MOHAMMAD ISMAIL:

Will the Minister of
be pleased to state:

RAILWAYS

(a) whether the Loco Running
Staff who performed duty during the
agitation from the 2nd to 13th
August, 1973 were paid cash amounts
and furnished with meals over and
above their usual Allowance;
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(b) if so, whether the rates of such
payments were uniform at all
Centres;

(c) the rate fixed and the autho-
gity under which such payments
were sanctioned; and

(d) the total amount involved on
this score?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). Loco Running Staff who per-
formed duty during the agitation
were granted a cash award. This
was in pursuance of the statement
made by the Minister for Railways
in Parliament on 13th August, 1973
wherein he had, inter-glia stated
that he took this opportunity of
expressing his great appreciation of
the good work done and the high
sense of duty displayed by all the
staff, supervisors and officers of all
ranks who had gone all out to keep
essential services moving in the
country. He had also stated that
their services will not go unrecognis-
ed. Many of them had to face
coercion and physical violence and
sustained injuries. Their commend-
able services under very trying
conditions will be amply rewarded
and that he was confident that
Parliament would be one with him
on this. The total amount of cash
awards sanctioned for loyal staff on
all the Railway Administrations was
Rsa. 20 lakhs. This amount had to be
distributed by the various Railway
Administrations having regard to The
number of such staff on duty taking
into account other factors; as such
the rate of reward sanctioned in each
cdse would not, therefore, be uni-
form.

Supreme Court's Observation on
Expenditure on Elections

3214. SHRI BIRENDER SINGH
RAO: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state the steps Govern-
ment propose to take to avoid pay-
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ments from discretionary grants and
spending money on the eve of elec-
tions in different constituencies
under the garb of public good in the
light of the observations made by
the Supreme Court of India in the
case of Ghasi Ram Versus Dal Singh
and others—19687

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
The observations of the Supreme
Court in the case of Ghasi Ram
Versus Dal Singh and others, were
brought to the notice of all the State
Governments and Union Territory
Administrations as well as the
Ministries/Departments of the Gov-
ernment of India. Government
consider that instead of making any
specific provision in law in this
behalf, which would tend to make for
rigidity, the matter shoulg be regu-
lated by convention.

Family Control in Managements

3215. SHRI SAMAR MUKHERJEE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether to implement the
directions of the Monopolies and
Restrictive Trade Practices Commis-
sion any step has been taken to
bring down ‘“family control” in the
managements;

(b) i so, the nature of direction
given; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). The
functions of the Monopolies and
Restrictive Trade Practices Commis-
sion is only to give its advice on the
matters referred to it under sections
21 and 22 of the MRT.P. Act. The
Commission has not given any such
General advice about bringing down
‘family control' |n managements.
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However wnile taking decisions on
proposals under sections 21 and 22
(including those referred to the
Commission). Government have been
taking intp account the gquestion of
bringing down the “family control”
over the management of undertakings.

(c) Does not arise,

Resultant delay in panel's work and
decision due to tactics by firms

3216. SHRI R. V. SWAMINATHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:

(a) whether the Chairman of the
Monopolies and Restrictive Trade
Practices Commis=sion has stated that
tactics by firms delay panel's work
and decisions.

(b) the steps being taken to remedy
such delaying tactics by the flrms;

and

(¢) the numher of cases still pend-
ing with the Commission and for how
long?

THE DEPUTY MIN'STER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) No such
general allegation has been made by
the Chairman of the M.R.T.P. Com-
mission.

(b) Does not arise.

(c) Seven cases referred to the
Commission for enquiry under sec-
tions 21 agnd 22 of the M.R.T.P. Act
between 28th April, 1973 and 3rd
November, 1973 are pending with
the Commission. Twelve cases per-
taining to enquiries into restrictive
trade practices which went before
the Commission between December,
1971 und Oetober, 1973 are also

pending,
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Application from Government of
Tamil Nadu for starting a Nylom
Industry

3217. SHRI THA KIRUTTINAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to

state:

(a) whether the Government of
Tamil Nadu have applied for an indus-
trial licence to start a Nylon industry
near Madurai in Tamil Nadu;

(b) if so, the actions taken by the
Government of India in the matter:
and

(¢) the reasons for the delay in

issuing the licence?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and ‘(b). Yes, Sir. Gov-
ernment have issued a letter of Intent
to the Tamil Nadu Industrial Deve-
lorment Corporation on 29th Decem-

ber, 1971 to set up a wunit to
manufacture 2,100 tonnes/annum of
nylon yarn.

(c) Foreign collaboration and capi-
tal goods proposals submitted by the
State Industrial Development Corpo-
ration are under consideration of
Government,

Major and Medium Projects in Orissa
under Examination in Planning
Commission

3218. SHRI ARJUN SETHI: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the number of projects, medium
and major in Orissa which are under
examination in the Planning Com-
mission; and

(b) the names of such projects
which are expsected to be cleared
before the commencement of Fifth
Plan?
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THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI SIDDESHWAR
PRASAD): (a) Ome major and eight
medium irrigation projects of Orissa
are under examination.

(b) If the replies from the State
Government to the comments of the
Central Water and Power Commis-
gion and the Ministry of Finance are
received in time, it is expected that
it may be possible to complete tech-
nical scrutiny of the following six
medium irrigation projects of the
State before the commencement of
the Fifth Plan:—

Ramiala

. Ramanadi Stage-I
. Baghalati

Jora

. Baghua Stage-II

. Harbhangi,

- L IR TR T

Setting up of Caustic Sod; Industry
by larger Business Houses

3219. SHRI R. R. SINGH DEO:
Will the Minister of PETROLEUM
AND CHEMICALS be pleaged to
state:

(a) whether there is an acute
shortage of caustic soda;

Government of
India has decided to permit larger
business houses and foreign compa-
nies to establish new units for caus-
tic soda;

(¢) the number of business houses
and foreign companies which have
made applications for putting wup
new units; and

(d) the extent to which caustic
soda supply position in the country
is likely to be eased after fhe propo-
sed new units start functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
2526 LS—3

(b) whether the

NAWAZ KHAN): (a) Some shortage
of caustic soda developed due to rise
in demand unaccompanied by cor=-
responding incresse in production
from the year 1970. The supply posi-
tion has improved, of late, due to in-
crease in installed capacity and con-
sequently in production.

(b) Caustic Soda is included in the
list of industries open to Large Hous-
es and foreign companies.

(¢) The number of such applica-
tions received from April, 1971 to
October, 1973 is 15.

(d) The gestation period of new
Caustic Soda units is somewhat long
and production therefrom can be ex-
pected to start after a period of
about 3 years after all approvals are
accorded. However, additional pro-
duction would come on stream on
commissioning of Caustic Soda pro-
jects under implementation which
will very greatly ease the supply
position.
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Co-ordiﬁaﬁon of Road and Rail
Services

3224. SHRI P. VENKATASUB-
BAIAH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any efforts have re-
cently been made for co-ordination of
road and rail services in the country;

(b) if so, the nature thereof; and

(c) the results achieved and if not,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) and (c). Following conclusions
were arrived at in the tenth meeting
of the Transport Development Coun-
cil held in February 1873 for further
coordination of road and rail services:

(i) The Motor Vehicle Act, 1939
should be amended to provide
for permissive powers to
State Governments to take
Railway representatives on
the State Transport Authori-
ties in respect of regions
where there ia need for rail-
road coordination.

(ii) Transport Development Coun-
cils should be set up at State
levels on the lines of the
lines of the Transport Deve-

lopment Council at the
Centre to consider gquestions
relating to coordination of
various forms of transport.

(iii) Provision of integrated rail-
cum-road service to develop
regions which have traffic
potential, but are not served
by rail presently, by having
a fleet of road vehicles which
should be made available by
the State Governments in
their respective areas for
carrying traffic to and from
the rail-heads.

The conclusion under item (i) above
has been noted by Ministry of Ship-
ping and Transport for inclusion in
the next Motor Vehicles Amendment.
Bill. The conclusions under (ii) and
(iif) have been referred by the Minis-
try of Shipping and Transport to the
State Governments. Three States,
viz. Tamil Nadu, Andhra and West
Bengal have since set up Transport
Development Councils at State level
in which Railwayg are also represent-
ed. So far, no proposals under item
(iif) has been received from the State
Governments but 165 Out-Agencies
are already being operated by Rail-
ways at present.
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Charges of restrictive Trade Practices
against Foreign Companies

3226. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY  AFFAIRS be
pleased to state:

(a) what is the paid-up capital,
total assets, total and gross .profits
turn-over, of the branches and sub-
sidiaries of the foreign-controlled or
foreign-owned companies as in 1960-
61, 1970-71 and 1971-72;

(b) how many of the foreign-com-
panies under the control of multi-
national Corporations operating in
India have been charged with res-
trictive trade practices during the last
five years;

(¢) nature of charges against each
of these companies; and

(b) what action, if any, has been
taken on these charges?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The value of
paid-up capital, total assets, gross
profits (i.e. profits before tax) and
turn-over of Indian subsidiariea of
Foreign companies and wvalue of
Assets, Turn-over and gross profits in
India of Branches of Foreign Com-
panies as defined under Section 591
of the Companies Act, 1956, during
the latest two years in 1969-70 and
1970-71 are given a&s under. Branches
of foreign companies have no sepa-
rate paid-up capital earmarked for
India.
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Indian Subsidiaries of Foreign Companies

(Rs. in crores)

1969-70  1970-71
1. Paid-up Capital = . 2 . . R 2562 272°7
2. Total Assets . - 1032° 4 10781
3. Gross Profits , ) . . . . " 141°4 1490
4. Turn-over/Sales . . . . 14067 1577°0

Branches of Foreien Companies as defined under Section 591 of the Comparies Act, 1956.

(Rs. in croren)(

[
1969-70  1970-71
1. *Assets , . . . " . 1411° 5 14686
2. *Turn-over/Sales . " . F 15356 1888 2
3. *Gross Profits. . - . % B 399 520

Similar information for both the
types of companies for the year
1960-61 is not available,

(b) to (d). The information is being
collected and will be laid on the Table
of the House.

Elected Members who have not taken
their seats in West Benga] Assembly

3227. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to gtate;

(@) how many elected Members
have not taken their seats in West
Bengal Assembly so far; and

(b) what action Government pro-
Pose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
(a) The information is not readily
available and is being collected from
the State Government,

(b) Does not arise.

Outlay gsanctioned for Railways own
Power Stations

3228. SHRI MADHU LIMAYE:
SHRI PRABODH CHANDRA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railways have de-
veloped in any Plan to build their
own power stations;

(b) whether these thermo Stations
will use coal or other fuel;

*Relates to 522 out of
19 companies ha
Ind iness. ve only

41 companies at work in India e3 «* :
1 sccounts end do mot have separa’: ~ccount in respect of their

-3-1972. ‘The remsining
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(c) the total outlay on these power
projects; and

(d) when will they be commission-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
Railways in consultation with the
Planning Commission have taken
action to carry out surveys ang pre-
pare project reports for setting 3 new
therma)l power stations, one in U.P,,
one in Bihar and one in West Bengal.

(b) The proposed
will use coal.

power stations

(c) The expenditure in the 5th Plan
is expected to be of the order of
Rs. 120 crores.

(d) The details would be available
after the Project studies are com-
pleted.

‘Water Requirement of Power Houses

3229. SHRI E, V. VIKHE PATIL:
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houses in the public sector after the
current rainy season;

(b) whether the existing volume of
water would be sufficient for genera-
tion of power by each power house;
and

(c) if not, the extent of shortage
faced by each power house?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The volume of water
in the major reservoirs attached to
power houses after the monsoon is
indicated in Statement attached.

(b) and (¢). The existing volume of
water is sufficient for normal genera-
tion of power except in the case of
Rihand, Sharavathy and Machkund
projects. In these cases, the extent
of shortage in energy is estimated to
be as follows:—

Will the Minister of IRRIGATION Rimand . 35%
AND POWER be pleased to state: Shsravathy 10%,
(a) the volume of 'water in' each Machkund 30%
hydel reservoir attached to power
STATEMENT
Stetement showing the water stored in the reservoirs after the monsoon of 1973.
Located in Reservoir Storage after the mon-
soon (in million cubic
metres)
1 2 3
HIMACHAL PRADESH , . Govindsagar (Bhakra) 8840
 KERALA | . . Matupatti . 55
Anayirangal | 40
Sholsyar . . . . 150
Ponmudi N . B 54
i Pamba . . 38
Kekki , . ! 450
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I 2 3
MADHYA PRADESH Gandhisagar | 7350
MAHARASHTRA Koyna . . . 2770
MYSORE . . Linganamakki (Sharavathy) 3010
Tungabhadra . . 2980
ORISSA . R Hirakud . 8140
Muchkund 400
Balimela 3820
RAJASTHAN Ranapratap Sagar . 2800
‘TAMIL NADU Mettur 1720
UTTAR PRADESH ., Rinhand , . . . 5220
Maintenance of Badarpur Power et dwd feweafet e qetfeda
i TR S X A
3231. SHRI SUKHDEO PRASAD
VERMA:

SHRI N. K. SANGHL:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Badarpur Power
plant is poorly maintained and is
facing the danger of being closed
.down;

(b) if so, the reasons therefor; and

(c) the steps Government propose
to take in the matter?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The Badarpur
Power station has only recently been
commissioned and has been facing
initial teething troubles. Govern-
‘ment are taking all necessary steps
1o ensure its proper running.
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Production of Amalgin by I.D.P.L.

3233. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) when and for what capacity
Indian Drugs and Pharmaceuticals
Ltd. have been issued a licence for
basic manufacture of Analgin in
India;

(b) whepn did the production com-
mence and what has been ILD.P.L.s
actua] production during those years;

(¢) how much Analgin had to be
imported during those years;

(d) what quantity of Analgin was
used by I.D.P.L. for their own formu-
lation in 1972-73 and whether any of
this was out of imported stock;

(e) who were the formulators to
whom LD.P.L, released this drug from
its own production during 1972-73 and
the quantities thereof; and

(f) what is 1L.D.P.L.'s cost of pro-
duction of Analgin, C.LF. price of
imported Analgin and price charged
ty LD.P.L, from other formulators?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN);: (a) An industrial licence for
manufacture of 10 tonnes of Analgin
was issued tg I.D.P.L, in March, 1962.
In December, 1970 a letter of intent
was issued to increase its capacity to
105 tonnes, and this was followed by
another letter of intent in April, 1872
allowing a capacity of 160 tonnes per
annum. The letters of intént were
converted into industrial licence for
160 tonnes in May, 1873.

(b) The production of Analgin was
commenced in 1967-68. The details
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of production yearwise are given
below:—

Year Quantity

(in tonnes)
1967-68 . . : 0-23
1968-69 . . 362
1969-70 , . . 16°34
1970-71 | 34" 12
1971-72 . . . 7773
1972-73 . . . . 79 48°
1973-74 (April-Nov.) 9506

(c) Imports of Analgin during the
years 1970-71, 1971-72 and 1972-73.
through S.T.C, are as follows:—

1970-71 . s . . 78 tonnes
1971-72 76 tonnes.
1972-73 . ILItonnes

(d) IDPL used 11.4 tonnes for their
own formulation. It contained no.
importeq stock.

(e) Analgin was distributed to.
about 100 firms belonging to the
organised and the small scale sector
during the year 1872-73. The total
quantity so distributed from IDPL's.
own production was 70 tonnes.

(f) LD.P.L. has been in a process of
expansion since 1967 from 10 tonnes to
its present capacity of 160 tonnes. Due
to continuous changes in capacity and
increase in production, no precise
cost of production has yet been
worked out. The cdif cost of this:
material ranged between Rs. 38.33 to
Rs. 48.44 per kg. corresponding to
landed cost of Rs. 66 to Rs. 87.44 per
kg. and the current quotations re-
ceived are around Rs. 85—Rs. 75 per
kg. ci.f. which would bring the landed
cost to about Rs. 110—Rs. 115 per kg
The pooled price for sale of Analgin
is Rs. 137 per kg. both for indigenovus
and imported material, and this is the
price charged by LD.P.L. fram other
formulations.
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Seiting up of a Phosphatic Fertilizer
Plant by Konkan Development Corpo-
ration Limited

3234, SHRI SHANKER RAO SA-
VANT: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it is a fact that the
Konkan Development Corporation
Limited, Bombay has asked for Letters
of Intent to start a phosphatic ferti-
lizer plant near Panvel in Kolaba
Distriet;

(b) if so, the progress in the matter
so far; and

(e) whether Government propose to
process this proposal quickly in view
of the acute shortage of fertilizers in
Maharashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). No formal request
for the issue of letter of intent has
so far been received in this regard;
however, Government have been in-
formed that the feasibility of setting
up such a project ip this region is
under study by the State Govern-
ment.

Negotiations with Esso for acquiring
Majority Shares

3237. SHRI P. M, MEHTA:
SHRI M, S. SANJEEVI RAO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(c) whether pegotiations have been
held with the American Oil Company,
ESSO, on the latter's offer to sell
majority shares to Government;

(b) if so, the present position in
this regard:

(c) whether the representatives of
}he Ministry and ESSO held a meet-
ing on 31st October, 1973: and

(d) if so, the outcome of the talks?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS . (SHRI SHAHNAWAZ
KHAN): (a) to (d). Since the whole
matter is under consideration of the
Government and also since the nego-
tiations are still continuing, it will be
premature to disclose anything in this
regard at this stage.

Talks with B.0.C, Chief in Off-Shore
0il Exploration

3238, SHRI MUHAMMED
SHERIFF:
SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:

(a) whether any talks were held
recently with the Chief of Burmah Oil
Company on off-shore oi] expleration;
and

(b) if so,the facts thereof and pro-
gress achieved in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ.
KHAN): (a) No, Sir.

(b) Does not arise.
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Agreement for Indian 0i] Venture in
Algeria

3241. SHRI PRABODH CHANDRA:
SHRI V. MAYAVAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
. state:

(a) whether any accord has been
-reached with Algeria for Indian Oil
venture {n that country; and

(b) i so, the facts thereof?

THE MINISTER OF STATE IN THE
: MINISTRY OF .PETROLEUM AND
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CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir,

(b) Does not arise.

Implementation of Recommendation of
Power Economy Committee Re:
Appointment of Staff for Main-

tenance and Operation of
Thermal Plants

3242. SHRI PRABODH CEANDRA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether recommendation of the
Power BEconomy Committee made in
1970 that the staff for maintenauce
and operation of any thermal plant
should be appointed and associated
with the construction work at least 18
months ahead of the actual date of
commissioning has not been imple-
mented; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). This recommen-
dation of the Power Economy Com-
mittee hag been brought to the notice
of the State Governments/State
Electricity Boards for implementation.
The implementation of the recommen-
dation in the case of different projects
is a continuous process and is in the
hands of the respective State FElectri-
city Boards/Project authorities.

Increase in the Number of Passengers
in 3rd Class Bogies on abolition of 2nd
Class Compartments

3243. SHRI RANABAHADUR
SINGH: Will the Minister ¢f RAIL~
WAYS be pleased to state:

(a) whether the number of passen-
gers has increased in the Third Class
bogles since the abolition of II Class
compartments: and

(b) the number of III Class com-
partments added to trains, zone-wise
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after abolition of II Class compart-

ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SIIRI
MOHD. SHAFI QURESHI): (a) It is
not possible to estimate if the num-
ber of passengers in third class has
increased as a consequence of the pro-
cess of withdrawal of second class ac-
commodation from trains which will
be completed by 31st March 1974

(b) The information is b:ng col-
lected and will be laid on the Table
of the Sabha.

Proposed Introduction of Thermos
System for Serving Tea at the Railway
Platforms

3244. SHRI RANABAHADUR
SINGH: Will the Minister ¢* RAIL-
WAYS be pleased to state:

(a) whether tea served in Ketlles on
the Railway platforms is of inlerior
guality, because vendors heat it many
times;

(b) it so, whether Government pro-
pose to issue directions to the vendors
to start making use of thermos system
for serving tea at the platforms; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Ready-
made tea served from kettles is not as
good ag tea served in pots or thermos
flasks.

(b) amd (¢). The suggestion will be
examined keeping in view additional
cost involved.

Prosal to bring Uniformity in Laws
Governing Divorce

3245. SHRI RANABAHADUR
SINGH: Will the Minister of LAW.
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government prcpose to
bring uniformity in the laws govern-

ing Divorce for all
India; and

communifies in

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE.
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) Govern-
ment has no such proposal under
consideration.

‘ (b) There is no uniformity of views
in the matter among the various sec—
tions of the society.

Applications for Clearance under the:
MR.T.P, Act

3246. SHRI RANABAHADUR
SINGH: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the number of applications made
for clearance under the various sec-
tions of the Monopolies and Restric-
tive Trade Practices Act;

(b) the number out of them which
have been withdrawn or finalised
separately;

(c} the number of proposals which
have been rejected or are still pending
with Government; and

(d) the criteria adopted for approv-
ing of further expansion of Industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c). A state-
ment is attached.

(d) Section 21, which deals with
substantial expansion of undertakings,
and Section 22 which deals with the
establishment of new undertakings,
indicate the following three general
criteria for approval of applications
under these Sections:—

(i) the proposed expansion is not
likely to lead to the concen-
tration of economic power to
the commop detriment;
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(ii) it is not likely to be prejudis
cia] to the public interest; and

(iii) it will be expedient in the
public interest to accord ap-
proval to the proposal for ex-
pansion,

In addition to these general criteria,
Section 28 of the MRTP Act lays down
that in according approval to proposals
for further expansion of industries,
the Central Government shall take
inte account all matters which appear
in particular circumstances, to be re-
levant and, among other things, regard
shall be had consistently with {he
general economic position of the
‘country to the following particular cri-
-teria:—

(a) to achieve the production,
supply and distribution, by
most efficient and economical
means, of goods of such tyvpes
and qualities, in such wolume
and at such prices as will hest
meet the requirements of the
defenice of ‘India and home
and overseas markets:
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(b) to have the trade organised
in such a way that its efficien-
¢y is progressively increased;

(c) to ensure the best use and
distribution of men, materials
and industrial capacity in
India;

(d) to effect technical and technolo-
gical improvements in irade
and expansion of existing mar-
kets and the opening up of
new markets;

(e) to encourage new enterprises
as a countervailing force to
the concentration of economic
power to the common detri-
ment;

to regulate the control of the
material resources of the com-
munity to subserve the com-
mon good; and

(f

—

(g) to reduce disparities in deve-
lopment between different re-
gions and more especially in
relation to areas which have
remained marketedly back-
ward.

STATEMENT

Statement showing the position of the Notices/Applications recelved under Sections 21, 22
and 23 of the Monopolies and Restrictive Trade Practices Act, 1969 88 on I-12-1973.

Uls. 21 Ufs.2z  Ujs.23 Total
1. No. received, . 325 98 7 494
2. No. withdr, . —_— S N _—
awn 31 13 19 63
« No. approved .
3 oo 108 21 37 166
-4« No. exempted/approval not required
92 8 100
. No. rej
5 0. rejected | . . . . 19 P 8 32
‘6. No. i
pending. . | | 7 st y 133
ToraL . .

325 98 71 494
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Cell to Plan Railway Expansioa and
Modernise Railwayg

3249. SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be pleased
1o state whether there is a planning
cell in the Ministry of Railways to
~ plan properly Railway expansion and

modernise the Railways as a regular
feature? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Yes there
ic a full-ffledged Planning Directlorate
headed by a  Director assisted by
Joint Directors and Deputy Directors
io plan railway expansion and moder-
nisation as necessary.

Balanced Development of Railways

3250. SHRI S. C. SAMANTA: Wil
ithe Minister of RAILWAYS be pleased
tc state:

(a) the reasons why more irains,
and faster ones are being introduced
in the developed areas of the country
ignoring the backward areas; and

{b) the steps being taken fo easure
balanced development of Railways in
tbe whole of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Additional trains including fast
trains are introduced on various sec-
tions having regard to the ofiering of
traffic and the availability of requisite
resources and there is, therefore, no
question of ignoring any particular
area in this regard.
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Mediun.l of Instructiop in Educaticnal-
Institutions run by Railways in Tamil
Nadu

3251, SHRI G. VISWANATHAN:
SHRI THA KIRUTTINAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) how many educational institu-
tions in Tamil Nadu are being run by
the Railway Administration: angd

(b) the number and namess of the
institutions where the medium of ins-
truction is in Tamil?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) 20
Schools are run by the Railway Ad-
ministration in the State of

Tamil
Nadu.

(b) Out of the 20 Schools the fol-
lowing 11 schools are having medium
of instruction in Tamil:—

1. Railway Mixed Multipurpose
High School, ‘Golden Rock.

2. Railway Mixed Middle School
(Tamil Medium), Jolarpettai.

3. Railway Mixed Primary School,
(Eastern area) Golden Rock.

4. Railway Mixed Primary School
(Northern area), Golden Rock.

5. Railway Mixed Primary School,
Salem.

6. Railway Mixed Austerity Type
Primary School. Tiruchchirap-
palli Goods Yard.

7. Railway Mixed Austerity Type
Primary School, Villupuram.

8. Railway Mixed Austerity Type
Primary School, Tambaram.

9. Railway Mixed Austerity Type-
Primary School, Arkonam,

10. Railway Mixed Austerity Type
Primary School, Podanur.

11. Railway Mixeq Austerity Type:
Primary School, Shencottah.
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Electrification between Sabarmati
(Ahmedabad) and Virar (Bombay)
Line (Western Rallway)

3252. SHRI P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the work of electrifica-
tion between Sabarmati (Ahmedabad)
and Virar (Bombay) on the broad
gauge on Western Railway is going on
according to schedule; and

(b) the time by which the passen-
ger as well as goods trains, «lectrical-
ly operated, will start running between
the said stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
work in the Ahmedabad-Baroda sec-
tion has been completed according to
schedule. In the remaining seclion
viz,, Baroda to Virar the work has
been delayed due to undertaking of
unavoidable and unforeseen flood
works entailing lifting of track,

(b) Initially goods trains will be
brought under electric traction. Elec-
tric passenger trains are likely to be
introduced on Ahmedabad-Baroda sec-
tion during 1974-75 and on Baroda-
Bulser-Bombay section during the year
1976-77,
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Prolection of Digha from Sca Erosiom
in West Bengal
3259. SHRI SAMAR GUHA:
SHRI INDRAJIT GUPTA;

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the steps taken and proposed to
be taken by Government for the pro-
tection of Digha, dangerously threat:n-
ed by sea erosion;

(b) whether Government have mide
necessary studies to asceriain the
nature and dimension of dangers due
to sea erosion that Digha iz facing at
present; and

(¢) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR SIDDHESHWAR PRA-
SAD): (a) to (c¢). The problem of the
sea-erogion at Digha has heen studied
by the Beach Erosion Board constituied
by the Government of India. The ex-
perts of the Board inspected the site
in December 1972. The Board has
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recommended thai beach nourishment
would be necessary for effective con-
trol of erosion. Pending procurement
of sand pumps for such noucishment,
sea walls should be constructed in
selected reaches, the design for which
is to be finalised in consultation with
the Central Water and Power Hesearch
Station, Poona, This should Le sup-
plemented by nourishment by coarse
ang transported by trucks from nearby
areas,

The State Government of West
Bengal who are responsible for the
protection of the area, have reported
that immedjate works in the form of
boulder pitching have been carried
out in a length of 220 metres at a cost
of Rs. 2 lakhg before the monsoon of
1973 and that these have given good
results. A further amount of Rs. 8
lakhs has been sanctioned for the pro-
tection of an additional 330 metres
length before the next monsoon.

The Central Water and Power Re-
search Station, Poona, have rezently
supplied the design of the sea wall to
the West Bengal Government for use
in the preparation of further schemes
of protectjon.

Betting up of a Thermal Power Project
in West Bengal

" 3260. SHRI SAMAR GUHA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government is com
mitted to set up a thermal power rro-
ject in the West Dinajpur District of
West Bengal;

(b) whether the proposed Power
project would supply power to North
Bengal and the adjoining areas of
Bihar;

(c) it so, the reasons for delay in
taking fina] declision angd starting the
constructlon of the project; and

(dy the proposed time schadule for
its construction?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (d). The project for the
establishment of a thermal puwer sta--
tion at Dalkhola, including its scope..
implementation schedule etc., are still
under consideration, A final decision
would be possible only after the Fitth
Plan has been finalised,

Redress of grievances of Class IV staff
of Rallways Parliament House
Restaurant

3261. SHRI SAMAR GUHA: Will the-
Minister of RAILWAYS be pleased to-
state;

(a) whether representations have
been made to him for redressing.
various grievances of the Class IV
employees working in the DParliament.
House Railway restaurant;

(b) if so, the nature of the grievances.
and the gist of the appeal made by
them; and

(c) the reaction of Government

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
MOHD. SHAFI QURESHI): (a) Yes.

(b) The employees should be confirm--
ed and that no recovery should be
made from them on account of break--
ages.

(c) Confirmation of staff depends
upon the decision which has yet to be
taken whether the Parliament House-
restaurant will be managed by Rail-
ways ag a permanent measure. No
recovery has been made from the em-
ployees on account of breakages. Re-
coveries have however, been eflected:
only for shortages and losses in items
expressly entrusted to the custody of
the employees.
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_Sea Ercsion in Kerala

ﬁ. SHRI C. JANARDHANAN:

SHRI C. K. CHANDRAP-
PAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the sea erosion in Ke-
rala Coast is spreading to new areas
and getting more and more intensi-
fied; and

(b) if so, the steps Government pro-
pose to take to effectively fight Sea
.erosion in Kerala Coast?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1I SIDDHESHWAR
PRASAD): (a) and (b). The problem
.of sea erosion on the Kerala coast is
well known, The State Government
«©f Kerala, who are concerned with
the planning and implementation of
the protection works, have been exe-
«cuting anti-sea erosion measures since
the First Plan. By the end of the
Fourth Plan, nearly 100 km, out of the
4otal of about 320 km subject to se-
-vere erosion, will be protected with
.an outlay of about Rs. 17 crores. biA
is proposed to accelerate the anti-sea
erosion programme during the Fifth
Plan.

Penalty for Unauthorised Production
by drug firms

:3283. SHRI C. JANARDHANAN:

SHRI S. A. MURUGANAN-
THAM:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to re-
fer to the reply given to Unstarred
Question No. 4664 dated the 28th
August, 1973 and state:

(a) whether the information sought
Xherein has since been collected; and

(b) the steps taken to prevent un-
authorised production of drugs and
the punishments given to those who
indulge in ity

THE MINISTER OF STATE IN THE
MINISTR¥Y OF PETROLEUM AND
CHEMIGCALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir. Information
from some drug manufacturers is still
awaited.

(b) This will be considered after
the requisite information is collected.

Action taken against Monopoly Houses
Found to have Violated the Provision
of Companies Act

3264. SHRI S. N. MISRA: Will the
Minister of COMPANY AFFAIRS be
pleased tg state:

(a) the number of cases in which
Government have investigated during
the year 1972-73 upto the lst October,
1973 against the monopoly houses for
violating the provisions of the Com-
panies Act by getting registration of
Companies by unfair means; and

(b) the names of those monopoly
houses and the action taken against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Infor-
mation is being collected and will be
laid on the Table of the House.

Enguiry about Joss of Railway
Wagons

3265. SHRI S. N, MISRA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have
made any inquiry about the loss of
over hundred Railway Wagon every
day due to the mistakes committed by
Railway employees; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Most of these wagons, which
get unconnecteq or mis-despatched.
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are ultimately connected and sent to
their proper destination. With a daily
loading of about 25,000 wagons, the
number of wagons becoming uncon-
nected every day constitutes only a
sma]] percentage of 0.4 per cent. Wa-
gons get unconnected or mis-despat-
ched due to wagon labels missing or
being illegible. Close watch is kept
on the incidence of unconnected wa-
gons and following steps have been
taken to prevent wagons from getting
unconnected oy mis-despatched and to
connect them expeditiously:—

(i) Instructions have been reiter-
ated that wagon labels should
be written out neatly in blue
pencil, the name of the for-
warding and destination sta-
tions being written in full in
carpital letters.

Railways have been instruct-
ed that if the number of wa-
gons booked to the same sta-
tion exceeds 20, names of for-
warding and destinatiop sta=-
tions should be printed on
labels,

Railways have been asked to
ensure provision of paste-on-
labels on inside panels of
wagon doors of covered wa-
gons and attach tie-on-label
on the handle of wagon door
on either gide of open wa-
gons.

Railways have been instruct-
ed to conduct frequent ins-
pections to ensure compliance
of instructions regarding
marking and labelling.

A scheme of matching un-
connected wagons with over-
due wagons by a computer
has beep introduced.

(ii)

(ii)

(iv)

)

Higher passenger fare for Narrow
Gauge BAK Line (Eastern Rallway)

3266. SHRI KRISHNA CHANDRA
HALDAR: Will the Minister of RAIL-
WAYS be pleased to staté the rea-
sons why the passenger fare of the
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Narrow-Gauge BAK Line is charged
at a higher rate and on different foot-
ing, although the same iz covered
under Eastern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The Bur-
dwan-Katwa Narrow-gauge section.
was previously under the control and
management of a Private Company.
Its management was taken over by
the Central Government in 1086. At
that time the fares charged on this
section were different from those
charged on the Government Railways.
The third class fares were lower than
the thirqd class mail fares but slightly
higher than the third class ordinary
fares charged on Government Railways.
The first and second class fares charg-
ed on this section were lower than
those charged on the Government Rail-
ways. With a view to aveiding a
sudden increase in these fares, it was
decided at the time of taking over
management of this section that the
baseg in force should continue. Even
thereafter, the increase made in these
fares has not been more than the
increase in fares on the Government
Railway system.

Date of Hunning EMU Coactres i
Burdwan-Asanso] Section

3287. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL~
WAYS be pleased to state the con-
templated date of running EMU
Coaches in Burdwan-Asansol Section?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): It is not
proposed at present to extend the
EMU trains to Burdwan-Asansol sec-
tion as it would involve large scale-
remodelling of the stations and shift-
ing of the fixed structures
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Average Exrning and Expenditure per
kilometres in various Trains

3268. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state what is the
average earning and expenditure per
kilometre in the Air-conditioned Ex-
press, EMU Trains and the Non-
Subturban  shori-distance passenger
trains on Eastern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Accounts
of earnings and expenses for indivi-
dual trains are not maintained.

On the Eastern Railway, the aver-
age coaching earnings per train kilo-
metre for the year 1971-72 was Rs.
14.86. The corresponding cost of haul-
age was Rs. 18.35.

Rapid Transit System in Burdwan-
Asansol Section of Eastern Rallway

3269. SHRT KRISHNA CHANDRA
HALDAR: Wil] the Minister of RAIL-
WAYS be pleased to state:

(a) the programme of Railways to
provide rapid-transit-system in Bur-
dwan-Asansol Section of Eastern Rail-
way; and

(b) the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS

(SHRI

MOHD. SHAFI QURESHI): (a) There
1s no such programme at present.

(b) Does not arise.

Ttotal Earning and Expenditure of
Rajdhani Expresses

3270. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state what is the
total earning and expenditure ( inclu-
sive of all direct and indirect ex-
penses) of different Rajdhani Expres-
ses?

THE DEFUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Expenses
are not booked train-wise. However,
the direct expenses of running these
trains have beep estimated. These
direct expenses include cost of diesel
oil consumed, engine crew, train staff,
ete. and interest and depreciation on
coaches and engines but exclude costs
of provision and maintenance of per-
manent way, signal and telecommuni-
cation and overheads, etc. Cogt of
catering service on the traina has glso
not been taken into account.

The direct expenses estimated , as
above and earnings derived from Baj-
dhani Express trains running between
Howrah-New Delhi and Bombay Cen-
tral-New Delhi were ag under dyring
1972-73:—

Dire-t E;‘p;q;rj

(i) For Rajdhani Express between Howrah
and New Delhi. '

(ii) For Rajdhani Express betwecn Bomba
Central and New Delh, d

Barmings for 1972473

LI |

for the rormzl com-

(¢) Rs. 14,000 per tri
“hair Cars 2nd one A.C.

ositlon of 4 A.C.
‘Sleeper Coach.
(b) Rs."15000 pertrip with sn additions! A.C.

Chaeir Car (mch.
Rs. 18,900 per trip.

(i) For Rajdhani Express trains between New Rs. 40,3P1 per trip.

Delhi and Howrah.
(ii) For Rajdhani
the dste of introduction to 31-3-73).

Express traing between New Rs. 33,084 pertrip.
Delhi and Bombay Central (From 17-5-72
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Requirements and Production of Non-
Soapy Detergents

3271. PROF. MADHU DANDAVA-
TE: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the consumption requirements
of non-soapy detergents in our coun-
try; and

(b) whether Indiap, manufacturers
are able to cope up with their require-
ments?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The require-
ment of the washing material in the
country is met both by laundry soap
and synthetic detergents. In" 1972,
total production of washing material
in the country was around 6 lakh ton-
nes out of which production of
household detergents was 59,704 ton-
nes. The washing materia]l require-
ment ia growing and in view of the
need to conserve oils for edible pur-
poses and save foreign exchange
spent on import of oils and fats for
soap-making, manufacture of synthe-
tic detergents is being encouraged.
Necessary action is being taken to
create adequate production capacities
of synthetic detergents to ensure that
the growing washing material needs
af the country are met.

Delay in the Construction of ‘Labour
Bench’ of Supreme Coaurt

3272. PROF. MADHU DANDA-
VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the constitution of the
‘Labour Bench’ by the Chief Justice
of Supreme Court was delayed due
to the failure of Government to fill up
all the vacant posts of Supreme Court
Judges;

(b) whether this delay has result-
ed ip the pendency of many cases of
labour regarding bonus, dearness al-
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lowance, dismisaals

fund;

and provident

(c) if so, the steps proposed to be
taken by Government to improve this
situation; and

(d) whether judges op Labour
Bench will be entrusted with cases
on matters other than labour?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H, R. GOKHALE): (a) No,
Sir.

{(b) and (¢). Do not arise.

(d) Some times, if the Chief Jus-
tice of India so directs, Judges on La-
bour Bench alsg hear other caves.

Priority for Consiruction of Railway
Lines in Marathwada Region of
Maharashirg

3273. PROF. MADHU DANDAVA-
TE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government propose
to give priority to the construction of
Railway lines in backward regioens so
as to provide the infra-structure for
development; and

{b) if so, whether final decision
has beep takepn about the new Rail-
way lines in Marathwada region of
Maharashtra and the names of the
routes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) For
the construction of new rail links re-
quired for the development purposes,
a new approach is under consideration
as enunciated in the para 41 of the
speech of the Minister of Railways
while presenting the Budget {for
1973-74.

(b) The selection of new lines to
be taken up if the new approach Te-
ferred to in part (a) above is apprev-
ed by the Government, has not yet
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been made. However, in so far as
Marathwada region of Maharashtra is
concerned, construction of Wani-
Chanakg line has been sanctioned.

Increase in Railway’s Fue] Cost

3274. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Railway's fuel costs
are expected to go up with the in-
crease in prices of oil and diesel; and

(b) if so, the estimated increase?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Railway's fuel cost will go up
by Rs. 5 lakhs during the current fin-
ancial year on account of the increase
in the price of furnace oil. There will
however, be saving of Rs. 1.3 crores
during the current financial year on
account of the recent downward re-
vision of the price of high speed die-
ee] oil.

Construction of Retiring Rooms and
Dormitory at Patna City Railway
Statien

3275. SHR] YOGESH CHANDER
MURMU: Will the Ministr of RAIL~
WAYS be pleased to state;

(a) whether Retiring Rooms and
Dormitories are under consatruction at
Patna City Railway Station for quite
a Jong time;

(b) if so, by what date the construc-
tion of the same will be completed
and on what cost; and

(c) whether there is much scope in
the improvement of the sanitary con-
ditions and parking place outside the
Railway Station at Patna City?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A retiring room and a dormitory
costing about Rs. 36,000 were complet-
ed recently. ’

(¢) The parking space at Patna
City is, generally, adequate to meet
the requirements of normal traffic and
sanitary conditions are, generally,
satisfactory.

fawst & fog gw 7t ot wwAm
o

3276. St WW wR ¥ T
ferert i< faey %47 77 a@my AFa
w7
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Losses suffered by way of Compensa-
tion given for gtolep goods during
Transit

3278, SHRI GADADHAR SAHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the losses suffered by the Rail-
way by way of compenhsation given
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for the stolen goods in transit during
January to September, 1973;

(b) whether the losses are on the
increase; and

(¢) if 50, the reaction of Gévern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Tota] number of claims paid a:ud
amount of compensation paid in Ja-
nuary to September, 1973, as compar-
ed to corresponding period of the pre-
vious year were:—

1972 1973  Difference

No. of claims
paid 2,54,008 2,20,968 (—) 33,040

Amount of
compensation
paid (in

lakhs) 945.00 1,043.26 (+)98.26

Despite decrease in incidence, amount
paid has gone up mainly due to steep
rise In @rices.

The figures givem above are in res-
pect of claims arising out of all cau-
ses. The flgures of amount pald on
claims arising out of loss, theft, and
pilferages only for the period Janu-
ary to September are not available.

(¢) Government is alive to the'prob-
lem, and =all posible measures are
being pursued intensively to Improve
the position,

Arrest of R.P.F. Personnel for Thefts

AJIT KUMAR SAHA:

3279. SHRI ]
of RAILWAYS be

Will the Minister
pleased to state:

(a) the total number of Railway
protection Force personnel arrested for
indulging in thefts or colluding with
thieves;

(b) the salient features thereof; .if
any; and

(c) the -n:mmn of Gowmmnt
thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
158 Railway Protection Force person-
nel were arrested during the year 1873
(upto September), for indulging in
thefts of railway property or conni-
vance with criminals. ©Of these 63
were arrested under the Indian Penal
Code and 93 under the Railway Pro-
perty (Unlawful Possession) Act. The
Government is alive to the problem
and in the scheme of reorganisafion of
the R.P.F., which is being implement-
ed on the Zonal Railways, there is
provision for strengthening supervi-
sion at all levels.

Ban on New Indane Gas Connections

3280. SHRI G. Y. KRISHAN:
SHRI D. B. CHANDRA GOW-
DA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government has banned
the enrolment by the Indian Oil Cor-
poration of new customers even on a
priority basis for the supply of Indane
Cooking gas marketed by it at Centres
in Northern and parts of Western
India; and

(b) if so, the time by when the gas
would be easily available in open mar-
ket?

THE MINISTER OF STATE IN THE
MINISTRY OF PEROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). In view of the
shortages of Cooking Gas which have
arisen in the areas fed by the Koyali
Refinery on account of unforeseen
reasons, the 10C has been advised not
to enrol new customers except with
the prior permission of the Govern-
ment. New enrolments are permitted
only in exceptional cases for valid
reasons.

The above shortages are purely of
temporary nature atd the position is
#xpected to normalise very shortly.

14

Construction of Sriailam Hydel Project.
) in Anfhra Prafdesh

3281. SHRI Y. ESWARA REDDY:
SHRI P. ANTONY REDDY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the present stage of construc-
tion of ‘Srisailam Hydel Project' in
Andhra Pradesh;

(b) when this project is likely to
be commissioned; and

(¢) whether the cost of this project
has gone up, and if so, to what extent:

THE DEPUTY MINISTER IN THE-
MINISTRY OF IRRIGATION AND-
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The dam in the deep
channel portion has been raised to an
average level of 556 ft. from deepest
foundation level. Masonary work in
blocks 6 to 11 and 16 to 17 is in pro-
gress. Work on the power tunnel is.
in an advanced stage. Excavation for
the power house hag ween started.
Orders for the supply of power genera-
tlon units and eqguipment have been
placed on M/s. BHEL, Hardwar.’

(b) The first gemerating unit is ex-
peeted fo be commissioned in June.
1977. Two more units will aise be
commissioned in the Fifih Plan period.

(c) and (d). The estimated cost of-
the project has increased from Rs. 38.48
crores to Rs. 126.25 crores mainly due
to the following reasons:

(i) Increase in the cost of electri-
cal equipmant.

(ii) Change in the design of the
power house,

(iii) Increase in the compensation
payable for land to be acquir-

" ml. N

(iv) Diffieult nature of foundations
met with in actual execution.

(v) Increase In the wages of
labour. :

(vi) Increase in the prices of con-
struction materials.
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Representation for Circuit Railway
for Twin Citles of Hyderabad and
Secinderabad

3232. SHRI K. KODANDA RAMI
"REDDY: Will the Miniser of RAIL-
WAYS be pleased to state:

(a) whether any representations
bave been received for provision of a
.Circuit Railway for the twin cities of
Hyderabad and Secunderabad; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The gquestion of Circuit Railway
in Hyderabad-Secunderabad was rais-
.ed in September, 1971 in the Informal
Consullative Committee of Members of
Parliament for South Central Railway.
It was explained to the member con-
cerned that at the instance of the
.Planning Commission Railways under-
100k the respensibility of Metropolitan
Rail Transport in the cities of
Calcutta, Bombay, Delhi and Madrus
in the Fourth Plan. On the basis of
-expertence gained for Technu-Eco-
nomic-Feasibility Studies in the above
-eities, Railway expressed their willing-
‘ness to the planning Commission for
under-taking above studies in other
cities like Bangalore, Hyderabad,
Ahmedabad and Kanpur having a
-population of mcre than one million.

The comprehensive Traffic Surveys,
for each of the cities, are to be com-
piled by the respective State Traffic
Cell before the Railways can under-
take  Techno-Economic  Feasibility
-studles. It is hoped that the Planning
Commission and the concerned Stute
Government will move in the matter.

New Raiway Line from Baliladilla to
Bhadrachalam Via Kovvur

3283. SHRI K. KONDANDA RAMI
REDDY: Will the Minister of RAIL-
“WAYS be pleased to state:

(a) whether any detalled economic
study has been undertaken with re-
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gard to laying a new Railway lilne from
Bhailadilla to Bhadrachalam wvia
Kovvur; and

(b) if so, the outcome of the study
and the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a). Yes.

(b). Surveys carried out in 1965 re-
vealed that the Buailadilla-Kotheguden
(Bhadrachalam Road) line would be
justified only it development of in-
dustries in the Dandakaranya region
is taken up on a large scale, of which
there are no indications so far.
Further. recent up-dating of the earlier
survey report for a B.G. line from
Bhadrachalam Road (Kothegudem) to
Kovvur has revealed that this line
would not be economically viable. As
such it would be difficult to consider
the construction of the rail link from
Bailadilla to Kovvur via Bhadracha-
lam.

Survey to Optimise Capacity of Kot-
tavalasa-Kirandul Line

3284. SHRI K. KODANDA RAMI
REDDY: Will the Minister of RA'L-
WAYS be pleased to state:

(a) whether the survey conducted
by the South Eastern Railway to opti-
mise the capacity of the Kottavalasa-
Kirandul line has been completed; and

(b) it so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Certain line
such as—

capacity works,

(i) Provision of additional cros-

sing stations;

(ii) introduction of tokenless block
instruments;

(iii) electrification of the line;

(iv) use of BOY wagons, with Alr
Brgkes, etc. have peen recom-
mended by the Survey Team.
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Andhra Pradesh Government Proposal
for New Line from Ramgundam to
Nizamabad via Karimnagar

3285. SHRI K. KONDADA RAMI
REDDY: Will the Minister of RAIL-
WAYS be pleased to state:

the Andhra Pradesh
had proposed construc-
new Railway Line from
Nizamabad via

(a) whether
Government
tion of a
Ramagundam to
Karimnagar; and

(b) it so, the Central Government's
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b): Yes. Surveys carried out earlier
for the proposed line had revealed
that the proposal was highly unremu-
nerative. The South Central Railway
has now been asked to submit an
estimate for updating the earlier sur-
vey. The proposal will be further
considered after the proposed survey
is completed and the report thereon
is received.

Cell to Look after Promotion and Re-
cruitment of Scheduled Castes and
Scheduled Tribes

3286. SHRI V. MAYAVAN:
SHRI R. N. BARMAN:

Will the Minister of RAILWAYS
ke pleased to state:

(a) whether Railways have set up a
cell to look after the promotion and re-
cruitment from scheduled castes and
scheduled tribes;

(b) if so, its composition ang terms
of reference; and

(e} when the cell is likely to start
working?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The cell in the Railway Board’s
office consists of one Additional Direc-
tor and two Advisers, who are in the
grade of Joint Directors. On each
Zonal Railway a post of Senior Per-
sonnel Officer has been created for the
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purpose. The Cell will take all possi-
ble steps to ensure the implementa-
tion of the Government decisions.
about reservations in respect of re--
cruitment and promotion for persons
belonging to the Scheduled Castes,.
Scheduled Tribes and other minority’
communities,

(c) The Cell has
working.

already started:

Fall in the Sale of Petrol Due to Price-
Hike

3287. SHRI S. A,
THAM:

SHRI PILOO MODY:

Will the Minister of PETROLEUM:
AND CHEMICALS be pleased to state:

(a) whether the sale of Petrol has-
gone down after price there was rais-
ed; and

(b) the
thereto?

MURUGANAN--

reaction of Government

THE MINISTER OF STA1E IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). It is too early
to assess the realistlc impuct of price
increase on the overall consumption.
Preliminary reports however indicate-
a drop in despatches during the first
half of November 1873 by about 25 per
cent against the estimated demand.

Study Team to Rajkot for Assessment
of Water Crials in Gujarat

3288. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of IRRIGATION
AND POWER be pleased tp state:

(a) whether Government propose to-
send any study team to Rajkot in Guja—
rat State to assess the water crisls in-
that area; and

(b) if so, when?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRR'GATION AND
POWER (SHRI SIDDHESHWAR PRA-
\SAD): (a) and (b). No such proposal
is under consideration of the Govern-
ment of India, nor has any such pro-
posal been received so far from the
State Government.

l‘wulﬂmu Stations ‘of Foreign Oil

3289. SHRI PRIYA RAJAN DAS
MUNSHI: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
-ed to state

(a) the number of Petrol Filling
-Station of ESSO and other two foreign
0il companies functiopfing in India
against the tolal number of Petrol Fil-
ling Stations of the Indian Qil Corpo-
ration and Oil 'ndia Limited; and

(b) whether any report is available
with Government about the gross
profit of ESSO and other two foreign
0il companies in comparison to Indian
0il Corporation and Qil India Limit-
-ed?

THE MINISTER OF STATE IN THE
MINISTRY OF PEROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) The number of retail
outlets (Petrol/HSD filling station)
as on 1st January, 1973 is as ynder:—

Esso Eastern Inc. 1920
Burmth-Shell Oil Storage & Dis-
trihating Company of India
Lra. s 5 = & 3478
Caltex (India) Ltd. , . 1372
Assam Qil Co. Ltd. | 155
Indian Oil Corporation u 3274

+Qil India Ltd.. is mot a marketing
company.

(b) Profit before tax for the year
1972 is as under:—
Rs./Lakhs.
Esso Eastern Inc. " . 061+ 78

Burmah Shell Qil Storage and Dis-
‘tributing Company of India Ltd. 72420

“Caltex (India) Ltd. , . . 18934
Assam Oil Co. Ltd. . . . 12670
Indian O1l Corporation Ltd., (for

197:-73) (Marketing Division) 373665
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Shortage of Kerosene oil and iis
Bilack Marketing

3290. SHRI PRIYA RANJAN DAS
MUNSHI.
SHRI BIBHUTI MISHRA:

Wil the Minister of PETROLEUM
AND CHEMICALS be  pleased Lo
state:

(a) the reasons of shortage of kero-
sene oil or scarcity of it in some parls
of the country and particularly 1@
eastern region during the month of
August, September and October, 1073;

(b) whether Government are aware
that kerosene oil was available om
those days in blackmarket; and

have beem
the

(c) if so, what steps
taken by Government to arrest
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Railways loco staff
strikes, floods & breaches causing dis-
ruptions in communication and 1he
strike at Barauni Refinery caused
shortages of kerosene oil in some parts
of the country during this period.
Adequate inventories of kerosene oil
however exist at present to meet the
country's requirement in full.

(b) and (c). State Govts. have been
empowered to handle cases of black-
marketing etc. under the IEssential
Commodities Act, 1955,

Negotiations with foreign countries Ior
oft-short oll Exploration

3291. SHRI R. P. DAS:
SHRI RAGHUNANDAN
BHATIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased 1o state:

(a) whether any negotiations are
golng on with forelgn countries for
off-shore drilling;

LAL
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(b) the main featureg thereof; and

(c¢) whether any agreement has been
arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Negotiations are in pro-
gress with a selected number of for-
eign parties who have given proposals
for collaboration in off-shore oil ex-
ploration in our Continental Shelf
as already intimated to the Lok
Sabha in reply to Unstarred Question
No. 314 answered on 13-11-1973.

(b) It is not in public interest to
disclose the details of these negotia-
t_iona.

(c) No, Sir.

Services of shed Khalasis terminated
in Adra Division (South Eastern Rail-
way during Agitation of Loco Staff

3292, SHRI SAMAR MUKHERJEE.
Wil] the Minister of RAILWAYS be
pleased {o state:

(a) whether services of some Shed
Khalasis were terminated in  Adra
Division of the South Eastern Railway
simply because their fathers had join-
ed the agitation of the Loco Running
Staft;

(b) if so, whether (i) any notices
were issued to the employees concern-
ed about the termination and  (ii)
such terminations were supported ky
the rules in force;

(c) whether all of them have been
taken back on duty; and

(d) whether they have been paid
their wages for the period they were
illegally kept out of their jobs?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (d).
Such temporary shed khalasis as join
or abet otherg who proceed oa illegal
work stoppages are liable to be dis-
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charged from service and their con-
tiouance in service after the strike
depends on a review. There was only
one case Where the gon, a temporary.
Khalasi, was helping the employees
on illegal strike including his own
father. He was however, taken back
to service on review after the strike
wag over. In the case of substitutes/
causual workers the principle applied
is “no work no pay”.

Selling of Assets by Foreign Oll Com-
panies

3203. SHRI SAMAR MUKHERJEE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to slate:

(a) whether foreign oil companies
are selling their assets in India;

(b) if so, the amounts realised by
them by sale thereof;

(¢) whether those amounts
been expatriated; and

have

(d) the action Government are tak-
ing to stop this drainage of foreign
exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (d). The information
is being collected and will be laid on
the Table of the House,

Expert Committee on prices of Petro.
leum Products

3294, SHRIMATI BIBHA GHOSH
GOSWAMI. Will the Minister of
PETROLEUM AND CHEMICALS be
pleaseg to state:

(a) whether an expert committee
set up by Government is looking into
the price policy for petroleum products;
and

(b) if so, when the Committee is
likely to submit its report?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). It has been de-
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cided to set up a Committee of Ex-
Perts to determine the manner of pric-
ing of petroleum products in future.
Its composition and terms of reference
are being finalized,

Prosecution of drug Firms

3296. DR. SARADISH ROY- wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) total number of Drug Manufac-
turers prosecuted between January to
October, 1973 for the non-complianc2
of the rules regarding the quantum
of production; and

(b) if s0, the salient features there-
of;

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Nil,
(b) Does not arise.
Expansion of I.LB.P.L. Plants
3297. DR. SARADISH ROY: Will
the Minister of PETROLEUM

CHEMICALS be pleaseq to stale:

(a) whether Government ars consi-
dering any proposal to increase the
production in the plants of the L.D.P.L.
at their various units; and

(b) if so, the existing as well as
the proposed new targets thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). LD.P.L. have
submitteq proposals for the expansion
of their planis to increase production.
These are under examination in con-
nection with formulation of the Fifth
Five Yeur Plan.
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Closure of Koyali Refinery due fto
Floods

3288. SHRI D. D. DESAI. Will the
Minister of PETROLEUM AND CHE-
CALS be pleased to state:

(a) whether the Koyali Reflnery has
had to be shut down in September
last due to floods: and

(b) it so, the damage caused to the
Refinery as a result thereof and the
steps taken to protect the Refinery from
such damage in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Koyali Refinery was shut
down twice for a total period of 3
days in the month of SeptemYer 1973
due to heavy floods in Mahi river as
a result of which the Refinery's pump-
ing station wag submerged.

(b) The loss due to above shut
downs was about Rs. 1.56 lakhs. The
flood of such a serious nature o-~cur-
red for the first time since the incep-
tion of the Refinery. It is  under-
stood that even during the last 20
years such heavy flooas -were not
witnessed, It is felt that no special
measures are called for to cover
situations which are of a rare nature.

Conducting of experiments for Geo-
Thermal Steam for Power Generation
in H. P. and Maharashira

32g9. SHRI D. D. DESAI: wilt the
Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) whether experiments to deter-
mine feasibility of using geo-thermal
steam for power generation are l.olbe
conducted in Himachal Pradesh and
Maharashtra; and

(b) if so, the main featurcs there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir. :
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(b) The Project envisages prelimi-
nary geological, geochemical and geo-
physical studies to be followed by
detailed studies of the geology geo-
chemistry and geophysics of the two
areas viz. Manikaran hot spring area
in Himachal Pradesh and West coast
hot| spring belt running through Maha-
rashtra, with a view to select drilling
sites. BEvaluation drilling will be
carried out to assess the geo-thermal
potential of the area and if the ex-
ploration is successful, geothermal
power plant project will be taken up.
UNDP assistance is expected to be
received for the exploration work.

Siltage in Errigation Reservoirs

3300. SHRI P. NARASIMHA RED-
DY: Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government are aware
of the serious situation and consequ-
ent curtailment of capacity and life
of the Irrigation Reservoirs; and

(b) the steps proposed to reclaim
the capacity lost and to prevent silla-
Yion?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Surveys and observa-
tiong have been made for assessing the
rate of siltation in some of the reser-
voirs in the country. These have indi-
cated that the actual rate of siltation
is generally somewhat higher than
assumed while plannig the projects.
However, observations have to Le con-
tinued over a number of years before
any reliable conclusion regarding the
silting can be drawn.

(b) Except In small tanks where
desilting can be done, there is no prac-
ticable method by which deposited silt
in reservoirs can be removed to restore
the lost capacity. For reducing the
rate of siltation, soll conservation mea-
sures are being carried out in the
catchments of 21 river valley projects

2628 LS5

under the centrally sponsored pro-
gramme of the Ministry of Agriculture,
The State Governments are also carry-
ing outsoil conservation measures in
the catchments of rivers as a part of
their plants. Undersluices are pro-
vided in the dams wherever feasibile
for flushing out sediment from the
reservoirs to the extent possible.

Distribution of Kerosene Oil in Rural
Areag

3301, SHRI P. NARASIMHA
REDDY: will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) the steps proposed to be taken
to extend distribution arrangement
for kerosene and diesel oil in rural
areas which are facing difficulties In

this regard; and

i(b) whether it is proposed to
engage educated unemployed in these
areas In distribution arrangements?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMITALS (SHRI SHAHNAWAZ
KHAN): (a) Al the oil companies
already have an elaborate distribution
arrangement for meeting the demand
of kerosene oil and diesel pil. High
Speed dissel oil is distributed through
a metwork of oil companies’ retail
outlets located in the cities and on
highways which pass through the vil-
lages also. Kerosene and light die-
sel oil ig distributed through a net-
work of dealers. These dealers sup-
ply products in the rural aréas as
well. To facilitate the distribution of
light diesel oil further, in rurul areas,
Indlan Oil Corporation has in nddition,
set up a largs number of barrel out-
lets in rural areas. Recently kerosene
gale has also been started from the
companies’ existing petrol Pumps.
The facility is being extended. This
will make kerosene ofl also avallable
from pumps locategd on the highwaoys
passing through villages.
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(b) At present ICO's dealerships
agencies are being awarded in prefer-
ence to the disabled Defence Person-
nel, widows and dependants of those
killed in action etc, Only when sult-
able candidates out of the above cate-
gorieg are not available for any agenzy/
dealership, the same is advertized for
award to unemployed graduates/engi-
neers coming from middle-class fami-
lies, 25 per cent of these dealerships/
agencies will now be earmarked for
scheduled casteg and scheduled tribes
also.

Fixed Tariff charges for Agricultural
power consumption in States

3302. SHRI P. NARASIMHA RED-
DY Will the Minigter of IRRIGATION
AND POWER be pleased to state:

(a) whether tariff charges for agri-
cultura] power consumption woulg be
brought down by levying a fixed an-
nual charge per H.P. installed capacity
thereby avoiding metering, billing end
leakage losses;

(b) whether such a fixed tariff i3 in
operation in any of the States; and

(c) whether adoption of such a sys-
tem will be considered?

THE DEPUTY MINISTER Il 1HE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
8AD): (a) to (c). The determination of
the tariff charges and the mode of rmet-
ering and collection are the responsi-
bility of the State Eleciricity Boards.
‘While lavy of fixed annual charge per
HP. hag some advantages, it also has
drawbaeks. The Punjab Staie Elect-
ricity Board had introduced a system
of levying a fixeq annual charge per
HP. but are now considering its dis-
continuation,

Representation regarding Problems of
Bhakra oustees gettled on the side
oefGohlndsnleka

3303. PROF. NARAIN CHAND
PARASHAR: Will
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IRRIGATION AND POWER be plea-
sed to state:

(a) whether any representalina has
been received by Government regard-
ing the problems of Bhakra Oustees
especially those, settled on all sides
of the Gobind Sagar lake;

(b) whether any de:ision has
taken thereon and if so, the
thereof; and

been
nature

(c) if not, the likely date by which
a decision would be taken in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Several representa-
tiong asking for a number of facilities,
have been received from time to time,
from the Bhakra QOustees. The facili-
ties asked for include provision of
drinking water and electrification of
Bhakra and adjoining villages, cons-
truction of roads and bridges, Dharam-
sala at Bilaspur and adoption of
Bhakra as model village,

(b) and (c). For the resettlemeat of
Bhakra Dam oustees agricultural land
was acquired for them in Hissar dis-
trict. Those who did not want to
avail of thig facility were paid full
compensation for their lands and pro-
perties and were to be resettled out-
side the reservoir area by the Hima-
cha] Pradesh Government.

Nevertheless, as the Bhakra project
has derived its name form the village
Bhakra, the Bhakra Management
Board has, as a special case provided
drinking 'water supply and electricity
to Bhakra and neighbouring villages.
Medical facilities are also available
to these people at the Board’s Dispen-
sary near Bhakra Dam and in the
Canal Hospital at Nangal.



129 Written Answers AGRAHAYANA 18, 1805 (SAKA) Written Answers 130

Express/Mail trains ruunning late on

Northern Rallway during  August-
October, 1973
3304. PROF. NARAIN  CHAND

PARASHAR: Wil the Minister of RAIL-
WAYS be pleased to state:

(a) the names of the Expcess/Mail
trains which had beea running lale
on the Northern Railway during the
period from 1st August to 31st Octo-
ber, 1973; and

(b) the steps taken or proposed to
be taken to ensure the punctual run-
ning of these trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: (a) A
statement showing the names of Ex-
press/Mail trains which had run
late on 40 per cent or more of the oc-
casios during the period 1st Aug-
ust to 31st October, 1973 is laid on
the Table of the House. [Placed ir
Library, See No. LT-5900/173].

(b) Punctuality performance of
traing on all railways including Nor-
thern Railway is closely watched at
all levels by the Zonal Rallways and
for selected Mail/Express trains at
Railway Board's level. Avoidable de-
tentions are taken up and remedial
action taken to improve the running
of trains. In some trains, even ularm
chaln apparatus hag been blanked off
to effect an improvement in punctua-
lity.

Withdrawa] of Chain facility In Hima-
chal Express

3305. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a suggestion has been
received for withdrawal of the chain
facility in Himachal Express, ag the
train is frequently delayed because of
ite misuse; and

(b) if so, the decision of Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
MOHD. SHAFI QURESHI): (a) No
such suggestion has been received.
No. 53 Up/54 Dn Himachal Expresses
are already running with thair alsrm-~
chain apparatus blanked off sinee
April 1973, ‘

(b) Does not arise.

Flood Contro] Schemes in Bihar

3306. SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the re-
ply given to Unstarred Question No.
2237 on Tth August, 1973 regarding
progress regarding implementation of
Flood Control Schemes in Fourth Plan
and state:

(a) whether the flood conirol sche-
mes from Bihar mentioneq therein
have, since, been completed and the
total amqunt earmarked for them
spent;

(b) if not, the reasons therefor; and

{¢) whether it is proposed to change
the scheme Nos. 6, 7 and 8 from Bihar
into flood-control-cum-Irrigation  sche-
mes particularly for the Bagmati and
Kamala- group of rivers?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-

- S8AD): (a) ang (b). The s:hemes for

the embankment on the right bank
of Bagmati from Karachin to Badla-
ghat and raising and strengthening of
Kamla Balan embankment have been
completad. The other schemes of
Bihar, which from part of the State
Plan, are major ones requiring large
outlays and, therefore, their construc-
tion has to be phased according to the
availability of resources. Consequent-
ly, their completion will take some
time.

During the 4th Plan, Central assis-
tance to the States for the Plan ache-
mes s in the form of bulk loans and
grants without trying them to any
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particular sector or scheme and State
Qévirnmetns can allocate the amounts
to the various sectors and s:hemes
sccording to priorities. The State Go-
vernment of Bihar had made an allo-
cation of Rs. 10 crores for flood con-
trol schemes during the 4¢th Plan pe-
riod against which the anticipated ex-
penditure during the Plan is Rs. 1498
crores.

The Centre had, however agreed
to provide special assistance outside
the Plan for accelerating the work on
certain priority flood control schemes
with a ceiling of Rs. 9 crores during
the last two years of the 4th Plan, The
priority schemes for which special as-
sistance is belng provided are:—

(i) Construction of embankment
on the right bank of Ganga
from Buxar to Koilwar.

(il) Raising and strengthening of
existing embankments along

Ganga.

(iil) Construction of embarkment
and protection works on Gan-
dak,

(iv) Mahananda
Scheme.

This special assistance is released ac-

cording to the progres of exvpenditure.

The amount released so far is Rs. 3

crores. The State Government have

programmed to utilise the balance ol
Rs, 8 crores during the current year.

(c) There is no proposal to change
the scheme viz.

(1) Embankment on right bank
of Bagmati from Karachin to
Badlaghat,

(i1) Raising and Strengthening of
Kamla Balan Embankment
and

(ili) Bagmati Flood Contro]l Scheme
into flood control-curi-irriga-
tion schemes. A  separate
scheme named Bagmati Irrl-
gation Scheme has been ap-
proved for an estimated cost of

Embankment
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Rs. §.78 crores and has already
been taken up for execution.
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Leaw of Fredustion of power gue to
Sivikes by power engineers aad work-
ers during current year

3309. DR. H, P. SHARMA: Will the
Minister of IRRIGATION AND PO-
WER be pleaseg to state:

(a) the estimated losg of production
of power on account of the prolonged
strikes by Power Engineers and work-
ers during the current year so far;
and

(b) the eftective steps taken bv Ge-
vernment to avert and prevent ruch
strikes?

THE BEPUTY MINISTER IN THE
MINISTRY OF IRKRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) According to the informa-
tion received from the States, there
was no significant loss in the produc-
tion of power on account of the stay
in strikes by the power engineers dur-
ing the period August-September, 1973,
Homrever, Rajasthan State Heactricl-
tx Board have reporied that hydro
generating capacity to the extent of
about 123 MW could not be wutilised
bejwiemn 23-4-73 and 27-4-13 dye to the
strike of Epgineers. A loss of about
100 MW occurred in UP. between
Qelober 2 and Oetober 9, 1973 dug to
sabotage during the strike by opera-
tion and maintenance workers

(b) The generation, transmisston
and distribution of electricity is main-
ly the responsibility of the State Elec-
tricity Boards, and most of the power
engineers and electricity workers are
the employees of the Boards. 'The
demands and grievanceg of the power
engineers and electricity workers have,
therefore, to be considered by the
State Electricity Boards/State Govern-
ments. The State Electricity Boards/
State Governments are seized of {he
Matter,

Seheme to give Rallway ocontracis
Oo-operaiive Beociotiey

3310. SHRIMATI SAVITRISHYAM:
SHRI CHANDER SHEKHAR
SINGH:

Will the Minister of RAILWAYS
be pleased to state;

¢a) whether the Railway Board bas
recently announced a scheme in which
it has been stated that the Co-opera-
tive Society wil] be given Rallway
Contracts in which the financial condl-
tion will be overlooked and no de-
posits will be required; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). In terms of the recent orders
handling contracts for goods, parcels,
coal, eoal-ashes, cinder picking, ash
pit cleaning can now be awarded to
genuine Co-perative Labour Contract
Societies of actual workers without call
of tenders, irregpective of the value of
contract. The facilities and concessions
admiggible to such Socletles from the
Railways are as under.

(a) Provision of aeccommodation
for office, canteen, efc at a
nominal rent of Rs. 20/- per
annum.

(b) 90 per cent of payment of
bills to be made within a
week's time, after submirsion
of the bills and the balance
being made within one mamth
of the receipt of the billa.

(c) No earnest money is obtatn-
able if the contract is award-
ed through negotiations.

(d) Deduction of security daposit
through bills at the rale of §
per cent from each bill.

(e) Railway servants can be-
come office bearers of the
Soclety with the permission
of the competent authority.
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Compluints aguinst Issue Houses of the
Computeoh Oorporatien of Bombay and
Appollo Securities of Bombay

- 3311. SHRIMATI SAVITRI SHYAM:
Will the Minister of LAW, JUSTICE
m COMPANY AFFAIRS Le pleased
to state: o
(a) whether there are complaints of
negligence, delay, loss and mishandling
of scripts in respect of a number of
limited companies by issue houses of
M/s. Computech Corporation of Bom-

bay and M/s. Appolg Securities Pri-
vate Limited of Bombay:

{b) if so, whether this results in
blocking of huge amounts of .nvestible
funds and subsequent loss {o large
number of share-holders; and

(¢) the steps taken or proposed to
be taken to see that the scrips and
funds are not locked up for inore than
2 months in any case and to safeguards
the interests of investing pubbe?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) A few compla-
ints against M/s, Computech Corpora-
tion ang M/s. Appolo Securities Private
Limited issue houses regarding delay
in registering the transfer/issue of
refund orders etc. have been received.

(b) The few complaints received do
not permit an inference of this nature.

(c) Section 69 of the Comnanies Act,
1956 provides a period of 120 days for
camplying with' the requiremenis of
allotment of shares and requires the
application money to be refunded with-
in a period of 130 days of the date cf
issue of the prospectus in case the
minimum  subscription is not raised
by the company. However refund of
share application money in case of
over subscription is not governeq by
the provisions of Companles Act and
is governed by the terms of the pros-
pectus,
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Section 1138, of Compantes Act pred
cribes time limit for issue of certift-
cates and it .is open to the person
entitled to have the certificates deli-
vered to him to move the Court.

There is no proposal to amend the
Companies Act in this regard.

Equity Shares of Shivmony Steel
LTubes Ltd. offered to Public

3313. SHRIMATI SAVITRI SHYAM :
Will he Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Equity Shares of Shiv-
mony Steel Tubes Limited Bangalore
were offered to public sometime in
the month of December, 1972;

(b) if so, the number of shares
subscribed and those which remain-

‘ed unsubscribed;

(c) the total assets and liablities
of the company as on 1st September
1973; and

(d) the time by which production
will be started by the dompany?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA):. (a) M/s. Shivmoay
Steel Tubes Limited, Bangalore
through prospectus dated 15th Jan-
uary, 1973 issued at par for public
subscription in February 1878 equity
capital of Rs. 21 lacs (2,10,000 shares
of Rs. 10/- each) and 9.5 per cent pre-
ference shares of Rs. 10 lacs (10,000
redeemable accumulative preferences
shares of Rs, 100|- each).

(b) The above shares were fully
subscribed and the allotment was
made on 22nd March 1873.
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(c) As per the latest available ba-
lance sheet of the company as at 30th
June, 1973 itg assets and liabilities are
as under:—

Assats: Rs.

Fixed Asscts M = . ‘3’3‘13‘3
Current Assets, Loans & Advances 20,22,124

Preliminary expenses. 3,07,906
ToTAL . 6741842

Liabilities :

Paid up capital . 20,20,500

Secured Losns . 33,50,517

Current liabilities . 4,61,825
ToTAL 67,41,842

(d) The company has already star-
ted commercial production of black
pipes from 2nd July, 1973 as stated
in the Director’s report on accounts
tor the year ended 30th June, 1873,
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Shortage of Sjiting Accommodation
in Ruilway Offices in Danapur (Eas-
tern Ballway)

3317. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) wheth:rt.‘nereiqlnuuhlhor-

tage of sitting
Railway Offices, specially in Divulnual
office, Danapur on the Eastern Rail-

way,

(b) whether the Clerks working in
D.S. Office, Ranapur, specially in Per-
sonnel Branch have to face immense
difficulties in discharge of their duties
due to sub-sections being spread out
at different places; and

(¢) if so what remedial measurss

Government propose to take for effi-
clent and co-ordinated workings In

the office?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI); (a) No.

(b) No. Out of 250 Personnel
Branch Staff, only four sub-sections
consisting of 30 clerks are housed in
two separate rooms located close-by.

. (c) Does not arise.

Report regarding diversification pro-
gramme to DGTD by drug

3318. SHRI K. S. CHAVDA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether under the exemption
orders in force during the period
1966—T70 one of the condition stipu-
lated was that details of the diversi-
fication programme were to be repor-

ted tn the Directorate General of-

Technical Development along
<certain facts;

with

(b) if so, whether the reports re-
ferred to above were duly made by
drugs firms with foreign equity ex-
ceeding 20 per cent to the Directorate
General of Technical Deévelepment;

(c) if g0, she .gist of the reporis
made and whether any record was
maintained of mich reports by the
Directorate General of Technical De-
velopment; and

(d) what checks were applied to
wverify that the diversification pro-
' -grammes fulilied the conditions sti-
pulated in the exemption orders?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (d). 'In the orders
igsued in October 1068 which allow-
ed free diversification upto 26 per
cent of the licensed capacity, the in-
dustrial undertakings were required
to intimate to the appropriate techni-
cal authority the particulars regard-
ing their revised manufacturing pro-
gramme and the new articles propo-

DECEMBER. 4, 1073 ° Written Answers ' 'T44

sed to be manufactured and also the
value and nature of the minor balanc-
ing plant, if any, added by them. In
the abserrce of specific separate re-
turn specified in this behalf by and
large they were including the diver-
sifled items in their over all monthly
production returns, which are reflec-
ted in the regular records maintain-
ed by DGTD. In cases of doubt
DGTD could ascertain further parti-
culars from the industrial undertak-
ings and make reports to the Admi-
nistrative Ministry.

Trains cancelled due to strike by
Locomen of Bikaner Division (Nor-
thern Railway)

3319. SHRI VIRBHADRA SINGH:
will the Minister of RAILWAYS be
pleased to state:

(a) whether many trains were can-
celled due to strike of Loco Running
gtaff of the Bikaner Division of Nor-
thern Railway; and

(b if so, the amount of loss suffer-
ed by Government as a result there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD: (a) A
total of 133 passenger carrying trains
and 258 goods trains were cancelled
on Bikaner Division due to the loco
staf? agitation from 31st October 1073
to 3rd November, 1873.

(b) About Rs, 5 lakhs in gross
earnings. '

Promotien of Assistant Station Mas-

ters (Gr. Rs, as Station

Master (Gr. Rs. 205—280) In Delhi
Division of (Northern Railway)

3320. SHRI RAJDEO . SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of Assistant
Qtation Masters in the Grade Rs.
205—280 promoted as Station Master
Grade Rs. 205—280 from 1st January,
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1972 to 30th September, 1873, in Delhi
Division of Northern Railway;

" (b) whether there are a good num-
ber of Assistant Statlon Masters Grade
Rs. 205—280 who refused their pro-
motion as Station Master in the grade
Rs. 205—280; and

(c]' it so, the total number of Assis-
tant Station Masters who refused pro-
motions and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) 46.

(b) Yes.

(c) 28 persons refused promotion.
The reasons given mostly were that
facilities for higher education and
medical treatment were ¢omparatively
less at the stations to which they were
to pe transferred on promotion,

CGHS system of Medical relief for
l_hilwtmplonea

8321 SHRI RAJDEO SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a few years back Rail-
ways in Delhi .obtained any coencen-
sus of views from Railway Employees
regarding the Central Government
Health Scheme gystem of catering
medical relief to them;

(b) whether a very large number
of employees favoured Central Gov-
ernment Health Scheme system; and

(¢) if o, the action proposed to be
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Yes. About 1800 railway emp-
loyees of Northern Railway ex
their willingness to avail of the me-
dical relief from the C.G.H.S. sour-
ces.

.(c) The possibility of coming to an
arrangement with C.G.H.S. authorities
whereby the latter would provide
out-door treatment facilities to rail-
way employees/their dependents resi-
ding in areas of Delhi/New Delhi
which are situated at a distance from
a Rallway Health Unit/Hospital but
where there was a CGHS dispensary
nearby, was explored but the C.G.H.S.
authorities did not agree to accom-
modate the Railway staff in their
scheme on the same terms as are ap-
plicable to other C.G.H.S. beneficiaries,
The proposal was therefore drapped.

Indication of age white applying for
Rezervation on Rallways

3322. SHRI RAJDEO  SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether while applying for re-
servation on trains the applicants are
required to give their age also;

(b) if so, whether mention of age
has any consideration in alotting
lower or upper berths to them; and

(c.) if not the reasons for obtain-
ing information regarding age?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD., SHAFI QURESHI): (a) Yes,

(b) No.

(c) Particulars like name, age and
sex are obtained to facilitate occa-
gional checks being made as to whe-
ther the passengers in whose names
reservations have been made are ac-

tually travelling to detect malprac-
tices etc.

Inward and outward wagons handled
at Okhla Station in Delhl

8323. SHRI RAJDEO SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the average number
of inwardq and outward wagons
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handled in a month at Okhla Htation
in Deihi Djvision;

(b) what is the average eammings
st this station from goods;

(¢) whether for loading and uyn-
loading of wagons there is no provi-
sion of covergd platform; and

{c) if so, the period by which that
would ba provided?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Ave-
rage number qf Inward angd Outward
wagons handled in a month at Okhla
Goods Shed is 154 and 147 respec-
tvely.

(b) The average goods earnings at
Okhla station are Rs. Y,28,723|- per
month.

(¢ There iz no covered platform
for dealing with wagon at Okhla
Station.

(d) The propesal for provision of
a covered shed at Okhla Station is
being examined.
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Engnicy imée werking of FOI

3325. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Wil' the Minister of PETROLEUM
AND CHEMICALS bée pleased to
stote:

(a) whether Government have in-
quired into the working of the Fasti-
Hzer Corporation of India during the
last three years;

(b) whether any allegations against
the high officials have been found to
be correct; and

(c) i so whether the action taken
by Government to improve the work-
ing of the Corporation?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) tp (c), While no formal
enquiry was made in this regard.
There was a study by the Action
Committee on Public Enterprises in
regard to the stepa to be taken to
ensure the more efficient working of
the Corporation. Subsequently, ac-
tion has been taken to combine the
posts of Chairman and Managiag Di-
rector into one. A separate Director
(Marketing) has also been appointed.

A memorandum containing allega-
tions against some of the officlals of
the Corporation was received. An
exaniination has shown that while
most of them are without substance,
some further examination is consider-
ed necessary in regard to a few
others. Action in this regard is in
progress. Certain transactions relat-
ing to the Marketing Division of the
Trombay Unit are also presently be-
ing investigated by the CBL
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Supply of wagons of oésl for UP,
Hiryssia and Punjab

3326. SHRI S. M. BANERJEE: Will
he Hln!ater of RAILWAYS be pleas-
ed to

(a) whether shortage of coal be-
yond Mughal Saraj is due to inade-
quate supply of wagons;

(b) if so, number of wagons allot-
ted to transport coal to U.P, Har-
yana and Punjab in the months of
July, August, September and Octo-
ber, 1973; and

(¢) the wagon requirements of
these States for coal transportation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a)
Thovgh the Railways had adequate
number of wagons, supply of coal for
destinations peyond Mughaisaral fell
short of the demands on account of
various dislocations caused by power
cuts, strikes, agitations, Bandhs etc.

(b) Month

July 1973

August 1973
September 1973

October 1973

) UP. —
Punjab -

Haryana —

(Figures in four-wheelers)

U.P. Punjab Haryans
2874 1362 172
1728 466 663
4884 1408 866
4658 1846 1196

14,300 wagons per month,

§320 wagons per month,

2030 wagons per month,

The figures given under (b) and
(c) are for the demand and move-
maent of slack coa]l for brick burning,

soft coke, hard coke and coal for amall
scale industries sponsored by State
Governments.
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Conversion of 2-Tier 3rd Clams
Coaches imto 3-Tiexr Sleepers

8327. SHRI S. M. BANERJKE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any scheme to
convert the 2-tire 3rd Cless coaches
into 3-tier sleepers;

(b) if so, when it will be done; and
(¢) in which trains?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) and (c). Do not arise.

Bervnig of Western
trains

Style food in

3323. SHR S. M. BANERJEE: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether Western Style food is
no more served in Mail and Express
trains; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Western style food is served to
pasengers travelling in Mail and Ex-
press trains on receipt of advance
orders from them.

Electrification of Railway line from
Madras to Guntakal

8329. SHRI P. ANTONY REDDI:
Will the Minister of RAILWAYS be
pleased to state:

(a) when will the Raflways take
up the work of electrifying the Rail-
way line from Madras to Guntakal;
and
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(b) what is the estimate for this
work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The electrification of Madras-
Guntakal—Hospet section has been
tentatively included in the Railways’
Vth Five Year Plan. The cost of
the project will be known after the
completion of the cost cum-feasibility
survey which is now in progress.

Proposal to increase production eapa-
city of Haldia Refinery

3330. SHRI BIRENDER BINGH
RAO: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government propose
to raise the production capacity of
the Haldia Refinery Project in the
near future; and

(b) thé projected capacity of this
project contemplated under the pre-
sent scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The task force
on oil refining has suggested expan-
sion of Haldia refinery by two mil-
lion tonnes as one of the projects to
be taken up for meeting the targets
for refinery capacity during the Fifth
Plan. But in the context of steep and
continuing increases in the price of
crude oil and the need to curtail the
growth in consumption of petroleum
products in the country, the targets
for refining capacity to be achieved
at the end of Fifh Plan are still under
conglderation, Therefore, no firm de-
cision has yet been taken on the pro-
posal for the expansion of Haldia Re-
finery.
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dlbleged ban conditien of Patmm Funmc-
Hicn Railway Statien

3331. SHRI R. P, YADAV: Wil
the Munister of RAILWAYS be pleas-
ed to state:

(a) whether Government are aware
that the Retiring Rooms and Dormi-
tories at Patna Junction Railway
Station are not maintained properly
in as much as there is no chart in
the rooms, bulbs are fused and bro-
ken, Toilets are dirty and unhygenic
and over and above, poor quality of
lunch and dinner is served at the res-
taurants; and

(b) what steps are proposed to be
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). A Chart Board has been pro-
vided at the entrance gate of Retiring
Roomg to indicate the occupation of
the beds in Retiring Rooms. It is
ensured that the electrical staff attend
to defective fittings promptly. A re-
cent check has revealed that all fitt-
ings are satisfactory. There is one
Gate-Taker and two bearers and re-
servation staff exclusively for Retir-
ing Rooms to ensure proper mainten-
ance of these rooms. Safaiwalas pos-
ted for maintaining cleanliness at the
station clean the Retiring Rooms in
the morning, afternoon and evening
and keep proper sanitation. No
cornplaint has been registered in re-
gard to catering during the year 1972-
78 and current year., However the
Railway Administration has been ask-
ed to keep strict vigilance over the
maintenance of the Retiring Rooms
and working of the Restaurants to
eliminate any chance of complaint.

Cost oi.'_ electrification from Mughal-
saral fo Asansol via Patna

8332. SHRI R. P. YADAV: Wil] the
Minjster of RAILWAYS be pleased to
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state whether the Rallway Board
ever surveyed the cost of electrifica-
tion from Mughalsarai to Asansol on
the main line (via Patna) and if so
what is the cost involved and when
Government propose to electrify the
track?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): A cost-
cum-feasibilty survey for electrifica-
tion of Asansol (Sitarampur)—Gar-
hara section is now in progress. Sur.
very for electrification beyond Gar-
hara and upto Mughalsaraj will be
laken up in due course, The cost of
electrification will be known after
completion of these surveys. The
elecirification of these sectiong has
been tentatively included in the
Railways’ Fifth Five Year Plan,

Punjab Government's request for ins-
tallation of Gas Turbine Generating
sets

3333. SHRI RAGHUNANDAN LAL
BHATIA: Will the Mnister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the Punjab Government
had submitted any project to the
CWPC regarding installation of three
Gas Turbine generating sets;

(b) if so, whether the Chief Minis-
ter of Punjab had also addressed him
for sanctioning foreign exchange for
the purchase of these sets from Japan;
and

(¢) it so the Central Government's
decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (PROF. SIDDHESHWAR
PRASAD): (a) and (b). Yes, Sir.

(e¢) The matter was considered fur-
ther in consultation with the Govern-
ment of Punjab and the Punjak State
Electricty Board. Considering that
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the power availability in Punjab had
since imprevedq and more power
would become available with the
<commissioning of projects under cons-
truction and alsy the high reuire-
ment of foreign exchange for the gas
turbine plants and the fuel oil and
spares required for their running,
the proposal was dropped.

Rald by RPF. in Punjab

3334. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of RAIL-
WAYS be pleased to state:

{a) whether the Railway Protec-
tion Force raided several places in
Punjab and took into possession seve-
ral hundred bags not entered in any
account by Railway Booking Agency;

(b) it so, whether any arrests have
been made in this matter; and

(c) if 8o, broad outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). Yos, on 5th September 1973, in
a raid at Goods Shed of Dhariwal
Station of the Northern Railway, the
Sub-Inspector, Railway  Protection
Force, Pathankot, detected 1646 bags
of wheat as against the entries of
1400 bags of wheat in the Goodg Qut-
ward Register ie., 246 bazs wvalued
at Rs, 23,00/- in excess, These ex-
cess bags of wheat are attributed to
be those -which were short-loaded by
the ‘Mark Fed' Department with the
connivance of the Station Master,
Dhariwal, who had been issuing clear
rallway receipts instead of ‘said to
contain® advices. Shri Pesori Lal,
Station Master, Dhariwal has been
arrested under Section 3 of Railway
Property (Unlawful Possession) Act.
Investigationg are in progress.
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Unqualified stafl Seputed to rum truin
services during agitation of Loco Staff
in August, 1973

3335. SHRI MOHAMMED ISMAIL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any staff who had not
passed the Medical A-I test or had
not taken learning road tests were
deputed to run train services during
the agitation of the Loco Running
Staff during August 1973;

(b) whether any accident took place
while the trains were being rumn by
such unqualified persons; and

(c) it s0, the amount of loss sus-
tained by Government as a result
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). On 8 Railways no such driver
was utilised to run trains. The ma-
terial in regard to 3 more Railways
is being collected and will be laid on
the Table of the Sabha early.

Electrification of villages in Kerala

3336. SHRIMATI BHARGAV! THAN-
KAPPAN: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the Rural Electrification
Corporation of India formulated any
plan for the electrification of rural
areas in the State of Kerala; and

{b) if so, the galient features thereof,
the financial assistance soug4t ahd
sanctioned to the State and the number
of villages electrified under the plan
so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGAT'ON AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Rural Eléctrl-
fication schemes are formulated and
sponsored by the State Electricity
Boards and the Pilot Rural Flectric Co-
operatives. The Rural Flectrification
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Corporation Ltd—a Government of
India Undertaking gives financial as-
sistance to the Boards and the Co-
operatives for their schemes after
necessary verification that the schemes
are technically feasible and financially
viable.

On the above basis, the Corporation
has so far sanctioned 15 rural electri-
fication schemes as sponsored by the
Kerala State Electricity Board. These
involve a total loan assistance of
Rs. 688.559 lakhs. These schemes on
completion over a period of 3—5 years
envisage energisation of 7918 pump-
sets, provision for 1451 small Indus-
tries, 79356 domestic and commercial
connections and 17434 street lights in
403 villages.

The Corporation has also sanctioned
three special loans amounting to
Rs. 2968 lakhs to the Kerala State
Electricity Board for electrification of
Harijan Bastis adjoining the villages
already electrified. These loans aim
at the provision of 326 street lights in
38 Harijan Bastis.

To date the Corporation has dis-
bursed loans amounting to Rs. 2.96
crores represenling the first and second
instalments in respect of 12 schemes.

In addition to the 15 schemes al-
ready sanctioned, 2 more schemes in-
volving a total cost of Rs. 202.72 lakhs
sponsored by the Kerala State Electri-
city Board are under consideration of
the Corporation.

Expenditure incurred ip Idikki Hydro-
Electric Project in Kerala

3337. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of IRRI-
GATION AND POWER be pleased to
state the amount of money spent on
the construction of Idikki Hydro-Pro-
ject in Kerala till the end of October,
1973 and the percentage of targets
achieved?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): A total expenditure of

2526 LS—6
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Rs. 71.90 crores was incurred on the
Idikki hydro-electric Project upto the
end of October, 1973 and about 80 per
cent of the work was completed.

Scheme to develop Punalur and
KEottarakara Bailway Stations
(Southern Railway)

3338. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have pre-
pared any scheme to develop Punalur
and Kottarakara Railway Stations on
the Southern Railway;

(b) if so, the salient features there-
of; and

(c) the time by which Government
propose to implement the said scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) and (c). Proposals envisage the
following works:—

Punalur:

(i) Improvements to station build-
ing.

(il) Extension of platform.

(iii) Extension of cover over plat-

form.
(iv) Improvements to approach road
to station.
Kattarakara:
(i) Extension of platform.

(ii) Improvements to the approach
road to the station and goods
shed.

Works at both the stations are ex-
pected to be completed by the end of

June, 1974.
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Thefis in goodg trains in Howrah Yard
and Mughalsarai Yard

3339. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether a number of thefts have
been committed in goods trains in the
Howrah Yard and Mughalsarai Yard;

(b) if so, the broad outlines thereof;
and
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(c) the compensation paid by Gow-
ernment during the last two years in
respect of thefts commitled?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Yes, The broad outlines of thetts
and pilferages of booked consignments
committed in Howrah & Mughalsarai
Yards of the Eastern Railway and

registered during January—Orctober, 1973 are as under:—

Value of Value of No. of

Name of the Yard. No. of
cases of property  property  persoli
thefts/ stolen  recovered arrested.
registered pilferages (Rs.) (Rs.)
Howrah Yard. 33978 533 5
Mughalsarsi Yard 15,150 3,450 7

(c) Yard-wise figures of compensa-
tion paid for thefts and pilferages
are not available.

Foreign cartels obstrocting growth of
F.C.L

3340. DR. RANEN SEN: Will the
Minister of PETROLEUM AND

CHEMICALS be pleased to state:

(a) whether the foreign cartels are
obstructing the growth of Fertilizer
Corporation of India towards self-
reliance;

(b) it so, the facts thereof: and

(¢) whether Government have taken
steps on the suggestions made by P&D
Division of Fertilizer Corporation of
India.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). No
such instance has come to the notice
of Government:

(c) Fullest consideration is always
given by Government to the sugges-
tions received from the Corporation
aimed at promoting maximum self-
reliance,

R.estrlctlnns on Shri Kalyan Basu

3341. SHRI SHYAM SUNDER
MOHAPATRA: Wil] the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the restraint imposed
on Shri Kalyan Basu for purchasing
certain companies in India still com-
tinues; and

(b) whether Government have en-
quired into his assets and liabilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The Company
Law Board has only passed an Order
under Section 250(4) of the Com-
panies Act, 1956, declaring that any
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transfer of shares held by the follow-
ing four bodies corporate in M/s.
Shaw Wallace and Company Limited,
Calcutta shall be void for a period of
three years with effect from 13th
December, 1972:—

1. R, G. Shaw and Company
Limited.

2. Shaw Darby and Company
Limited.

3. Shaw Scott and Company
Limited, and

-4, Thames Rice Milling Company
Limited.

No restraint has been imposed on
‘Shri Kalyan Basu by the Company
Law Board for purchasing certain
companies In India.

(b) This Department has no infor-
‘mation about the assets and liabilities
of Shri Kalyan Basu.

‘Quola of Berths in Up and Down Mail
or Express Trains from Balasore

3342 SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state
whether Government propose to allot
quota of berths in all UP and Down
Mail or Express trains ex-Balasore as
has been done for DN Puri-Howrah

Express?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD. SHAFI QURESHI): A state-
ment giving the information is laid
on the Table of the House. [Placed
in Library, See No, LT-5001/73].

Main Line Connection from Rapsa to
Badampahar (South Eastern Rallway)

3343, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether survey to change the
metre gauge Railway from Rupsa to
Badampahar to broad gauge or to
<onnect Rupsa to main line has been
completed; and

(b) it so, what are the proposals?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Based on the recommendations of
the Uneconomic Branch Lines Com-
mittee, a traffic Survey for conversion
of Rupsa-Talband N.G. section finto
B.G. was carried out and the report is
under examination. A decision will
be taken after the report is examined
from all angles,

No proposal regarding extension of
railway line from Rupsa to Badam-
pahar is under consideration.

Deterioration in Performances of..
D.V.C.

3344. SHRI INDRAJIT GUPTA:
DR. RANEN SEN:

Will the Minister of TRRIGATION
AND POWER be pleased to state:

(a) whether D.V.C.'s performances
are deterforating day by day; and

(b) if so, the reaction of Govern-
ment about the problems faced by
DV.C.?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). No, Sir. The
level of generation has been improv-
ing from mid Oectober. There were
some fluctuations in early November
but satisfactory level is being main-
tained now. A gseries of measures
including overhauling and improve-
mentg of the Plants and their auxi-
liaries release of foreign exchange
for import of spare parts needed and
supply of coal of suitable quality of
adequate quantities to the thermal
plants of the D.V.C. have been initi-
ated to improve the performance of
these plants and raise their generation
further. The improvement works are
still in progress. The impact of these
measures in the shape of better
generation on a more dependable
basis will be felt over a period of
time.
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Absorbing of Surplus Staff of Foreign
0il Companies

3345. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
PETROLEUM AND CHEMICALS be
Pleased tg state:

(a) whether three foreign oil com-
Panies in India - piz, Burmah-Shell,
Esso and Caltex have informed Gov-
ernment about the surplus employees
employed in Eastern Region on the

Plea of commissioning of Haldia Re-
finery;

(b) if so, the number of such sur-
plus staff, and

(c) the steps Government have
taken to absorb such surplus staff?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN):(a) to (c). The foreign oil
companies have representeq that they
would have a problem of staff redun-
dancy at their Calcutta installations
after the Haldia Refinery is fully
commissioned. This is however likely
to happen in 1975 only as the foreign
oil companies’ installations at Cal-
cutta are expected to function as at
present upto the end of 1974. The
possibility of absorbing the staff likely
to be rendered surplus is being
examined by the Government in con-
sultation with the Indian Oi] Corpo-
ration and whatever action is feasible
will be taken to mitigate hardship to
such staff. It is difficult to precisely
estimate the extent of redundancy at
this stage.

Employees provided with Hearti Pace
Maker Machines in Railways

3346. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a number of employees
have been provided with Heart Pace
Maker Machines in the Railways;

(b) whether the cost of the said
machines has been borne by the Rail-
ways; and
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(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRE
MOHD. SHAFI QURESHI): (a) Yes.

(b) No.

(c) Supply of Heart Pace Maker
Machines is not covered under the
Railway Medical Attendance and
Treatment Rules. In all cases re-
quiring prosthetic and corrective aids
of the nature of Pace Makers, Arti-
ficial Heart Valves, and Valve Pump
Sets, the liability of the Railways is
restrictive to only  hospitalisation
charges in a Railway or a recognised/
Government hospital and in no case,
the railways either directly bear the
cost of such appliances or reimburse
their cost of the employees. The Rail-
way medical facilities are already so
liberal that there is hardly any scope
for further liberalization of the
existing facilities in the present
stringent financial position of the Rail-
ways.

Implementation of Scheme for Legal
aid to the poor

3347. SHRI R. N. BARMAN: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether ng free legal aid has
been given to the poor in the country
so far under the scheme formulated
for the purpose; and-

(b) if so, what steps Government
propose to take in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): (a) and
(b). It is not clear to which scheme
reference has been made by the

Hon’ble Member. However, certain
States, namely, Andhra Pradesh,
Bihar, Kerala, Gujarat, Haryana,

Himachal Pradesh, Madhya Pradesh,
Maharashtra, Punjab, Rajasthan and
West Bengal have formulated schemes
for legal aid to the poor in addition
to similar schemes made by the Union
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Territories of Dadra and Nagar
Haveli, Goa, Daman and Diu and
Pondicherry and legal aid is provided
by them within the limited resources
which they can harness for the pur-
pose. The report of the Committee
under the Chairmanship of Justice
Shri V. R, Krishna Iyer appointed to
study the problem at a national level
is under examination.

Impact of Agitation by Employees of
Koyali Refinery on Industries in
Gujarat

3348, SHRI PRABHUDAS PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether work to rule agitation
by the Koyali Refinery employees has
greatly affected the Gujarat Electri-
city Board, the Gujarat S_tate Ferti-
Jisers Company and 16 industries in
the State;

(b) if so, the extent of loss suffered;

(c) the steps taken by the State
and Central Government in this re-
gard;

(d) the demands of employees of
Koyali Refinery and Governments
reactions thereto; ang

(e) whether any
been reached?

settlement has

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (e). The workers of
the Koyali Refinery who resorted to
work to rule agitation demanded
higher rate of bonus for the year
1972-73. No report whether any
industry in the State has been affected
due to this agitation has been receiv-
ed from the State Government.

Minister of Petroleum and Chemi-
cals sought the intervention of the
Chief Minister of Gujarat to settle the
agitation of the workers of Koyali
Refinery on the bonus issue, This
issue has beep settled and an agree-

ment to this effect has been signed
between the IOC management and the

workers Union on the 5th November,
1973.
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Public opinion in Kerala Regarding
Assignment of new works of FACT.

3352. SHRI VAYALAR RAVI: Will
the Miniaster of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are con-
sidering assignment of new works to
FACT Engineering and Design Divi-
sion keeping in view the high reputa-
tion earned by it for its performances;
and

(b) if so, the salient features there-
of and the steps proposed to be taken
to remove the stagnation of this Unit?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Primarily, it is
for this Division to secure the neces-’'
sary orders and any assistance needed
from Government in this regard is
always given. The Division is pres-
ently executing, among others, a 300
TRD Sulphuric Acid Plant for Tra-
vancore Titanium Products Limited,
a 360 TPD Phosphoric Acid Plant
at Sindri and an Acid-cum-fertilizer
project for Hindustan Copper at
Khetri. Continuing action is also
being taken by the Division to secure
more items of work.
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Talks regarding 10-hours duty for
Locomey

3353. SHRI VASANT SATHE:
SHRI SAMAR MUKHERJEE:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether talks between the
representatives of the Railway Minis-
try and employees have reached a
deadlock on the introduction of a 10-
hour day for Locomen;

(b) if so, the points/areas of differ-
ences that hamstrunged the negotia-
tions; and

(c) the steps proposed to avoid a
deadlock and reach amicable settle-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) and (c). Do not arise.

Fue] shortage in Delhi

3354. SHRI VASANT SATHE: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to acute fuel
shortage in Delhi; and

G¢b) if so, the action taken to norma-
lise tme situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). There has been
no shortage of kerosene oil in Delhi.
Shortage of Domestic gas was how-
ever created in the capital due to the
eUmulative effect of staff strikes, brea-
ches and disruptions in communica-
tion, ‘go slow’ ete, Steps were how-
ever taken to improve the situation
and the supplies have since improved
considerably. The position is expec-
ted to normalise within a week or so.
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Provisiop, for sleeper coach in the
evening train from Narkatiaganj to
Pahlezaghat

3356, SHRI HARI KISHORE SINGH :
Will the Minister of RATLWAYS be

pleased to state:

(a) whether passengers from Bar-
ginia, Sitamarhi and Janakpur Road
are inconvenienced because of lack of
sleeper facilities on the evening traine
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from Narkatiaganj to Pahlezaghat via
Barginia Sitamarhi-Darbhanga-Samags-
tipur;

(b) whether Government propose to
provide a sleeper coach in the said
train; and

(c) i so, when and if not the rea-
sons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). No direct train is at present run-
ning between Narkatiaganj and Pale-
zaghat vpig Sitamarih and Darbhanga.
However, 432 Narkatiaganj-Darbh-
anga Passenger connects 455 Darbh-
anga-Palezaghat Passenger and in the
return direction 456 Palezaghat-Dar-
bhanga Passenger connects 431 Dar-
bhanga-Narkatiaganj Passanger at
Darbhanga for convenience of through
passengers travelilng between Narkati-

aganj and Palezaghat. Three sleeper
coaches are available on 455/456
Darbhanga-Palezaghat Passenger

trains involving night journeys. Pro-
vision of a sleeper coach between Nar-
katlaganj and Darbhanga by 432/431
Passenger trains which run during
day time is thus not considered neces-
gary,

Memorandum from Bihar Legislators
for establishment of a Petro-Chemical
Complex near Muzaffarpur

3357. SHRI HARI KISHORE
SINGH: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleas-
ed to state the reaction of Govern-
ment to the recent memorandum sub-
mitteq by over g dozen legislators
from Bihar for the establishment of a
petro-chemical complex near Muzaf-
farpur?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): A study team is examining
the possibllity of Aromatics Produc-
tion and the suitable location for these
facilities in the country. Their re-
port is awaited.
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Yardstick fixed fo, counting of tickets
in Booking Offices (Western Railway)

3358. SHRI PANNA LAL BARU-
PAL: e

SHRI CHANDRIKA PRASAD:

‘Will the Minister of RAILWAYS be
pleased to state the yardstick fixed
by the Railway Administration for
counting the tickets in the Booking
Offices?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): There is
no yardstick for counting of tickets.
The Railway Administration have
laid down certain guide lines for
determining the requirement of Book-
ing Clerks, which is issue of 800 tick-
ets (non-suburban’) or 1500 tockets
(suburban) or 120 season tickets in
eight hours per Booking Clerk, This
includes provision of time for closing
of relevant registers and preparation
of returns etc. Where self-printing
machineg are installed, the number of
Booking Clerks provided is one per
Machine irrespective of the number of
tickets issued.

Corridor by the side of Railway
Bridge, over River Deoha near Pili-
bhit

3359. SHRI MOHAN SWARUP:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a corridor is being en-
visaged by the side of Railway Bridge
over River Deoha near Pilibhit on the
pattern of Railway bridge in Delhi
in order to facilitate the pedestrians
and cyclists crossing over the bridge;
and

(b if so, how long will it take to
complete the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: (a) The
Railway undertakes to execute such
works only if the State Government/
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Road Authority sponsor such propo-
pals and agree to bear the cost invol-
ved. No firm proposal has been
.sponsored so far.

{b) Does not arise,

Representation for Restoration of
Railway jine from Mailani to Shahja-
hanpur

3360, SHRI MOHAN SWARUP: Will
the Minister of RAILWAYS be pleas-
ed to state:

4a) whether certain representations
-were made to restore the Railway line
from Mailani to Shahjahanpur;

(b) whether acocrding to latest po-
licy, old Railway lines dismantled
during the previous World War are
going to be restored; and

(c) it so the action taken by Go-
~vernment in that direction, the extent
to which the matter has been exam-

ined by the Ministry and the result
thereof?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Ref-
erence is apparently to the revival as
metre gauge of the old Powayan
‘Stearn Trainway which existed bet-
ween Shahbaznagar (close to Shah-
jahanpur and connected to it by
metre gauge) and Mailani (62.5 kms.)
This line was dismantled in 1918 as
the material was required for milita-
Ty purposes during the first World
War elsewhere. Restoration of this
trainway as metre gauge was con-
sidered in the past but not taken up
as the proposal was unremunerative.

(b) and (c). Some of the lines dis-
mantled during the World War have
mnot been restored so far. It iz pro-
posed to formulate a phased program-
me for the restoration of such lines,
subject to adequate justification and
availability of requisite funds. Two
such, lines, namely Dalmau-Darya-
‘pur and Gohana-Panipat, have been
sanctioned in the current year os out
-of turn works.

Looting of Lalaurikhera Railway
Station in September, 1973

3361. SHRI MOHAN SWARUP:
Will the Minister of RAILWAYS be
pleased to State:

(a) whether Lalaurikhera Railway
Station (North Eastern Railway) was
looted in the month of September,
1973;

(b) if so, the particulars of loss

suffered; and

(c) the action taken in this respeéct?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). Yes, at about 22.10 hours on 18th
September, 1973 three miscreants arm-
with guns/lathies entered into the
office of Station Master, Lalauri
Khera and took away railway cash
Rupees 145,70 Paise and personal cagh
Rs. 15.50 Paise of the Assistant Sta-
tion Master on duty. The miscreants
also raided the house of the Station
Master and robbed him of two tery-

cot saries, four frocks and one time-
piece,

Government Railway Police, Pili-
bhit have registered a case under
Section 392/397 IPC and are making
investigations. @ No recovery/arrest
has so far been made.

Ransacking and looting of 61.UP train
(North Easterp Railway ip Septem-
ber, 1973

3362. SHRI MOHAN SWARUP:

Will the Minister of RAILWAYS be
pleaged to state:

(a) whether N.E, Raflway train No.
6-UP was ransacked by some miscre-
ants during the month of September,
1973 and the miscreants took away a
booty of lakhs of rupees from the
passehgers; and

(b) if so, the extent of loss suffered
and the action taken or proposed to
be taken by Government?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No
such incident of ransacking of 61-UP
train of N.E. Railway during the
month of September, 1973, has been
reported.

(b Does not arise.

Representation from All India Rall-
way Commercia]l Clerks Association

3363. SHRI PRAVINSINH SOL-

ANKI:
SHRI CHANDRIKA PRASAD:

Wil] the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 6700 on 10th
April, 1973 regarding representation
from All-India Railway Commercial
Clerks’ Association on violation of
Indian Railway Code and state:

(a) whether Government have
completed consideration of the repres-
entation from the All-India Railway
Commercial Clerks Association; and

(b) if so, the salient features there-
of;, and
(c) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) and (c). The undercharges on
the parcels of Newspapers were cor-
rectly raised and no code rules were
violated. However, question of waiver
off these undercharges in the special
circumstances of the case is under
conaideration.

Complaint against Booking Clerk
Meerut City Station

3364, SHRI B. S, CHOWHAN: Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstar-
red Question No. 6810 on the 10th
April 1973 regarding complaint against
the Booking Clerk, Meerut City Station
and state:

(a) whether the case has been decid-
ed by the Court of Law; and
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(b) if so, result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The case is still under {rial in
court.

False Submission ef Monthly Reports

by Supervisory Staff of P.F. Section,
D.A.0. New Delhl (Norther, Railway)

3365. SHRI B. 5. CHOWHAN: Will
the Minister of RAILWAYS be pleuased
to refer to the reply given to unstar-
red Question No. 7905 on the 24th
April, 1973 regarding false submis-
sion of monthly reports by Supervisory
Staff of P. F. Section, D.A.O, New
Delhi (Northern Railway) and state:

(a) whether the disciplinary pro-
ceedings have been completed; and

(b) if so the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Out of 4 employees on whom
charge sheets were served, disciplinary
proceedings have been finalised in res-
pect of two. In each of these cases
one set of passes and two sets of
P.T.Os’ have been stopped. In res-
pect of the other two employees, pro-
ceedings are still in progress,

Upgradation of Class III Posis in AlL
Categories

3366. SHRI MAHADEEPPAK SINGH
SHAKYA: Will the Minister of RAIL-

WAYS be pleased to state:

(a) whether nearly three hundred
posts of Gazetted Officers in ‘Grade
Rs. 1600—1800 and Rs. 1800—2000 are
being increased shortly in the Rail-
ways;

(b) it so, the reasons theralor;

(c) whether Government also pro-
pose to upgrade the posts of class IIT
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staff in all categories as decided by
the previous Railway Minister; and

(d) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SIIRI
MOHD. SHAFI QURESHI); (a) 218
posts in the Junior and Inter Admi-
nistrative grade are proposed to be
reclassified as Senior Administrative
grade posts.

(b) This decision was taken after
careful consideration of the substan-
tia] increase in workload and respon-
sibilities.

(c) and (d). This is under conside-

ration.

Setting up of a Super Thermal Power
Station at Talcher in Orissa

3367. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of IRRIGA-
TION AND POWER be pleased tc
state: 4

(a) at what stage the proposal for
setting up of the Thermal Power sta-
tion at Talcher in Orissa stands at
present;

(b) whether the proposed Super
Thermal Station at Talcher is being
shifted to any other state; and

(c) if so the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c), |‘Talcher is being
examined as one of the prospective
sites for locating a super thermal
power station in the Fastern Region
by the Site Selection Committee set
up by the Ministry of Irrigation and
Power. Recommendations of the Com-
mittee are awaited.
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Workload in IIF Class Booking Office,
Ajmer Station (Western Rallway)

3369. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3030 on the
20th March, 1973 regarding work-load
in III Class Booking Office, Ajmer Sta-
tlon (Western Railway) and state:

(a) the reasong why no yardstick
has been provided for the post of En-
quiry and Reservation Clerk;
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(b) the formula adopted by Govern-
:?:ent to provide Enquiry and Reserva-
tion Clerk on any Station of the Wes-
tern Railway; and

«c) the reasons why adequate strength
of staff is not provided so far at the
III Class Booking Office at Ajmer?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESII): (a) to
{¢). The nature of work done by En-
quiry-cum-Regervation Clerks is such
that it does not admit of fixation of
rigid guidelines for determining staff
requirements. The requirements are
arrived at on the basis of actual ex-
.perience and are alsc reviewed from
time to time. One such review is i1n
progress,

Sthedule of Powers vested with diffe-
reng Officerg for emlering into contract
with Public/Traders

8370, SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to refer to Unstarred Question
No. 2188 on the 8th March, 1973 re-
garding Schedule of Powers vested
with different Officers for entering into
contract with Public/Traders and
state:

(a) whether the Forwarding Note by
which a contract to transport the goods
by Railway is entered into between
the Traders and the Railway Admi-
nistration i8 a legal document under
Section 72 of Indian Railways Act,
1890;

(b) who s the authorised Railway
official to enter into different type cf
contracts with the Traders on behalf
of the Railway Administration; and

(c) whether any Jimitation has been
laid down upto which a Railway ger-
vant can accept and sign the Forward-
ing Note on behalf of the Railway Ad-
ministration, and 1f o, the broad out-
lineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOND. SHAFI QUREHI): ‘a) Yes.
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(b) Station Masters and comrercial
stafl entrusted with the work of book-
ing and delivery of traffic are autho-
rised to accept on behalf of the Rail-
way  Administration all Forwardirg
Notes other than General Forwarding
Note, which should be executed by the
sender before the Station Master and
approved by the Divisional Commer-
cial Superintendent.

In the case of City Booking Agen-
cies/Out Agencies the Contractory ap-
pointed for the purpose ares nuthorised
to accept all Forwuarding Notes cther
than General Forwarding Note.

(¢) No.

Assistance gought by Bihay for Rural
Electrification Schemes

3371. SHRI HARI KISHORE SINGH:
Will the Minister of IRRIGATION
AND POWER be pleased top stale:

(a) whether the State Government
of Bihar have aporoached the Central
Government for jinanciel help for
Rural Electrification schemes to tnat
State; and

(b) if so, the amount likely to be
made available for the schemes during
the current year and for 1874-757

THE DEPUTY MINISTER IN TIE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Rural Electrifica-
tion schemes are formulated and spun-
sored by the State Electricity Boards
and the Pilot Rural Electric Co-opera-
tives. The Rural Electrification Cor-
poration Limited—A Government of
India Undertaking—gives financial
aggistance to the Boards and the Co-
operatives for their schemes after the
necegsary verification that the schemes
are technically feasible and financially
vigble, ‘

The Corporation has sanctioned so
far 37 rural electrification schemes
involving a total loan ascistance of
Rs. 21.70 crores sponsored by the Bihar
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State Electricity Board. Of these, gix
are of advanced orea (OA), 27 are of
backward area (OB), two are of spe-
cially under-developed hill desert tri-
bal areag (SU) and two are of special
transmission. These schemes on com-
pletion over a period of 3 to 5 years
wil] result in energisotion of 49,694
pumpsets and extension of electricity
to 7,747 small industries, 86,920 dom.es-
tic and commercial conneclion and
1,774 street lights in 4.267 villages.

The Corporation has also sanctioned
one specia] loan amnuntipg to Rs. 11 948
lakhs to Bihar State Electricity Board
fdr electrification of Harijan Bastis.
These loans aim at the provision of
1,474 stret lights in 207 Harijan Bas-
tis,

The Corporation has disburseq to
date Joan amounting to Rs. 9.54 crores
representing the first and second instal-
ments in respect of 31 echernes,

Besides the above. i! schemeg in-
volving a total cost of Rs. 7.88 crores
sponsored by the Bihar Stale Electri-
city Board are under consideralion
with the Corporation and 9 schemes
involving a total cost of Rs. 7.40 crores
have been referred back for revision.

Irrigation of Pharcnda Tchsil of
Gorakhpur District (U.P.)

3372. SHRI S, L. SAKSENA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the irrigated and unirrigated
area in Pharendra Tehsil of the
Gorakhpur Distriet in UP.;

(b) whether there is any scheme
under consideration of Governmeri 10
irrigate the unirrigated area in Pha-
renda Tehsil;

(c) whether Government are consi-
dering the feasibilitv of irrigating the
Pharenda Tehsil by extension of the
'Gandak Canal through a syphon acrces
the River Robin; ang
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(d) whether the Jalkur;di Scheme
has been shelved or it is proposed to
implement it and if so, when®?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAtI::l; (a) The irrigated and unirri-
ga areas in Pharenda Tehsil
the Gorakhpur district are 4427h2uhe(:!£-
tares and 55581 hactares respectively.

(b) The Government of Uttar Pra-
desh have stated that a scheme for
tapping the waters f river Kunhra for
irrigation in Pharencda Tehsil is under
investigation.

(c) The proposal for extending the
Gandak irrigation channels across
rivers Rohin and Pyas by the constrie-
tion of aqueducts for providing irri-
gation in Pharenda Tehsil was not
considered feasible ard was, therefore,
dropped by the State Governmen‘,

(d) The Government of Uttar Pra-
desh had some yearg back envisaged
construction of a multipurpose dam at
Jalkundi on the river Rapti for irri-
gation and flood control and hag pre-
pared a preliminary report. The scope
and details of the praject are yet lo
be decided by the State Government.
The project report will then have to
be prepared after detailed investiga-
tions,

Central Assistance for Completion of
Selected Major Irrigation ang Power
Projects

3373. SHRI P. NARASIMHA REDDY:
Will the Minister of IRRIGATION
AND POWER be plecsed to state:

(a) whether, in view of the critical
short-falls in agricultural production
and power generation Government have
considered the possibllity and need for
emergent completion of selected major
Irrigation and Power Projects In &
stage of advanced construction by con-
centrating massive Central assistance
and effort; and

(b) it so, the #&tep; taken by ‘Gov-
ernment in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Seven selected
power generation projects in an ad-
vonced stage of construction are being
considered for additional central as-
sistance in the current year for ex-
pediting their construction programme.
Owing to the constraint of resources,
it has not been possible to provide any
gpecial centra]l assistance for speeding
up selected irrigation projects.

Propused Bridge over Gandak River

" 3374. SHRI S. L, SAKSENA: Will the
Minister of RAILWAYS be pleased 10
:gtate:

(a) whether the proposed bridge
-over River Gandak at Chittauni Bagha
will only be Rail bridge or a Rail-cum
road bridge ang what wil] be the cost
thereof; and

(b) whether there is any proposal to
construct the sixty mile long Gorakh-
pur- Maharajganj- Nichlual- Chittauni
Railway line to enable the people of
the ‘Gorakhpur District to make fullest
use of the new bridge?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Resto-
ration of Bagaha-Chhitauni M. G. rail
link including the bridge across the
river Gandak, has been sanctioned on
-9-11-1973, at an estimated cost of
Rs. 6.74 crores. The Government of
Bihar have been requested to offer
their views on having a rail-cum-road
bridge. The reply of the State Gov-
ernment Is awaited A final decision
will be taken after hearing from the
State Government. The cost of the
bridge at present proposed as rail
bridge is Rs. 3.87 crores. The cost of
a rail-cum road bridge can be assessed
only after the requirements of the
“State Government are known.

(b) Yo.
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Diversion of Yamuna by Haryana

3376. SHRI M. S. SIVASWAMY: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any stepg have heen
taken by Haryana Government to
divert Yamuna; and

(b) if so, the progress made in 1his
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b), The ‘Government
of Haryana have reported that they
have no proposal for diversion of river
Yamuna. o

Bodra Oil Exploration near Sonarpur
in West Bengal

3376. SHRI PRIYA RANJAN DAS
MUNSI; Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether any fresh survey and
effort has been made for Bodra Oil
exploration near Sonarpur, 24 Parga-
nas, West Bengal; and

(b) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). A fresh seismic
survey using the modern digital tech-
nique was carried out in Bodra area.
However, the results obtained were
not significantly different from those
obtalned by earlier seismic surveys,
and hence, no further drilling at Bodra
structure is contemplated,

Progress on Haldia Petroleum and
Chemicals

3377. SHRI PRIYA RANJAN DAS
MUNSI; Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

¢a) the progress on Haldia Petro-
levm and Chemicals projects;
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(b) how many people will be bene-
ited by this; and

(¢) what will be the net expenditure
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). The required in-
formation is as follows:—

1. Haldia Refinery

(i) The engineering and procure-
‘ment activities in respect of Haldia
Refinery have been completed almost
fully. The construction work is In an
advanced stage of completion and the
refinery is expecteq to be ready for
commissioning in the first quarter of
1974,

(ii) The total number of workers
engaged at present in construction of
Haldia Refinery Project is 2000, of
these 1041 are skilled and semi-ckilled.
On completion only about 800 persons
will be needed for the maintenance/
operation of the reflnery. A committee
has been constituted with the repre-
sentatives of IOC, FCI, FIL and the
Government of West Bengal to work
}out the possibility of engaging as many
tof the workers retrenched from the
‘project as possible in the fertilizer
plant which is being taken up at Hal-
dia and in other projects in and around
‘Haldia.

(iliy The sanctioneq cost of Haldia
,Refinery Project is Rs. 67.50 croyes.

2. Haldia Fertilizer Plant:

(1) The design and engineering of
the various gections of Haldia Fertili-
zer Plant are in progress. A major
share of the imported and indigenous
equipment and supplies has been
ordered. The land has been acquired
and elvil work is in progress,

(ii) The total staff requirement in-
cluding non-technical cadre for the
project is estimated at 1400.

(lif) According to current estimates,
the project ig likely to cost about
Rs. 136 crores.

Scheme for Allotment of Petrol Stations
to Young Engineers

3378. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether any scheme has been
announced by this Ministry to encour-
age the young engineers for having
petrol Station of Indian Qil and Oil
India all over the country; and

(b) if so, what are the results and
how many young engineers have been
benefited by it?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Yes. In Novem-
ber, 1969 IOC adopted the gystem of
allotting its dealerships of Retail Out-
lets and distributorships of Kerosene,
LDO and Indane Gas to suitable un-
employed graduates and qualified en-
gineers from amongst the lower in-
come groups. Immediately after the
hostilities in December, 1971, this
scheme ‘was kept in abeyance and with
the approval of the Government, IOC
has taken up a scheme whereby its
agencies are allotted on preferential
basis to the disabled defence person-
nel/their dependants and ex-Service-
men, Upto 1972-73, IOC had appoint-
ed the following number of
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Dealerships/distributorships

Number of individual beneficiaries (Some dealer-

ships/distributorships being partnerskips). ,

188
dealers/distributors under its unem ployed engineers/graduates scheme:—
Retwil SKO/LDO LPG Totak
Outlet
130 69 69 268
171 89 93 253

Oil India'is not a marketing comp: ny and does not have any such scheme.

Quota of Berthg in New Delhi in
Mangalore Jayanthi Janatha at
Renigunta Station

3379. SHRI P. NARASIMHA RED-
DY: Will the Minister of RAILWAYS
be pleased to state:

(a) what is the quota of berths in
the New Delhi-Mangalore Jayanthi
Janatha made available at Renigunta
Station in Andhra Pradesh fur the
convenience of Tirupati Pilgrims and
others; and

(b) whether the quota of bevths is
not sufficient for the pilgrims and if
80, whether arrangements will be
made earmarking a suitable quota?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) There
is a quota of six third class sleeper
berths for Renigunta station by 131 Dn.
Jayanti Janata Express. In addition
a quota of six third class sleeper
berths has also been allotted for pas-
sengers booking tickets at Tirupati
East station and joining this train at
Renigunta, No quota has been allotted
by 132 Up New Delhi-Mangalore/
Ernakulam Jayanti Janata Express.

(b) The quota of third class sleeper
berths for Renigunta/Tirupati East
was increased from three berths to
six berths each with effect from 4-10-
1973. Instructiong have been issued
fo the Rallways concerned to allot 2
separate «uota to Renigunta station
by 132 U< Jayanti Janata Express
salso.

Effect of Construction of Mokameh

Bridge and Farakka Bridge on Draining

out of Flood Waters in Gangetic Reglon
of Bihar

3380. SHRI MADHU LIMAYE: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether due to the construction
of the Mokameh Bridge and the:
Farakka Barrage, the draining out of
the flood waters in the Gangetic systerz
has been Interfered with, increasing.
as a result the severity and the dura-
tion of the floods in the Gangetic
regions of Bihar;

(b) whether it has also caused vast
erpsion problems in the Districts of’
Patna, Monghyr and Bhagalpur;

(c) whether the effects of new Ganga
Bridge near Patna on the floods and
erosion have been fully studied; and

(d) if not, whether Government.
would undertake a comprehensive
study of this problem in view of the
damage that the floods are causing
every year in the State of Bihar?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a). The Farakka Barrage is
only a diversion structure. During
floods all the gates are kept open and
as such it does not obstruct flood flow.
Adequate waterway has also been
provided for the Mokameh bridge and’
observationg made during floods have-
indicated that there is negligible
afflux,
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(b) Erosion along the Ganga has
seen going on even before the construc-
lion of Mokameh bridge and the
Farakka Barrage: Erosion occurs due
lo changes in the river regime caused
by a number of factors such as voria-
tion of discharge, amount of sediment.
slope of river and composition of bed
and bank material. The erosion along
the Ganga is also a part of the overall
problem of change of meanders of thc
river which is a natural process in
alluvial rivers.

(c) Yes, Sir. The studies have been
made in the Central Water and Power
Research Station, Poona and these
have shown that the bridge will not
have any effect on the flood ilow or
regime conditions of the river,

(d) Does not arise.
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Heavy Manua] Allowance to Stores
Khallasis

3382. SHRI THA KIRUTTINAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Stores Khalasis who
have to do and are doing arduous and
hazardous nature of jobs in Store
Depots are not paid Heavy Manual Al-
lowance ag is paid to workshop staft
doing similar nature of work; and

(b) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The scales of pay of all class IV
staff on Raiflways including those of
Stores Khallasis and unskilled staff in
workshops have been allotted on the
recommendations of the Second Pay
Commigsion, Whereas a special pay
of Rs. 3/- pm. was recommended by
the Second Pay Commission to such
of the unskilledq staff in workshops
whose work wag exceptionally heavy
or whose duties involved special risk.
no such special pay was recommended
for the Storeg Khallasis,

Upward Revision of the Dally Wages
‘o0 Casual Labour

3383, SHRI THA, KIRUTTINAN :
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railway Employees
Progressive Union of Southern Railway
has drawn the attention of the Raillway
Administration to the increased cost
of living due to the spiralling vprices
of all essential commodities and the
need for an upward revision of the
daily wages paid to the casual labou-
rers employed on that Railways;

(b) whether the daily wages paid tn
the casual labourers employed in Rail-
ways is far below than that of the
casual labourers employed in certain
State Government Departments and
some other Central Government De-
partments; and
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(c) if so, the action taken by the
Railway Administration to revise the
daily wage of the’ Railway Casual
labourers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD, SHAFI QURESHI): (a) to (o).
Information is being collected and will
be laid on the Table of the Sabha.

Replacement of English by Hiadi on
Railways

338¢ SHRI THA KIRUTTINAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government of 1ndia
or the Home Ministry have iscuel anv
direction recently to the Railway Eoard
to replace English by the fast introdu:
tion of Hindi in the Railway Adminis-
tration;

(b) if so, the broad outlines of th=
direction; and

(¢) whether the Railway Board has
instructed the Zonal Railways to
change the Zonal Codes and numbers
on carriages and wazons to Hind!
script alone?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise,
(c) No.

Upward Revision of Limit for Income-
Tax Assessment

3385. SHRI THA KIRUTTINAN:
Will the Minister of RAILWAYS
bhe pleased io state:

(a) whether there is gny move from
the Railway employees or from any
Unions of Railway employees for up-
ward revision of Income-tax limit for
Income-tax assessment to protect the
real wages of the staff in view of re-
vision in the pay structure; and

(b) if so, the reaction of the Rafl-
way Administration thereto? )
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI!
MOHD. SHAF! QURESHI): (a) Re-
preseniations have been received from
certain Unions for the upward revision
of the Income-tax exemption limit to
atleast Rs. 10,000,

(b) The representations of the
Uniong have been forwarded to the
Ministry of Finance, which is the con-
cerned Ministry in this case.

Imported Zinc Ingots and Slabs Found
Missing from Wagons at Meerut City
Station

3386. SHRI DHAN SHAH PRA-
DHAN: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 3888
on the 20th March, 1973 regarding im-
ported zinc ingots and slabs found
missing from wagons at Meerut City
station and to state:

(a) whether the enquiry has been
completed:

(b) if en, result thereof; and

(¢) actinn {aken against the staff at
fault?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD. SHAFI QURESH'): (a) Yes.

(b) Despite best efforts the place
of occurrence of theft could not be
localised.

action is being
taken against 4 Railway Protection
Force personnel and one shunfing
Jamadar of Meerut City station (Nor-
thern Railway) for negligence of duty.

(c) Departmental

Fifth Plan Proposals for Development
of Reilways

3387. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of RAIL-
WAYS be pleased to state:

ta) whether the ¥ifth Plan proposals
for development of raijways have been
finalised;
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(b) if so, the main features thereof,
and .. :
(c) the estimated cost of the propo-
sals?

THE DEPUTY MINISTER IN THFE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). The Fifth Five Year Plan propo-
salg for the developmenmt of Railways
are under finalisation by the Planning
Commission. The main features of the
Plan are the development of additional
freight and passenger traffic, envisag-
ed during the plan period, besides
modernisation and improvement in the
flelds of traction, signalling and tele-
communication, rolling stock, track
maintenance, workshop equipment and
techniques including Research and
Development.

An outlay of Rs. 2350 crores is ten-
tatively proposed by the Planning
Commission for the Fifth Plan for the
Railways.

Electrification of Villeges in Quilon
District of Kerala during 1973-74

3388. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of IRRI-
GATION AND POWER be pleased to
state the names of villages in Quien
District of Kerala proposed to be
electrified during 1973-74 under the
Rural Electrification Scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): The Kerala State Electri-
city Board proposes to electrify 13 vil-
lages in  Quilon District of Kerala
during 1973-74 under the rural electri-
flcation schemes sanetioned by Rural
Electrification Corporation, The
names of these villages are given
below:

1. Vadasserikara,
2. Konnithazham,
3. Soornad South,
4. Muthuvilakad West,
5. West Kallada,

. Pavithreswaram.
.“W;forigodr.

. Muthayil.

9. Edaon.

10. Edappalayam.
11. Maniyar.

12. Karayara.

13. Kokkad.

= =3'm

Miraj-Latur Conversion

Work

3389. SHRI ANNASAHEB GOTKHI-
NDE: Will the Minister of RAILWAYS

be pleased to state:

(a) when the Traffie-cum-Engineer-
ing Survey has been sanctioned to fina-
list the alignment in the portions of
Miraj-Latur Conversion work from
narrow gauge to broad gauge, on
South-Central Railway where diver-
sions are considered necessary;

(b) whether the survey work has
been started; and

(e) if so, when the same would be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHT): (a) Traffic-
cum-Engineering survey was sanction-
ed on 6th April 1973,

Survey for

(b) Survey work has just been

started.
(e) Likely to be completed by June,
1974,

Investigation into the Affairs of India
Tobacco Company

31490. SHRI TRIDIB CHAUDHURI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether atlention of Govern-
‘ment has been drawn to the fact that
the India Tobacco Company, which is
a subsidiary of the Imperial Tobacco
Company of UK. and which already
holds a dominant position in the ciga-
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rette making industry in this country,
bas also ventured out in a big way in
hotel industry, marine fishing and
trawler building industries and in the
export of packaging materials, bicycle
parts, engineering  and automobile
spares; and

(b) whether there is any proposal
under consideration of Government to
have the affairs of the Company in-
vestigated by the MR.T.P. Commis-
slon under Section 20 of the M.R.T.P.
Act from the point of view of con-
centration of economic power?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Approval under
section 22 of the Monopolies and Res-
trietive Trade Practices Act has been
accorded to The India Tobacco Com-
pany Limited for setting up of three
hotels, one each at Agra, Delhi and
Madras. An application of the com-
pany under section 22 of the Monopo-
lles and Restrictive Trade Practices
Act for the establishment of a new
undertaking for processing of Marine
Products, which envisages setting up
of three processing units at Dapoli
(Maharashtra) Paradeep (Orissa) and
Haldia (Roychowk, West Bengal) res-
pectively, each with a capacity of 3000
tonnes per annum is under considera-
tion of Government. The proposal
envisages import of trawlers. No pro-
posal under the Monopolies and Res-
frictive Trade Practites Act has, how-
ever, been received for approval of
the establishment of any trawler bulld-
ing industry.

The company has, through its letter
dated the 23rd October 1873, informed
Government that during the six months
ended the 30th September 1873, it ex-

ported Marine Products, Wrapping/

Packing Materials, Cigarettes, Myroba-
lams, Manufactured and Blended Ciga-
rette Rag, Packet Tea, Leather Goods,
Bicycles/Parts, Engineering spares,
Silk Materials. Hessian Cloth, Tama-
rind Concentrate, and Recorded Ad-
vertising Tapes.

(b) No, Sir.
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Re. CA, 196
M/s. Shaw Wallace and Company

3391. SHRI TRIDIB CHAUDHURI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
that the Chairman and a Director ot
M/s. Sime Darby and Company of
Singapore who hold more than 38 per
cent of the shares of M/s. Shaw Wal-
lace and Company through 100 per
cent owned subsidiary of theirs M/s.
R. G. Shaw and Company of UK.
have been arrested on a charge of
fraud and misappropriation; and

{b) if so, whether this incident has
any connection with late take-over bids
concerning M/s. Shaw Wallace and
Company by People of doubtful cre-
dentials?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir.

(b) No information is available with
this Department,.

————

12.00 hrs.

Re. CALLING ATTENTION
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MR. SPEAKER: The points of or-
der are quite valid. I think this
should be postponed till tomorrow.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
The Minister of Commerce is dealing
with it. There has been some difficul-
ty in communications also. We could
not speak to him on the telephone
early enough. I do not know if the
report will be ready even bv tomor-
row. I will let the secretariat know
it I get any information today.

MR. SPEAKER: If he gets the in-
formation today, it will be put down
for tommorrow. Otherwise, it will be
put down at a later date.

PROF. MADHU DANDAVATE (Ra-
japur): You can allow one more
notice under Rule 377.

MR. SPEAKER: It is a windfall
for you? I will try.

12.02 hra
PAPERS LAID ON THE TABLE
REVIEW AND ANNuAL RerORT OF
Cocany RermnErizs LovaTen

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICARLS (SHRI SHAHNAWAZ
KHAN): I beg to lay on the Table &
copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956:—

(1) Review by the Government
on the working of the Cochin

AGRAHAYANA 13, 1805 (SAKA)

198

Refineries Limited, for the
year ended 31st August. 1972.

(2) Annual Report of the Cochin
Refineries Limited, for the
year ended 31st August, 1972
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon,

Papers Laid

[Placed in Library, See No, LT-5808/
73]

ReEPorRTS UNDER MONOpPOLIES AND
RESTRICTIVE TRADE PRACTICES ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): ] beg to lay on the
Table:—.

(1) A copy each of the following
Reports of the Monopolies
and Restrictive Trade Pract-
ces Commission under  sec-
tion 62 of the Monopolies and
Restrictive Trade  Practices
Act, 1969:—

(i) Report under section 21(3)
(b) of the sald Act in the
case of M/s. Century Spin-
ning and Manufacturing Com-
pany Limited, Bombay and
the Order dated 1st June, 1972
of the Central Government
thereon.

(ii) Report under section 21(3)
(b) of the said Act in the
case of M/s. Carborundum
Universal Limited, Madras
and the Order dated 1st Oc-
tober, 1971 of the Central
Government thereon.

(iif) Report under section 21(3)
(b) of the said Act in the
case of M/s. Vidyut Metallics
(Prop. Panama Private Limit-
ed) Calcutta and the Order
aated 16th July. 1973 of the
Central Government thereon.

(iv) Report under section 21(3)
(b) of the said Act in the
cage of Systronics (a division
of Sarabhai Sons Private Li-
mited) Ahmedabad and the
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Order dated 20th July 1973

of the Central Government
thereon.

(v) Report under section 22(3)
(b) of the said Act in the
case of M/s. T. V. Sundram
Iyengar and Sons Private
Limited, Madurai and the
Order dated. 2nd December
1972 of the Central Govern-
ment thereon.

(vi) Report under section 21(3)
(b) of the said Act in the
case of M/s. Hindustan Alu-
minium Corporation Limited,
Bombay and the Order dated
31st July, 1973 of the Central
Government thereon.

(2) A statement (Hindi and Eng-
lish versions) explaining the
reasons for not laying the
Hindi version of the above
Report and orders of Govern-
ment thereon simultaneously

[Placed in Library. 'See. No, LT-5897/
73]

12.04 hrs.

MATTERS UNDER RULE 377

(i) ALLEGED REGISTRATION OF INDIAN
Corron Mmis FEDERATION UNDER
INDIAN TRADE UNIONS ACT TO AVAIL
EXEMPTION FROM IncoME-Tax.
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Rule 377
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“Trade Union means any combina-
tion, whether temporary or perma-
nent, formed primarily for the pur-
pose of regulating the relations bet-
ween workmen and employers or
between workmen and workmen or
between employers and employers
or for imposing restrictive condi-
tions on the conduct of any trade

or business and includes any fede-
ration of two or more trade unions.
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ot w4 fowa : sat fog & ag %3
QE ) UE @ K oag AA wEEw |
mmgrxmswm%msﬁ
FFAT e & Wz frar arawar g ?
W adaT FIqA A ALY R
Iq ®Y T FIA &7 qg AT 41 F¥q
fF fam & & syargawa 1 RTRAT
WA WEIGW, WAT 97 I9 A WY waA
F1 5feaw 2 gfaa Qe & aga e
faar & 1 2% gfrg dwz 1 @7 AAAT
giar & 5 wreeT w4z (vAmm gar

MR. SPEAKER: Which Ministry do
you want to reply?

ot R fovad : 147 F11 FT qfAga
TFE & qgq W1 4% 7 Te I g anang ?
w1 TqA & & ar feEve w1
% gt gk & ? o gmo ag fw fae
Haraq w1 & a1 79 ¥ fawgw amw
2, %197 a1 famge &Y &1 s
FIHIT ®( TA69 £49 UF & 989 58
qFZE BT U FAT H1 GIA F1 gATAG
g mrm s T & €T FT 90
a9 &7 91 T8 ¥ ot Afuw g1 awar
&, 0% F07 av @y AT WY &Y aFar ¢,
G BT R A w1 F1w faw qda=w
FOT ? ORI FT §F I8 WTHEAT FY
w4 ot § 1 @ 9019, F0feT Wk
Qa7 gudr At F He dww WA
& T TH q #Y Ffeqi w7 7w ]
& WAL g FT FH FGER F
W AT I & faq woft dare 8y
At sz § fedy oft s g Y
T1dl w1 geTar s
(ii) REPORTED SERIOUS DISTURBANCES

1IN BELGAUM IN CONNECTION wiThH KAR-
NATAKA MAHARASHTRA BORDER DISPUTE.

MR. SPEAKER: I really very much
wanted to allow Shri S. M. Banerjee
to raise a matter under Rule 377
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about Air Corporations Employees’
Union decision that Air India em-
ployees will boycott charter flights for
LLA. He is not here.

Where is Shri Samar Guha? We will
fix it for tomorrom—not very much
committed, but I have a mind to do it.

Now, we pass on to the next item...

FROF. MADHU DANDAVATE (Raja-
pur): Sir, I have given notice to raise
a matter under Rule 377. A very seri-
ous law and order situation has de-
veloped on the Mysore-Maharashtira

korder. ...

MR. SPEAKER: You are asking the
Deputy Speaker to allow you tfo raise
it after lunch. This is not to be raised
after lunch. That will never be ac-

cepted.

PROF. MADHU DANDAVATE: 1
will just make a reference to it.

MR. SPEAKER: You have made
Rule 877 also like a Call Attention.

My ruling is that this is never a right.

PROF. MADHU DANDAVATE: That
is true. You may overlook that.
Please permit me to raise it. This is a
very serious matter.

MR. SPEAKER: This is my flnal
ruling. You can say a word or two
now.

PROF. MADHU.DANDAVATE: 1
wish w draw the attention of the
House w0 a very serious development
that has taken place yesterday in
Belgaum. There are serious disturb-
ances creating a serious law and order
situation for the Government. Though
disturbances started because of the
expresmon of the demonstrators’ wrath
against the Minister. ...

MR. SPEAKER: 1 am sorry; this is
a State matter.

PROF. MADHU DANDAVATE: It is
a Central matter, an inter-State matter.

MR. SPEAKER: Even an inter-State
matter does not come in here.

PROF. MADHU DANDAVATE: Ul-
timatelv. the disturbances that have
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developed in Belgaum developed be-
cause the Maharashtra-Karnataka bor-
der dispute has remained pending for
long and the Centré is not doing any-
thing. Unfortunately, the two linguis-
tic groups sltarted sagainst each other.
Ultimately it became a bone of con-
tention beiween those who stood for
inclusion of border areas in Karnataka
and those who stood for inclusion in
Maharashtra. My contention is this.
A delegation came on behalf of Maha-
rashtra and met the Prime Minister,
and the Prime Minister gave an as-
surance. I will look into the matter;
let the people on both the sides main-
tain peace there'. Because nothing has
been done and because the dispute has
been kept pending, both the sides are
agitated and as a result of that, these
disturbances are taking place. There-
fore, Sir, I want that the Prime Minis-
ter should try to look into the matter.
My only demand is that the Central
intelligence should be deputed. the
CBI investigation should be made into
the disturbances and the matter
should be settled as early as possible.
The Deputy Commissioner of Police
was present when these disturbances
were created. This is a matter of very
serious consequence and the Centre
should take note of the situation.

SHRI SAMAR GUHA
rose—

MR. SPEAKER: One professor is
enough.

SHRI MADHU LIMAYE: One is
professor of physics and the other is
professor of chemistry.

(Contai)

MR. SPEAKER: But both have com-
bined together.

SHRI SAMAR GUHA: I was told
that it would be taken up tomorrow.

MR. SPEAKER: 1 will see to it
tomorrow. I called your name. You
were not there. Therefore, he got his
chance. I allowed it only because there
was no call-attention motion and you
did not avail of your chance.

—_—
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12.13 hrs.
INDUSTRIES (DEVELOPMENT AND

REGULATION) AMENDMENT BILL—
contd.

MR. SPEAKER: Now we take up
further discussion of the following
motion moved by Shri C. Subramaniam
on the 3rd December, 1973, namely:—

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1951, as passed by
Rajya Sabha, be taken into consider-
ation.”

Mr. B. V. Naik was on his legs. He
has already taken 13 minutes. There-
fore, he will not be given much time
today. He may, therefore, try to wind
up his speech.

SHRI B. V. NAIK (Kanara): Yes-
terday I was on my last sentence in
which I had said that, under these
circumstances, unless we are able to
increase production which need not
come in conflict with the principles of
distributive justice, unless we are able
to gear up our governmental machinery
for this task, there was no salvation. I
have made the principal points. I
have only to wind up as you suggested,
Mr. Speaker. I had thought that this
small piece of legislation which has
aroused considerable amount of in-
terest would come in the form of an
accelerator for our industrial growth
from whichever sector it may come,
because the solution to the concentra-
tion of economic power or the growth
of monopolies or the growth of hege-
monies or oligopolies will not le in
putting a brake on our production,
whether it is of essential goods or
luxury goods or the goods which cater
to the comfort of the people. As long
as we have a built-in capacity for
production, putting a brake on this
built-in capacity would amount te a
reduction in the gross national pro-
duct of our country. We cannot dis-
tribute things which we do not pro-
duce. On the basis of the forwarding
remarks made by the hon. Minister,
I thoughti that; hereafter, while we
rationalised the increased production,
it would act more as a brake. I wish
it is not used as a brake. There has
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also been a considerable amount of
controversy about the production capa-
city versus installed capacity. I would
like to give a very simple analysis as
1 was trying to tell some of my fri-
ends. Let us say that the installed
capacity of a Tata’s Mercedes truck 1
10 tonnes of iron ore or any other com-
midity. But clever drivers are able to
carry 12 tonnes. Then take any small
car, say the Standard Herald, Itis a
four-seater car. But there is nothing
to prevent a family of six or seven
members sitting and travelling in it.
So, installed capacity or what the ma-
nufacturer says or the supplier of the
given goods says that this is the capa-
city of this particular production
machine is not very material, but it
depends upon the user of the particular
machine or the tool of production to
maximise its utility. So, I do not think
that there is inherently any conflict
between the concept of production
capacity and the installed capacity.
Production capacity is a fact whereas
the installed capacity is hypothetical.
It dependg upon a given set of circum-
stances and as long as production is
going to be conducive for the economy
of our country, I do not think that we
should do any hair-splitting and try
to place a premium on the effective
production and on the effective utilisa-
tion of whatever capacity we have in
the industrial sector. 1 say this be-
cause whatever we produce, whether
it be cigarettes or any other goods....
(Interruptions) yes, even liquor, take
it in the public sector, why do you
give it to the excise contractors? That
is why there is an element of corrup-
tion in it, Certainly, whatever be the
goods, as long as it has a market,
whatever the goods that are produced,
I may not be misled into the direction
that 1 am trying to encourage future
growth of luxury goods. I am saying
that as long as you have got the pro-
duction capacity built in here, whether
it is for lipsticks or, let me touch upon
the highly controversial nylon under-
garments, as long as you have got a
production capacity, not to utilise it
fully would be a folly. You refer to
a capitalist economy or a socialist
economy or a Communist economy,
you will come to the same conclusion.
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SHRI VASANT SATHE (Akola):
The controversy is not about utilising
the installed capacity to the full I
would like my friend to tell us whethe:
he is in favour of expanding the capa-
city illegally beyond the installed capa-
city.

SHRI B. V. NAIK: The future ex-
pansion of the entire industrial sector,
as the hon, Member knows, has been-
clearly spelt out. We have also been
participating in the Plan discussions
and that the socially desirable results
of production would be taken care of
by the Plan document. What I am
saying to-day is: for beaven's sake, do
not keep our installed capacity idle
because of ideological grounds as it
will have a multiplier effect.

I will conclude by saying that even
radical economists will agree that
there need not be a conflict between
growth and social justice. Growth is
essentially an act of investment and
investment produces growfh. What we
have ot take care of is the conflict
between production and social justice.
It there is no production anq fuller
utilisation of our installed capacity,

there will be nothing with us to dis-
tribute.

To conclude, it does not need a pro-
found thinking economist to come to
the conclusion that it should not be
the classic tale of Hans Christian
Anderson where it was left to the
child to comment that the emperor
was not clothed but was in his birth-
day suit. I hope our friends will be
able to understand the simple wisdom
in that story and guide the future of
our country.

MR. SPEAKER: Shri C. M. Stephen
~—not here.
Shri Ramsingh Bhai.
oft vfey Wk (T0%) oy
wgrRA, At gw fawt & dovew farur
& o o1 & gew ¥ eI F T § ) oot
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fifas & wax ag agT waww

¢ f5 wma & 9@ wmEwEar
wre gt W WA @ W,
¥E® AT /T JRT AR o § o
A AT fgd | N AT YA O
90 & 3% aga &r.@fwar § oWk
g &Pl & g7 w3 & fordr & wraan
g & et ' w faar fem s
anfgd | § & qgw 1 gq avaey § waw
t Sfer S woft Awrgq wmar AT g
g WagTII&T & | w@fmai ¥
wrRoaw i § sk Row
gy e wamfa@r §ows
afe @ seAA ST ¥ Tga arEEE
¥ g ¥ wwafe & | FA
 yae7 fegr § 1 W SET 16
A WY ¥ FIFr ARARF 19
@ g W T o e A g
Iw & R ax & fAaga s w@g)

SWAT & WEAW W AAweAr §  IM
fag § 1| gezTer Hafael, Sz
afedt W gwgEw e, @
@ # wae § g W U9
Wy & gews #afdr wa
fe  qarr g, NedaT fafedr  qar
¢ WX qaqAT NEEAT I WATE |
arT daw qifEi w7 §eAT 4T g,
Fm & feran § @& I AR
wm  feg g AR ad g
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N1 ®AT ot F I gdra #r g 5
8 afger gAT anfgy 1 wiw ¥ @
WiE F s & @t § @ afwew
¥ FAGT  F@ QN § w@ifE @y
g fr 2w A ard e,
8t AgAd THN ST 93
garfes § | MIw@A T 8, TB
eiwraca WX Wg fefEgw, =k
QAT A BN AT a¥ T AT
grit 1 xafad aag A gfaT @
T 94T AT AMfEgA | g FgArgT
gIT ®AT WY F wAqr WAgr g fw
sreama Fafadr qar g WY fw aga
I g, A Aifgr F o5z
A AR qfF & WA 9 gL R
el ¥ Ioed #r e fafar &
griar & g AR agr et
a1 O §EY, TN HET WERT 7 U%
CICLICIIRG LA SRR L (8 €451 B
FOT BIET TTZN FTAHATT T 987 |
39 ® FEO §, AAFGT  faad
A awars dar N & 1 € geEnr
T[T A T AT & F}[IfF ITH N9
afe=r $fqzer sarar gy g o 5 @R
AF Favg A A 3 ) I H AIG
qrq qrAT FT oATAAT AT § | &2
¥ & ary A g1 7 faad o1 daet
qm FT A qrardar ¥IA7 § Afew
Bl §TET a1y a1 FAET AT o
aha T foeaa IFT 9T AT TG T
aFx | e 37 & amad a7
awer W gt g #dife wg ad
TR FET g AR FARA P
w oW g WR S RN H
JqIET  FIEE IS W@ g | ar
qdr feadr @ arat  # faere s
qgar g |

GeadwT s e i § 1
¥ e ey @ gfie w1 Qaedwa
FOAT § | SFETRT FGI § 9@ A
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qe swrar & W fevEa A &
gA deE § W17 IGF ®IT AL
ag q wfedt @ ¥ AvE fEar smar
¢ o sreawy frar § o# gfael &
500 = g @@ 25000 Fer¥eT @7
@ =fgy |« ¥fwa or § 700 W
fergsr & 20,000 1 TafAT 500
T ¥ fag o=t § fF 25000
ferea g 1 5@ WA ¥ JavmafaTi
T 9g g9 A FT AT 79 AR W
ferrre T@T1d | AW F WX TF
dqrergw faw § 99 F w2 25,000
ferarm & #w & W qEw WY 500 F
9 &, HAKAEI FATHAIAT  §
# win %< @ g i 98 5,000 feasw
s difsg | Wy w37 fF AAIEr
TITF F AT g 1 HEHT AT
HBT W F A 7 FT afasi ¥
war§ ¥ fag Qar T 937 & )
gH =z Agf @1 v wremrAT &1
Jamr §, afew ag q@wr g fF
TR AWE & &0 fRer |, weer qdi
frar, sswew wgrar g 1 wig 9
A a¥ aF qofrafaal &1 e qre Ay,
a1 G 9 Few dfar AT Fafaee
fuar, AW IR 37 AR FCR D
feag wawa A ez g &
9% A fawmr wmgar § fF 1957 ¥
A B AN F AG AR
A fagar & g Fav awetar fwar ar
9w faa Traw #1, wraz 3°F qar A8
fe ag feawr @aa  qfgw fadr
qeitadt aweE  awelar  fEar ar)
99 gEAIT § g1 B1E frare 78 7ar
Tt & 79X #7 %47 gaq frar 77,
afes 97 F1 Wd1EFz sw Far Jnar,
7 I9 fear aam | g« fagar w@r
A 0T B1E famr v av | w7 ag
"W AR AR Td A, AfeT Wgw
W 9 & e fafresx @ wegia
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fazar 3 arg feaqr 3o gaatar fear
qr fag v &1 5 1958 ¥ g7 727
¥ IITAT AT 0

gAY gezic g F 172N, e FAfad
¥ qIaAT WTFAT  SWIIT AT ARAT §
e ag ferdr 1wt F s frfeswar
t¢ 1 usfaafas ¥ 50,000 fewew
& ITFTALT 20 FiFT FQIIAAN
g, 6% Frfaez §, srrdlecdz€d
F1 & ot WET SreAAT 8 A2 A
afq ferea 4 mraea wmar & 1 34
faa & 50,000 feves 7 @t g7 & 94
QAT wAAT A1 qxaraac A0FT Fraz
# 6XTRTIATZ 8ET TAITI AR
TTIRIZT SFE AR ANZ 1A &1 FLTAT
wqr fA3 Y 798 ¥ IT F AT
qfF feq=sd 4 AITA AT TTZ 6 WIFH
HqE AAT | STHCAFAIAT  ART AT
g, faez #rafer agfagr & Fa7
qId & a4 gE AWML TAT M7 YT
qIAA F TG WITEAT 4 AIFT AT
q7 39 T AT 6 WIFT HA I |
HAT FIEF BT F TA1q €T FETTC
geaAra fEmm araay o ¥ 12 wrgeq fy
ferea wr ®@RaT g | WA %A
g SiEENT  agrararar g oax
garr wrefefad a@dt 3 WK
Mizfeefadr aam & fag d=ig a@ T
A1E %o AfaF AT FTEN & 1S
sefeefadt wsfqa § va & afar
ie gfagew &, sawafa § 37 s
fearsiar § 1+ WX # g FE
fF gary wisfsefadr 7 a5, ofs-
fodar 733, ot ®\av graag fadar
A7t OF Tk A1 737 & f5 refaz-
a2y 78t ag @ &, ofefader g
g W & AR IT|WA FIZ IAF
jama &1 713 § at F¢¥ § f5 ga-
qfaqt 1 ga faar svgr §
& wgar wgar g & w@EA Iamy
g wq Ag IFar | @ o w/
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[ wxfeg wrg =) _
WX AUS FT A FH AGAT |

¥ qF A W FAT =T g |
T A FEr§ W Star fawr ¥ aqaemar
Ty, WA & aifew s § fa
26 w™ T §, [T o 7ga ¥ gfae
a& § gl 26 fx7 w1 g afew 30
fer & gar g 1 &3 afww gear
g | #r€ T 9@t 26 fmoww
soar a1,  grew AT & afe =
IgN gITFqEFT & | WA
UF g1 ¥ 9@ 310 IAFTIT &
gt #s1aferIw el @ m e
feetfanr  foawew we foar B ofw o2f
¥ # Fa@ AT R W T@EA
gt wfgdr « agt smefwEi wr
W TEw W wg dm fag
s § agt feifaw fawew &g <%
LamAT 24 W2 HI 42 FT wH AWK
T g | WK 33 4E FTHF qgT I
e 19fer 19 F ok W@ MW,
o g s 70 faw oW ok
"IN W9 9% T |

et & oA g, ¥ 9
SUWET WTEAT § | TR Hafedy,
siEaee  Hufaer w1 qFHe SrsE
¥ agawd g | wwg wa@w
gfre Waom QeEe SEEE gr
¥ fod wfgd | W dEEw
sreaw & e g o @y §
T ¥ awa § fF gl i Wk gf
g AR gw A fEw e w7
AR FAT Aigd W fweEr i

waw AEEd g9 W9 §EIA
o

=Y e fag € ;& oot
L2 GUB '

# 9 ¥ §A AT TR A J@
TowT @R | T Ao A S
MEawe  dafed @ ag 100w AW
N ) IR W FLH
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FrEater fra | W gw %g w99 ¢
fe agi © gATd TeeTeE Aafedt 250
mwy e gw s g
ST [T AWy WA W@ &, 9As
#AfwEr 2502 ¥ § 1 feg T
W A ae g, 9EWr dafee
100 & § | 9q 9 WA W7
STt @ gw wEn fF gwd 250w
sT far 1 /e 9fF o7 qdw
¥ I qUTANIT § T9F F faar
STaT gAY SrIRNA FW R

¥ o9 § g 917 T I F7E
A AT VYA F1 FS IAATE,
qfFr agraT 291 3 T WE A
I HrEwAT 9 A AT I §,
wTaT stz Agt wwr 1 ¥ & &
# q¥ #¢ guEr war i g9 @7
6 =9 TrEFeT A1 a1 | qf o 48
garfs 9= 4 WEEmT -
fer gge g7 I 6T WA
Fqar, dff omw 11T W
F NFIAT ATGT § | 4G EHAA

gMam g o
A ¥ foagar mar ¥ S
TRFTT agar g | IR T

g # fyad ¥wgqw § faw
war Wt gqw § f¥ sarer wEe @
AR Al BN FT FTH  SGTET IHATY
T WA §T A FE NS0T TE @
g, QiiweX #7 NI T q9 @
g A @er §1 A fdga §
fo & <ort 1 qrT T F o g

A AgRT AN awww @ &,
# gEa &I @mdg S g |

off Ay fewd (aiwT) @ wsmw
wgrey, & woar wrewr w€ Iw e @ §
¥ fow ymm Y Afew & @,
I A FrsTRUfATT § 1 W
WY KT QA WHFAAES
¥ |
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gy WERT AT FEd |

o o fewd : A ST 7E § fREE
TgE FUE TR P OGA WA
wifga g W dE AT F WA
W WY Agh qATAT IE AR A
R R @ ghad) &0
e gefeyd w@rg, WRHAF
fafga ft 2 far § fF (1) o=
g drfis  faww Wl ¥
gn @i @ aw 7 ogd W
arg WT F T IR A A AR
Tawar & fFg STaTT 9T IR FAT
qATHG FY TG AAAT AEY 47 ) IHA
IE FT AW A FEETAT | ATT AA T
I ag W aqamr fe w197 dareq
T ot fai Tww &Y fY, weifewd
sfifaw, W gafag s qara
HIRAT |MET 97 | Hoq § FAF HaT9d §
wgr f av€ ® qTs GreTwn O qfy-
FTTITATT FTAT F1 T2 § I GEAHTT
W F TATC 747 fFEGF AT AIC |
ag 39 #1 wfirw w7 fr—ad ¥ o
WwTE wqA | & Fgar e g fF
SR S R L
TATT WA | WA AAT FET TIT
ST &Y A WY TAT JICAT | gE-
feq 37 #r wg=t 7z ff s adwra w1
& w2t it ey 3amy g & W S wrAE
T T E— A FRwFwT wrE—
Ot A Forer Fwfrqi w1 afzfisre
fermd &, (o Y awefrer frfesa 53
¥ wfaw Jww 30 A qger v Fea
T, & JFET 9T ¥, 9w ¥ fefeT
W o Teeey fafed w1 Faw
T 1 fowet wfi @ g
wier g W fafew 7@ w7 T,
e i = ot /13 7w a1 ) 77 A
TE

# ag g § i e 10 (3)
B T TR WY Afefinde 2T & W
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JFUT 30 T g7 AwEX # fAaw
T &, AR 8 ua § chadas
w9 ¥4T g a1 afefrde § AT A
TREIT &Y, §T FT TT FIA T AEFC
fraat & wegw 973 faqr w4t @1 FAiw
78 & % 39 wirwe &1 T FT &
afefade ¥ 77 wrd & AT @t a7 >y
AT I &Y TT Fw A g H4T Ag) Prar ?

Tl ara g & fr o ag Wi war
fEag &7 1951 Ta7 199 &
a1 o gfterdore wrd @iy ag FTETCH
THRAT AT 1 3 A gr g,
7g fawpa ot 92N a@wrf ) @A
Frgmagm g e forr 7 ofewdom
FETT Fam §I9 Farx A qarg
farra @8 gt =fgd 1w A
rfdra g Fomad gar I w1
HITW 4T I A7 THT IT FITG1G 7OAC
S AFAT & 1 A AT AAA T A
feavd 2 <ghr § 9 fodt &1 A 7
wret faar stroaFaT 80

Q% WA qXW: 0FAET I
EOEE (GigA
- oft ug fmd : TR SR
Fea¥e gt & 1 37 F wIAwT W@ g,
¥ T & frgat M1 wrg § araes
of@d™ #& Fqur sqF ;N TZ
hied Fwfaat at drefes fafed
g fafra scasft 1 wgras o
#Y ara w1 7 % 1€ 7 orw widz FIOR,
ar wadz FTOT I oA A & o e
arr ¥ &, & for welt a1 910 &
WTT IT 9T AET 74T g OF A AUAT
wt g . W B gEe U oad
wrAAT wrfgd—fw
This is a method of legalising high-
way robbery.
ot wgfesrgey #4fd ar ofafer
Rifedr g Iw M gw A FA 1w TR
T AT AR g A wga g
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sro ofwfEr w3fwd 1 S
FET AES &, wion & wg@w § 5
You are legalising highway robbery.
HIT FEAME THGATVH FT SAETHIES
R &) afew & gw aga & 7Y o
|TEar | ¥ wudT O &, =y & s
TqE AFAr 1 gElwd & oF gea
W IIWAATIaAF A K
TRTTAT SATH T AU SITAT 08T § |
AT MT IR AFITE ¢
(1) whether Government has
sufficient powers to change
the registration application
form and the particulars men-
tioned in the certificate of re-
gistration under its rule-mak-
ing powers under section 30;
whether the Government
cannot legally enter the capa-
city in the certificate on the
basis of the installed capacity 7
productive capacity eclaimed
by the concerns in their appli-
cations for registration under
the Act (forms ‘A’ and ‘B");
and
(3) whether in order to deter-
mine the capacity of the re-
gistered concerns, it is neces-
sary at all to have a new
amending legislation on the
lines of the Bill now before
the House.

& ¥ w #Y aga Ul wreare fvar -
& | et wEew F wgr & i o Pz
Farpfered Tu @t o fufaee’
w1 ot g7 s | 9@ F 9w W qF
T NqATT FT ATFRGET AT A KT AT
Eifer

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE AND

TECHNOLOGY (SHRI C. SUBRA-

MANIAM): I am sorry the hon.

Member's motion is completely mis-

conceived. He wants to say that this

could be done under the rule-making
power instead of amending this. We
save gone into the question fully and

(2

—
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have come to the conclusion that
amendment is necessary. Otherwise,
it would lead to legal difficulties later
on, of persons going to courts and
uncertainties being further created.
This is a very simple matter. I do not
think the Attorney-General is neces-
sary here. As a matter of fact, the
Law Minister also was involved in
giving the opinion on this and on that
basis, we have brought this.

MR. SPEAKER: His point is that
they met the Law Minister.

SHRI C. SUBRAMANIAM: No, he
met me.

MR. SPEAKER:
Minister.

SHRI C. SUBRAMANIAM: I have
taken into account all the points he
has made. Something is obsessing him
that there has been a highway rob-
bery., He does not know what is
robbery and what is highway robbery.
He thinks increasing production is
highway robbery. But that is for him
to decide. This has nothing to do with
any of these things. We are con-
fronted with a situation where there
is an anomaly between registered
units and licensed units. We are just
removing the anomaly, nothing more
than that. There are no complicated
law points involved in it to draw the
Attorney-General into the House.

oft oy forerl : SEA @A FTR R
st ffrme F et i i g

MR. SPEAKER: If there is some-
thing basically or constitutionally
wrong, that is a different matter. Sup-
pose they are wrong and they do not
admit it is wrong; they say they have
examined it. Then leave it to the
courts. Why delay the Bill?

ot wy fom® : T w1 FATT AL
¢ cadiATE A qEWT ST

Let him say whether new legisla-
tion is necessary. That is the end of
the matter. I accept the Attorney-

General’s opinion. I am not more
learned than the Attorney-General.

MR. SPEAKER: They have got it

examined,

They met the
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SHRI C. SUBRAMANIAM: It is
not for the Attorney-General to say
whether it is necessary or not. Is it
constitutional, is it beyond the po-
wers of the House?—These are the
questions which the Attorney General
may be called upon to answer. If it is
within the province of the House, it
is for the House to decide.

MR. SPEAKER: There is nothing
of a basic or constitutional issue.
This is something about a provision
having to be made. In many Acts
there may be some lacunae in draft-
ing. As for looking into it, they say
they have looked into it.

ot ny forrdy : &7 ez 1 gr
ST |

WIS W @ T A1 FT GG
#fm gz fas 57 ST & sow ¥ w=mg
e F fam @y mr

st ag fomd : 3531 Fepferd
T
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That is why the question of hear-
ing the Attorney-General arises. He
is there to help the House. He is the
servant of the House.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): 1 dealt with it a
long time back. I do mnot recollect,
everything. As far as I remember,
Wwe have examined very carefully the
congtitutional and legal validity of this
aspect of this matter. Whén we came
to the conclusion that it was valid, we
advised the Ministry of Industrial De.
velopment that it is a perfectly valid
provision. I do not know what was
the contradiction referred to, I do not
think there is any contradiction,

SHRI MADHU LIMAYE:
the opinions placed before, Sir?

SHRI C. SUBRAMANIAM: Let me
c}ear the contradiction. One sugges-
tion was that sec. 13 should be
amended. That was the first. Then I
said amending sec. 13 for this purpose
would lead to further complications.

Were
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I said—why not we amend sec. 107
This matter was considered and the
Law Minister gave the opinion, ‘Yes,
it is better to amend sec. 10 rather
than sec, 13" This is the only contra-
diction which came about. The hon.
Member having had some idea of
some contradiction, without even
knowing the substance of the contra-
diction, now wants to drag in the
Attorney-General.

it oy formd « 33T & F A AT
w e frman § e afifr
¥ ¥ e e
MR. SPEAKER: If you raise cer-
tain constitutional issues, it is all
right; we can call the Attorney-
General; but not over the interpreta-
tion of what they have brought in
the Bill. If it is basically wrong, they
will suffer; not you.

SHRI MADHU LIMAYE: Not I:
the country is suffering; the people
stand to suffer.

ag ¥ wfwrg a9 @Y ¥
20 T AT FTRTE | 3 Y wieT QY
R ARFTRE |

gl ot g ST e

“Instead of modifying section 181,

why not modify section 107"

# vy @ g i dwwmw 30 ¥ 97 FY
ofrerT & )

Why not modify the form of certifi-
cate? Why not modify the application
form?

A AEEg ¥ 4 g3 @eq W9
Famy W@ | W 99 TEwy §
T 1§ AT A AgY &, ar s A
WA | WY AH WTAT e TEA

“That the Attorney-General be

invited to address the House on the
following points:

(1) Whether Government has

sufficient powers to change
the registration application

218
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form and the particulars
mentioned in the certificate
of registration under its rule-

making powerg under section
30;

(2) Whether the Government
cannot legally enter the capa-
city in the certificate on the
basis of the installed capa-
city/productive capacity
claimed by the concerns in
their applications for registra.
tion under the Act (forms ‘A’
and ‘B); and

(3) whether in order to deter-
mine the capacity of the re-
gistered concerns, it is neces-
sary at all to have a new
amending legislation on the
lines of the Bill now before
the House,”

SHRI S. M. BANERJEE (Kan-
pur): Sir, you were not here at that
time; the Deputy-Speaker was in the
Chair right at the very moment
when the debate was initiated. Some
of us not only on this side but on the
other side also. Members like Dr.

Kailas and Shri Vasant Sathe—raised
the point.

MR. SPEAKER: We have seen it.
You need not repeat them.

SHRI S. M. BANERJEE: But let
me repeat it for my own benefit.

MR. SPEAKER: For your
benefit, it is all right. But the House
knows it also. It happened in the
House. You need not repeat it.

oW

SHRI S. M. BANERJEE: Just a
minute, Sir. 1 only wish to apprise
you that even in the other Housge,
practically all the Members made that
point. Now, after 22 years, this
lacuna is being rectified; whether it
was really rectified or not is one
thing. That is the first point. Se-
condly, the point was that there should
be a comprehensive legislation. They
did refer to the other sections of the
Act which need rectification. You
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have said that if there is some lacuna,
the Government will suffer. There is
no question of the Government suffer-
ing, because, ultimately, the Govern-

ment is by the people and the people
will suffer.

The point is that the monopoly
houses still enjoy the benefit of the
monopolies, and even after the passing
of this Act, because of certain mis-
takes....

MR. SPEAKER: Please do not
avail yourself of this opportunity to
make a speech.

SHRI S. M. BANERJEE: I am not
making a speech. I have made o
speech, I am tired of speaking, and
today I am having a hoarse voice. 1
only reguest that the Attorney-.
General should be called to address
the House on the three questions rais-
ed by Shri Madhu Limaye. It is open
to the Attorney-Generall to tell wus
that it is not necessary at all. Yes-
terday, all sections of the House con-
gisting of all the parties sald that
the legal opinion may be laid on the
Table of the House and be circulated.
That is why Shri Madhu Limaye has
made the suggestion. I would request
you to see that the Attorney-General
comes here; let him answer those
questions.

I fully support the views of Shri
Madhu Limaye.

SHRI BIREN DUTTA (Tripura
West): I also support him.
MR. SPEAKER: It is all right

Now, the question is:

“That the Attorney-General be
invited to address the House on cer-
tain points mentioned by Shri Madhu
Limaye relating to the Industries

(Development and Regulation) Am-
endment Bill, ag passed by Rajya
Sabha.”

The Lok Sabha givided.
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Division No. 8]
' AYES

Banerjee, Shri 8. M.
Bhagirath Bhanwar, Shri
Bhattacharyya, Shri S. P.
Bhaura, Shri B, S.
Dandavate, Prof. Madhu
Dutta, Shri Biren
Haldar, Shri Madhuryya

Achal Singh, Shri

Anand Singh, Shri
Awdhesh Chandra Singh, Shri
Banerji, Shrimati Mukul
Barman, Shri R. N.
Barupal, Shri Pannalal
Basumatari, Shri D.
Bhagat, Shri B, R.

Bist, Shri Narendra Singh
Chavan, Shri Yeshwantrao
Chhotey Lal, Shri

Darbara Singh, Shri

Das, Shri Dharnidhar
Daschowdhury, Shri B. K.
Dhusia, Shri Anant Prasad
Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Godara, Shri Mani Ram
Gogol, Shri Tarun
Gokhale, Shri H. R.
Gomango, Shri Gli-idh-u-
Gopal, Shri K.

Hashim, Shri M, M.

Jafler Sharief, Shri C. K,
Jagjivan Ram,. Shri
Jeyalakshmi, Shrimati V.
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Halder, Shri Krishna Chandra
Joarder, Shri Dinesh
Kiruttinan, Shri Tha
Limaye, Shri Madhu

Panda, Shri D. K.

Saha, Shri Ajit Kumar

*Satpathy, Shri Devendra

Shakya, Shri Maha Deepak Singh
Singh, Shri D, N.

Kadannapalli, Shri Ramachandran!
Kader, Shri S. A.

Kailas, Dr,

Kamla Kumari, Kumari
Khadilkar, Shri R. K.

Laskar, Shri Nihar

Mahajan Shri Vikram

Mahajan, Shri Y. 8.

Maharaj Singh, Shri

Mshishi, Dr, Sarojini

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shri

Maurya, Shri B, P.

Mishra, Shri Bibhuti
Mishra, Shri Jagannath
Mohammad Tahir, Shri
Murthy, Shri B. 8.

Naik, shri B, V.

Painuli, S8hri Paripoornanand
Pandey, Shrl Damodar
Parashar, Prof, Narain Chand
Parthasarathy, Shri P.

Patll, Shri Krishnarao
Patnaik, Shri Banamall
Raghu Ramaiah Shri K.

*Wrongly voted for AVES,
2526 LS—8

- -
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Rai, Shrimati Sahodrabai
Ram Singh Bhai, Shri
Ram Swarup, Shri
Rao, Shrimati B. Radhabal A.
Rao, Shri M, S. Sanjeevi
Rao, Shri P. Ankineedu Prasada
Rathia, Shri Umed Singh
Raut, Shri Bhola
Reddy, Shri K. Kodanda Rami
Reddy, Shri P. V.

Richhariva, Dr, Govind Das
Rohatgi, Shrimati Sughilg
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Samanta, Shri S. C.
Sethi, Shri Arjun
Shankaranand, Shri B,
Shastri, Shri Sheopujan
Shukla, Shri B. R,
Siddheshwar Prasad, Shri
Stephen, Shri C. M.
Subramaniam, Shri C.
Surendra Pal Singh, Shri
Tiwary, Shri D, N.
Unnikrishnan, Shri K. P,
Yadav, Shri N, P.
Yadav, Shri R, P.
Zulfiquar Al Khan, Shti

MR. SPEAKER: The result® of the
divigion is Ayes: 18; Nves: 83.
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The motion was negatived,

MR, SPEAKER: There is another
motion on this Bill whith- ¥ have
received from. Skri § M. Renerine:

SHRI §. M. BANERJEE: T have al-
ready sent' the motioh 5" you sng 1
::Jk your nermlhﬁon, undar, mn)?;

e 109 says that at algge of &
Bill which is under d ‘B’Jm in the
House, a motion that the debafe on
the Bill be adjburnél may. bé moved
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with- the consent of the Speaker, Yes-
terday, a similar motion was moved
by Shri Limaye. When the hon. Minis-
ter agreed to the demand made by the
Members to have some sort of a dis-
cussion with him, he did not press that
motion. After that meeting, my hon.
friend, Shri Limaye informed me that
the minister in his wisdom did not
agree to accept any of those amend-
ments or move certain amendments-
which will benefit the country and
make the Bill fool-proof against the
growth of monopolies. Some n_f us
have written to the Prime Minister
seeking an interview with her for a
discussion on this matter. So, till we
are able to have a discussion with the
Prime Minister and explain to her our
difficulties, we want that the debate o
this Bill may be adjourned. It may
be today or tomorrow. I move:

224

“That the debate on the Bill be
adjourned.”

MR. SPEAKER: I will now put the
motion moved by Mr. Banerjee seok-
ing the adjournment of the debate on
this Bill,

The question is:

e e debate on the Indusiries
£::10t:ment and  (Regulation)
Amendment Bill, as passed by Rajys
Sabha, be adojurned till the 5th
December, 1978."

Those in favour may kindly rise
in their seats.

There are 10 in favour.

Those against may kindly rigse in
thelr seats. A veny large puraber are
againgt. 8o, it is- lost.

The motion was nEgatived.
13 hrs. “

The Lok -Sabha adjourned for Lunch
till Fourteen of tie Clock.

p——

* Shri Devendra Satpathy also recorded his vate’ for’ NOBS, '
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The Lok Sabha reassembled after
lunch «t five minutes past Fourieen
of the Clock.

[Sur1 K. N. Tiwary in the Chair]

INDUSTRIES (DEVELOPMENT ANP
REGULATION) AMENDMENT BILL
—contd.

SHRI C. M. STEPHEN (Muvattupu-
zha): Mr. Chairman, Sir, I_riu to
support the purpose for which this
Bill has been brought betore the

House,

While rising to speak on the Bill,
two questions immediately come up to
my attention for being answered: one
is whether an inscription of the capa-
city in the registration certificate is
necessary; and the other question is
whether as contended by my friend,
Shri Madhu Limaye, and others, a
statutory amendment such as the one
before the House is after all necessary
for the purpose of getting this done.

With regard to the first, namely, the
necessity for Inscription of the capa-
city in the registration certificate, I
feel that there is an abundant need.
When I say that, it appears to me to
be necesssry to have a view of the
scene of the licenging policy and the
real picture of the industries covered
by the Industries (Development and
Ragulations) Act, It may be recalled
that about 20 years have gone by since
tbe parent Act was enacted—for the
purpose of getting the country to the
goal adumberateq by the Industrial
Policy Resolution of 1956. Many
things have gone by during this period
Oof 20 years. The licenging policies
bad to be reviewed from time to time
im the light of the developments that
were coming up. The Estimates Com-
mittee ‘went into the question of
Heensing  pellcy twice or thrice, Tt
was done in 1955-56. Again, under
your  Chaizmenship, this lcensing
policy was gone into by the Estimates
Commitees. - The Swaminathan Com-
mittee thep the Dutit Committee and
a2 number of other committees went
into the whole question, and time and
again the attention of the country was
drawn to the fact that the way the
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Industries (Development and Regula-
tion) Act was being implemented was
proving to be a spoke in the wheel of
industrial advancement rather than
a propeller in the matter of production
which was the main goal of the Indus-~
trial Policy declared in 1956; so much
80, it became necessary from time to
time to invoke section 28(B) of the
Industries (Development and Regula-
tion) Act anq g[rnat exemptions to
different establishments and clgsses of
establishments. The latest one is the
notification dated 1-1-1972.

Now, Sir, the present pciture is that
ng licence is necessary if the total in-
vestment on immovable property is
upto Rs. 1 crore, Beyond Rs. 1 crore,
for substential expansion, as contem-
plated by the Act, no special sanction
is necegsary if the expansion is to the
extent of Bs. 1 crore provided it does
not exceed the total of Rs. 5 crores.
Then again, no special sanction is
necessary today for diversification to
the extent of 25 per cent of the licens-
ed capacity. Again, no specia] sanc-
tion is necessary for expansion to the
extent of 25 per cent of the licensed
capacity. As per the latest notifica-
tion of 1-1-1972, with respect to 54
industries to which, I wunderstand,
about 11 industries have mow been
added, i.e., with respect to these 65
ndustries, the position ia that they are
frée to expang their industries to the
extent of hundred per cent of their
capacity. It has been raised from 25
per cent to 100 per cent. This is the_
picture which is emerging. I am
placing this picture before the House
to emphasize one Important fact.
Whether it be substantlal expansion
or whether It be diversification or
whether it be near expansion, for all
these purposes, the basic figure is the
licensed capacity. question of
licenged capacity attaches itself to
those industries which sought licence
after the enactment of the Industries
(Development and Reégulation) Act.
That is 8th May, 1951. With respect
to industries which were before that,
which were elther running or which
have taken effective steps for fmple-
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mentation, there is no provision where-
under the Government can fix the
capacity or the Government can show
the capacity. That is the present
picture of the Act. The result is that
the licence which ig granted to any
industrial house after 1952, the crusial
date on which the Act came into force,
will show the licensed capacity is so
much. The substantial expansion can
be judged, the permissible expansion
can be judged and the permissible
diversification can be judged on the
basis of the showing of the licence
which was granteq to them under the
rules whereas with respect to those
industries which were registered, the
document would not show what exact-
ly the capacity permitted is. There is
also no provision to fix a particular
capacity, Whatever was applied for at
the time of registration had to be taken
as the capacity. Now, I think this is
the lacuna which is sought to be
covered. It is only for this purpose
this lacuna is sought to be covered.

Now, the principle that the em-
phasis must be on production is some-
thing which has been accepted by
everybody. My friend, Mt. Madhu
Limaye was calling this as a sort of a
highway robbery, something like that
The latest thing, as I submitted, was
the notification of the Government
dated 1-1-1972. The basis of the noti-
fication is this:

“The neeq for a fuller utilisation
of the installeq capacity in various
industries in the country was being
felt in the Ministry of Industrial
Development for the last few months
A fuller utilisation of the installed
capacity appeared desirable from
various considerations. One of these
was the fact that capital and In
many cases foreign exchange, had
already been invested on the instal-
lation of this capacity and it ap-
Peared reasopable that better, 1f
use of thig investment of capital and
foreign exchange should he made.
The present slow rate of growth ir

Ol'sanisad industry and the need to
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take urgent steps for pushing up
industrial production wag another
factor which was taken into con-
gsideration.”
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It was with this consideration that the
new policy was declared.

The Estimates Committee had an
occasion to take evidence on the
desirability of this new Notification.
The Estimates Committee which has
on it the representatives of all Opposi-
tion Parties also considered this and
this, under your chairmanship, was the
recommendation made by the Esti-
mates Committee.

“The Committee welcome the re-
laxations announced by Government
on the 1st January, 1872 for fuller
utilisation of installed capacities by
taking advantage of rationalisation
of production and modernisation of
equipment in 54 specified industries.”

What is the extent of the relaxation
granted? Wherever the licence issued
to a party has mentioned a certain
capacity specifically on the basis of
one or two shift working, the party
would be allowed an increased in the
licensed capacity on the basis of the
maximum utilisation of plant and
machinery, In other cases, the
present relaxation upto 25 per cent of
the licensed capacity has to be en-
hanced to 100 per cent. The fullest
and maximum utilisation of the capa-
city of the machine which is put up
must be the aim and must be the
guiding principle in the matter of
production policy of the Industry Min-
istry. This principle has been accepted
by the Estimates Committee and the
representatives of the opposition par-
ties have all subscribed to this view
or this recommendation and they have
all welcomed this relaxation. The
policy of tlse Government has been
evolved In'such 4 nr that the licens-
ing policy has to ensure that the
installed capacity and the production
¢apuc{ty of this country does not go
to waste, T may say, even by a rru-
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tion. To condemn that approach now
is to go back on a commitment they
made through the Estimates Com-
mittee by their sacreq signature which
they appended to this report. That is
what 1 particularly wanted to empha-
sise. If the permissible capacity
means utilisation of the Installed
capacity with respect to the industries
set up after May 1952, then, what
should the guiding principle or policy
regarding the capacity to be fixed for
the industries before that. Clearly
the same as this, namely, what exact-
ly is your installed capacity, what
exactly is your product capacity, that
is to be the capacity which will be
inscribed into the certificate, An
altempt to give that certificate is not
robbery. It cannot be an infringement
or anything of that kind. Whatever
we do has to be in tune with the
guiding policy which has been accept-
ed by the Government. This has been
ratifieq by the Estimates Committee
repreésenting this House. So, regard-
ing this point of regularisation there
is nothing irregular about it. Thig is
my respectful submigsion. It is logical
and ip conformity with this basic
principle, Let there be nothing dis-
criminatory between industries which
are before 1952 and which have come
after 1952. Both the certificates, whe-
ther the registration certificate or
licence, clearly show what exactly is
the installed capacity sanctioned so
that if the expansion is necesasry
further, then, this could be the basis
on which one could judge whether
there is ‘expansion’capacity or not.

Then the question arises whether
the statutory amendment_is necessary
or not. With all respect ‘o the
Minister, I am inclined to agree with
Mr. Madhu Limaye, With respect to
amendment of the certificate under
Section 30, regarding rule-making
Dowers, I think we can do that. The
Minister says, he has examineq the
legal aspect. I have nothing more to
say about it. The little knowledge of
law which I have, compels me to hold
to the view.... )
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SHRI C, SUBRAMANIAM: You
cannot have retrogpective effect for

rule-making and that is all that I have
to say.

SHRI C. M, STEPHEN: It is not
what we are attempting also. What
exactly we are attempting is this.
The guiding principles are given. It
is not on the basis of 1952. What you
say is this.

“In specifying the productive
capacity in any certificate of regis-
tration issued under sub-section (3)
the Central Government shall take
into consideration the productive or
installed capacity of the industrial
undertaking as specified in the ap-
plication for registration made
under sub-section (1), the level of

production immediately before the
date on which the application for
under sub-

registration was made
section (1) the level of the highest
annual production during the three
years immediately preceding the
commencement of the Industries
(Development and Regulation)
Amendment Act 1973.”

You are Incribing in the capacity
on that basis. This is as per the In-

dustries (Development and Regula-
tion) Act 1973. There iz nothing
retrogpective about it. It is pros

pective and the inscription of capacity
is purely prospective. It has only
prospective application.

What” I submit that rule-making
power gives enough jurisdiction to the
Government, It is however a ques-
tion of law and if you say you have
examined it. I have nothing more to

say.

Having saiq that, Sir, I would like
to refer to quite a few amendments
which have to be made in the Act.
Take for example the definition of
installed capacity. This was urged by
the Estimates Committee in 1888 and
again this was reiterated by the Esti-
mates Committee in 1972.
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The Government, before the Com-
mittee on Estimates (Action taken
report) gave this undertaking:

‘that the term ‘substantial ex-
pansion’ would admit of a clearer
definition. A greater measure of
definitenegs in this regard will be
sought to be introduced when the
IDR Act is amended’.

Now, this is a commitment made to
the Egtimates Committee, 1 am sub-
mitting that if an adjournment of the
Bill is asked for, it should be on this
bagis only. I am not agking for an
adjournment of this BHill. I say that
this bill may be passed on the basis
of this commitment which has been
made to the EC, repeatedly. You said
that when you would seek an amend-
ment to the IDR Act, you would bring
forth a clearer definition for the term
‘substantial expansion’. Now, you are
asking for amendment of this Act but
still your commitment to the EC.
rémains unredeemed,

There are certain other things also.
For example, there sre small-seale in-
dustries ang large-scale industries,
You will pleasg tell us what is the co-
relation between these two. I aould
like to guote here what is contained
in. Action Taken report of the EC.
On page 7 of their report, this is what
ibhey say:—

‘The Committee on Drafting
Legiglation on Small Scale Indus-
tries has since submitted their
Beport which, ameng other things
recommends statstory provision o
take care of the amcillary redation-
ship between the lange undertakings
including public sector undertakings
and the Small Scale units.’

Sir, the Ministry of Industrial Deve-
lopment made a commitment before
the E.C. and you, Mr Chairman, will
remember that they have promised to
bring before us a statutory provision.
I do not want to catalogue the whole
lst in this regard. What I wish to
submit ig this. When you see the
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atamp of this Parliament to amend
the Act, let us proceed on the Yasis
that this is a very serious matter and
let us not rush through the Parliament
for amending the Act here and there.
When an amendment is contemplated,
let that be done in as comprehensive
& menner as possible.
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In my judgment, the amendment
which is now sought is something
which ‘could have been avolded. And
the same result might be brought
about under {tHe rule-making power.
The other amendment remains to be
so. I would only appeal to the Minis-
ter to consider bringing about the
necessary amendments compiehen-
sively. One word more and I have
done. My hon. friend, Shri Naik saio
that our policy must be for more and
more production, This is a maxim
which underlines the objectives of this
Bill, And this is reflected repeatedly
in the reports of the Estimates Com-
mittee. Unless there is production
there is no solution to the economic
ills of this country. Whether there ls
monapoly or no monopoly, I am saying
that production can be Increased by
following this maxim, We want to
raise the production in this country.
The future of this country devends
primarily upon the availability of
goods, Tf that is the purpose of bring-
Ing forwarg this Bifl, then, with all
humflity, T support this Bfll.

mﬂwwft«ruﬁmt,#wwﬁ-ai
O ¥ fag swrgwr

@ fawr #Y I &Y wErvewar ff
o witfn qeere & qer ey o Wi
wfers siferdre ¥ otz o o1 afe aoeme
Iwm o, @ & www § few
Padzw & w7 Y wrE e A
oY | 5 faet &7 o7 FRvm O Qa1 T
¢, a8 & fF 3w faast s=fral 1 @
T ¥ M 59 h-fma, ° ¥
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g §, I B HW TG R ) LE(HT
yosgrag t s soe g faw &
Rrsaw & o1 AW H 912 R INT §,
Q41 ZaTar ATEAT § 1 AT I I I
& wT forT Y JTEH AAT aga TA
&, A A& 7 9§ F1 7w fawagra
qyeq fowat wur § S A BIE BiE I
§ 3+ B T & T few mr g
FusgnugWifs sawmt # faae
#faq afwfa s M IT T wwa
g T A7 frard 1 &, 99 F o gET
feq @ g I F G WHS F A
arg § 1 var Al Wi wer wPew ™
fagsiwg g ? Ausgmagd s o
dga FHA & IAE! W AT AT
¥ snfaa w@, A ga A AT T
<@ fagus & wi@ & s g §,
3¢ arai Y & I FEAT & TT F
sy § | qF A gar wvar @ fR oW
faw & wrens ¥ S T I W Faeit
Frafaqi #1 7w og=Tr Ww@y §
§ gufwd ag=rn g § arfe sy A
grrHafrwar § MY wRATA AT )
st Wi : 7€ O 2w ot
&1 ¥W g & W s Svw ST
w7 Aifer gz W wifg

W gen ww woww ¥ IER
e agr v frdas T SEw E W
wufrd ¥ sy ag & fe v @ s
*r arew ifsre | owT ¥ qgy & A
wfywr § = v 1 g Afeg
1Y & qre TEN & age avw o< Ew
fergdr wie ¥ fraee & s sro g faer
#Y arye F WY Y 9T ¥ AT AT A
wifaat &t g€ & 97 w1 gx Mfag &<
ot afafe ome & a5 & s 3w & o
w5y w7 ey fad § 9 gEmr 9%
WY qH KIQC aifs BiE gE Iael
T fasra g1 1 7 w19 37 wfgw<t w0
Fra F3 WY ST gerE wiwty & fad
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& 97 9T o G X gwaar § 5
oY Jwr W A7 W faw & @ A7 g,
ag g3 &) s

oft o foed  (aiw7) : Fwwla
Agvey, g Wt & frw ¥ s gfe
o AT s e farrd v
o A g Aoaawmiq ¥ g,
wwrafa wge, fowa) Tnwe s A
ww A | F @A weaos-
ot T g v wEwa e &
az Wt 26 AW B W Iwd AW
W faReft wsafvai agr oA W
qE T T @A ¥ A @K
e w1 @ dUgms  gand
FT AT e §, IT AWT F GATA T, ST
w1 IEA FT W WA TATE F § OF aga
aw fgear sarare fagwit & ToA &
waa?  faur o @ &, & SuwT grir Y
g
SHRI B. V. NAIK: Does it apply to
Nepal also?

ot wy oot ;T # A @
wr weaferat oyt § e wgw

off dro o wraw : JaF X A
uTYR wre-gEw Ao frar g

oft wy form® : 3% w77 & AT
fmm AT E | W AN
& facger e FT AT E W
ww fadas w1 wawa og & fr o fadely
wrafagt ¥ faed 20 a9 ¥ oo JeraT
#r wfer wr AFA I0 o T
agr # @RW st 2 @
Iyt B 7T % FEH FAr Y, IAA
AT AT FTAT ATHT TEAT TR g,
& gawr wo fAOT FETHEATF
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awafa wgww, way w@ﬁ ag
friza o g § v adwm wiqAT
¥ wee< g wfAat § FIC QS qaH
w W " g0 afew 9 ffe
FAFATEFT T AAHT F AL /A-
fedz w1 w14 Ty Tww, Tl o
HH A HAY, AFALHST qTAAT A
w1 vxg el wEhIw A e d e
Iqw fawrw waww & w w& Wiy,
& Hft @ 7 ow @ Foaw
I N aw § W § ow
g, afww ot aowrdr qwET §, wrke e
THo WX Wrfe To TH

SHRI C. SUBRAMANIAM: We are

also casual labourers.

ot wg formd : wdt A & w7 @ E
& W § WY T s & e g s
Y TBT 9T STA € I {9 JATA HaAY
# Tor 9T fadT #@ § 1 gw
4T #1 TouT a3 fAadTF § |

oft fawn wgra (wiveT) - A
i3 wr smar g 8.2

s aw femdt : T WY ® A 0
ag W g

& ag wg0 wigan g w qdt wgRy
F @R WHEU 9, (W)
ﬁwﬁwwﬁﬁmwtﬂ‘ﬂ’m
wix & '

awmfa ﬂu\w :
afed

oft wera wvd : waT FAT & S ST
o & war ?

ot we formd : A & # o A
awE agi A g, K ag wx W@
Wi wraeT ot wreR ﬂt%mm’f
Awsr Y

oY _Farn' T
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gl wgew, gz ug @ fw
qTHTE wHHL Hav frga 17 % @y
¢ W wafed wa & fe swfal
ar a3 Iqfaat & eeET w1 8§
ot aeft feafr 3o €Y sret @ s 35 a1
HdY AEEA W FE AT THWT Fr
IEATEN

wa gwr feaw sl whew s
T & & 7 21 WIS 9g¥ ®) arew
g1 WX 21 AW 9FA A A & A
T W R AFA &7 WT qgT T
21 §IF a% T G 7 qIHT
& welt gy ¥ @ £ Ar ) AW wT
Tuig ff fF w7 wmuet & AT o
F aga Afrdww w1 W wfefrte &
TR F JT FA T oAfgwre qr,
IO IAET TR AE) frur ? g
S W IAT qA =wed

A w WA w1 AR =gl fw
(1" G # af@as &3 F1 wfawig
el wgeu R A & 7 ol e
J fr-wrm & 5 wfaw § g s
#fFn g # o &, sfefewe w1k
TefYhoT BT FT TGHI ST FFAT &
war gy ToF & & W gw. dar
foafradfi sxasa g | A sqm g
fos IFiA F¥4 J ATIAT 97 Wi § IER
STHTX 9T IGFT BIH a5 §T Jadl
wfedt &Y wdr wgiay o w¢ & ged
§ o xEd A Us Adt @ 9T 3%
I AGY AT SERT GIHT AT 1l
¥ 1 3R WX T T A wET &
fir A& gy dafadt § 1| S HIfE
®1 §t ma «fod, gwd v w1 fawa
aff @y Trfegd | wfem woer ol
quT A ATeTe 87 gEA Y & 1 AR
ww g § fF dewmd @ & A
wTa T 7T & 9§ 4O FqF 61 AR
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fawrft w3 | TR W% g R fs
Faer w1 Aifa 74 § wifars g7 &
LT K Qe F 7Y ) 17 WE
%z fo garr € ANy wff § v
IT-aeET B AeEEA & A7) gEd
qawz & o 8, Wfww wwer At
g | gw wwAT {5 'R A ag fifa
gy Iun favgpw fawda &)
wifat FE At afae w7 fewea
g & f& ag ag W we § % Y
#ify 2 f& el SGWT F1 eEEA
fear s, ag ot 23 § f wiaw o
& FEOE w1 UeT 917 AR faRef
FEf74Y QT OF FME NY | JF ITHT
qew W gEr qew gHe & A fex
qar FT9 WY A fEwr ww ? oag AW
el g

=8 & w7 § oF IR
&M wgat g fefacq st 8, 94
Fuza o dafes I w1 gaRw
FA W ww oqE e 3 oag ST
wrwe ¥ a1 § | qyEgriER feardie
q ez w7 ¥ wgr & 5 fwforew et
fafas w1 d9fes 20 a1 Pdew aa
T Y wmed Qe fradz
Fara g fan g fe o waard
W ¥l § fF 9 & 2oy W o §, 9
W v W ) wifewr g
vt A e % Qe 38R e
* # | wot wof AT ¥ o A
fean | oot 8% 99 & w1 mar @t
1972 F w1 7% #t  fafge sk
m,a’rﬁﬂ'ﬂﬂﬂﬁrm"“ﬁ@
T RATHT A T w4 § i sgrpw
LU UG g LR TR
TEITHA W 91 W F | orq wAT
tﬁa‘rq—cqﬁqgmt“mﬁ
'ﬁ‘immmmmu e seafagl
? ¥ fiv v oy o e o @ § @
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A FAT ®1 A8 FT IGiA  woAT
wifedt w1 agrr g® w7 feqr) &K A
gfeaa zamy weAlt w1 SETEOT I qwa
weft AEET & 99 WAT) I wEAl
® OF UEEX A AR qE XS &
AT AT SR AT & AT 9T
T Aty A AT FTAT A AT FT A/
s ¥ oY T FT F qoAr wRfad agrar
arh & wifE I qar & fe qar far
o= At {1 &% W agEw W g
FE € | & 3T AT H gEAE
T § 5 3% % 3o Ty &1 ww ar
gIfs IEFT WA 92 9 & fag
W WO ¥ A s o3 @ e,
Afie 37 7 w7 e @ weelt H ww A<
FTORH IT W R

o9 919 At WGAT F AT wFTHT
TCHTER | IEH

“at the time of the introduction of
the Bill”

fawr #a fege g1 ? Bz ww
wregey aF duma § faw & q@eemT
sadw 1swm A g wWEr
waue & fa o & ofF ¥ wrw w) gEeT
I} F &, |TC GHIAT W R OFIA
Fae, 37 17w e fofadr w
WY o 1§ AU gAEEE & Ifeg @
FCT IES £ 1 ZATX fHa TTo dww
¥ g T FT ATHAT BT W HAL
feom @ H 1972 W % &Y
@ wmEl | IR X AT O b
wa wem 3w {5 @90, afew
wATHZ ®A A1 K s W 7 IR
Iq ¥ ¥eve w1 fr fawr s fean
W gW w9 a § e ffeaw iy
ot ¥ gTETe WY W= fawar § A
weft wgren fore o
awwfe wge : W1 AT §3E
ot qq@ & N A ST 7 wrfat
®1§ afer et omadt ar Ay ?
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fewrafa agiza)
SN ¥ W1 IgT ¥ WY a Wy S s
W1 AT & AT g ¥ WY 9T Ao
I, g g AR Sw R ?

st Ay foerdr . & o Y Fagwa
W IRTET qW FT WIE | IA GO Y
q# qar Wit gy av fs ag fawr @R A
& | 9 @ 39 wwae B W aa fadl,
¥ wedfr wdrem  wr qa forar 1 @A
AERA EFR A FLAFA | FA Y ¥0
I9 9@ F AX FGT DAT FT 9@ FH
¥ Az A gATHT TP AT TE A IF
Y AT =fgw 4 o

# et wfwarn A} o < g, Ffwa
g FuAr I wrfgy fv gA wAedE
s ) wWhag 3 @
T 2 f aTHT g8 A § A qove
FEANMGE, THIREH AL FAF
WGl A I AE aTg ¥ AWAT WY |
ot ot 6 AT F A 5 AR
fomy gri@ T 1 RaEw T FER
% facga A F 1 ST AT ITR § AT
aw | faed v ol § wifeze & =
# forely Fodeft s felwii &Y welt g,
% AR N fao qwrew W o Wyt
@ WY § | 450 O ¥ wfew A
A W&t T § AW wfat A oW
T & WY A E |

SHRI C. M. STEPHEN: What hus
that to do with this?

SHRI MADHU LIMAYE: Why not?
“The ITC increase production, profits
increase,

s agF @A a1 g7 O G
FEAT 4T, Fg & TAT FH FAT Igar
£ | g A & oF Fea faRv e 2t
seafaat ¥ @ Ifamdrss 1
=TT 7gY AT &1 99 A AR A
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TR &7 7w G I 1 TS I
areft §..... ...

warfs sgww : TETRrE AYAA |

st g femd : s agrRy Nfee
AR A oF fraa A qrw § | 3@
w fomr § 1 & T AR W)
AFRY MfA=T TR FT ALAEYT FgAA
Har wiaggE A S T
¥ favrardt gfec a1 @ 91 § 9%
wH AT wedr &, 9@ T A o5
TAHRT F ITAMEF ¥z g
A g wAeHTME | wgRA
e AT A Forar § -

“The political domination of one
country by another attracts far more
attention than the more formidable,
though unfel{ domination which the
capital, enterprises, and skill of one
country exercise over the trade and
manufacture of another.”

ag arerart A Wi wER M
TN ag N K g @
g F g g uTEF Il ol
v <t & dfer 37 wgremr St ¥
w57 s qg ¥aw Torifas ader v
qare A8t §, v oft wn dare @@ Aw
# v srxeqr a frdvir fofe A
TR Y e v W E T W
it A Y | 3oy wrmive o amy § P
frad 26 o # 3R €« fagrr o
v aff fear « agt o wT # Af
wrfr iy, ww awg & gz 3T wHwae
a1 FT g A ArEATET FIT
T adt @ wifgw | AR wiEdE A
@F F 1 qq97 § fF o7 M
dafedt fafemm &4 ao w7 & v
qgepst a1 faare s wifee B frat
faefy waT avgx w+fr oAy, ar fadd
woafaal ot § 99 FT ATER A0
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wr & a1, ifedt a1 wreire
1 W@ & a1 A, ST ¥ KA it
a1 g, 20 ST & AU F s wvE ey
& feur g 97 & A, w3 & N
g, O ag a7 B w9 ¥ Afag )

g wgdr ¢ 5 ogw faRw
Feaiwal & & w1¢ Feferfiaw 7@
#fry daeadl &1 wgsasr W
g AT | ONA IOET # "o
# Aifa wr o feforfrim g3
T AT A F AR W FER
AWt FaiTiwr e Y 3y
fa2eft sxafagt & d=m v Qs afl
amaft a1 5 35 Wy w1 wweET
wogwr 7 oW & fay fefesfaive
FE OQF TS AT &) AME & %W
g W Wt 9T, ug ATl A
¥ feeft ¥ wgrfe s Srewws e
FE o § s ot ) §F 97
awi F & owff g Whew Srewna
fadeft mha'r IPd, TR FT HIAT

IR 1 W wweieer e e
e w3 ot few agE W
o AWt W 17 Wl waqr ¥
W@t Iy g W A
SEH | §ORTL ORI U Q% AT
w1 3oy gy qEfar & dft ey
N ¥ FT W § |

o Fft wHEw JamEA g
3 far € sbwifer faduie
M7 35 & wiffwoor & ® - o vl
WGy @ gv I@ & EHAT FA
B wowre wr gsfeege qrfadr @
8?7 3a ¥ g o & o WA
¥ ofems daec @, S ¥ STaT

et g e &, wmi ¥ fadwy
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weafrai T @ ael § ) og ST
feyam arfadi Joeqwm st § 7

¥ g favw agre g ! R oW
feafsfvdwn aff w@r o Gew
) =™ fa% @ wimw ow
@i fadus ad, fow & ox saim
sfw 3fee @t e Ig A ox fraw
g g wifge & sMoqaT geeft
W qET sEEdT, § fadvy wwafady
1 gadee fAfadr 1 g faegw
7€ w

mwe e fe &1 @ #
qoE &1 g agdr e foo? gy
¥ sre w & ey fan fafsaw
grefew &1 I® glawd € @A |
war wgRw wET fF I@ET W R
wqr q49 ¢ T g e wle o
F oae ¥ i wgTf% v 1w
¥ oW a<g ¥ 1w ag e
fifs #1 waw fgedl & s a6y
T? 23w o § WRIT ¥ &
oz & favit swefaat, gwao qeq?
far fafsaw gafer fma 9gqg ]
wr-eRe Crdw, W gy @
#Y wretfes qivai 9z § ¥ gwx
91T B37 T8 § SraT ¥, fag wY
g o arf g

o §ft wgEw oF  §9E
wieifs fifr &1 awAw #@ g
& wfwglay faw i § @t I
T ST Z0T | 1 3§ &7 falm
gl som 1 § @ "Ry & ardAr
®on W g oag 3 o &
at ¥ @191 § fEzos W gm0
fF g fae /o0 1 Wk g1 wWi¥, 94
aEdt 7Y & 1 TW AT w1 qod) A
Fraw f @55 & a3z A I
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THEHE § w W § ; ¥few =g
TEITAT &1 T AR am w7
aTEx & |

& ug wrran g o qoreg I w
& fagrd agwa s g 1w wERw
W T, I FAT WG I )
At e agw wigd fad, wow & e
fafrrr s & fod ? zo fod &
fex et wgew & s fF agwq
aw FL W gH AR ¥ s T
g o qma fem 9@ § witag
@t 3@ W & df@ § dar
%A WIWT WE  wEawes g
forq 8 ST AT w1 T ] fEwrg
et qfl frew @ 87 wRag Wt
AWt F1 Arewgd ¥ OARET §,
migs gar &1 FEAFT Qe
wrgy § W fade wwefaai & faeme
g XA ST AR § a1 T Ao
3 fr wrf T At Frew @R
1443 brs. _
[MR. DEPUTY-SPEAKER in the Chair].

ag T IFfea A @ 5 ag
ar %W faw & wff @ A R0
war wdew wa faw &Y afow ¥ &
ok s T wfwifer faw =g
7YX I§ 9T a8 &1 | WAL §RG w
A g, A g Ta WL ash ¥ fay
&are § 1 wivare s g # glzat
Fr @ wfoar o g &3 wfwd
o fas e agm v & ford dare
¥fe wgTF T Wi A arsr
ur wififer faw & Tk QX
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TR F WA ¥ W WAt ¥ oY FH
fvar &, saer fagt & faend o1 wiw
TFw|

SHRI Y. S. MAHAJAN (Bul-
dana): Mr. Deputy-Speaker, the Bill
Proposes tp empower the Government
to call for the registration certificate
from any class of undertakings grant-
ed before the passing of the Industries
Regulation and Development Act for
entering the production capacity of
the industrial undertakings and other
things. The undertakings which exist-
ed at the time of the passing of the
Industries Development and Regula-
tion Act were required to get them-
selves registered but the registration
certificates issued to them under the
rules did not contain any column for
specifying industrial capacity. Now.
it has come to the notice of the Gov-
ernment that certain industries and
certain registered undertakings have-
increased their production to a much
higher level than was reported by
them at the time of registration, Such
increases are likely to be detrimental
to the interests of the -small and
cottage industries; besides it puts
them at a disadvantage as compared
to the industries "which are licensed
after the passing of the 1051 Act. The:
Bill, therefore, has been brought for-
ward with a view to putting the two
categories of industries on the same
level, in the interest af regulated
development of industry and with a
view to putting greater discipline in
industrial development. Because of’
this, 1 believe the provisions of the
Bill are falr and the Bill deserves to:

be supported by this House.

There has ben a lot of discussion
that this Bill is unnecessary. 1 will’
not enter into that, but 1 am convine-:
ed that the Bill is necessary because
under the rule-making authority, Gov-
ernment could not have provided for
imposing a penalty, The Bill before
us provides for a penalty. For that
purpose and for the clarification pf the-
industrial policy and gimplifying the-
procedures Tegarding lieensing, this-
Bill has become necessary.
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The Bill has come at a time when
there is considerable anxiety about in-
dustrial production and a good deal of
mis-understanding and misapprehen-
sion about changes in our industrial
policy and licensing procedures. Re-
cently, the industrial productioy in our
country has been much bYelow tha tar-
get. It was 3 per cent in 1971.72 and
T per cent in 1972-73. 1973-T4 thre=at-
€ns to be even worse. From the pro-
visional data for the first ive months.
it is found that industrial production
may increase by only 0.3 per ceat over
ithe corresponding period of last year.
The position since last year is under-
standable because of the drought in
six large States, the consenquentisl
scarcity of raw materials, shortage of
power which in the case of Tamilnadu
was to the extent of 50 to 75 per cent,
coal shortage and strikes which un-
fortunately in our country are ende-
mic. Though some of these difficulties
have now disappeared, industrial pro-
duction is not still picking up, With
this background, 1 think Government
has rendered some service in clarify-
ing our industrial polley and stream-
lining the licensing procedures, Our
industrial policy is based on the Direc-
tive Principles of State Policy. To
achieve the objectives of that policy,
it i3 necessary to accelerate the rate
of economic growth ana to speed up
industrialisation and in particular to
develop heavy industries and machine-
making industries. to see that the
public sector occupies a dominant
Place, to build yp a large and growing
cooperatives sector and to encourage
the widest diffusion of ownership of
management in private industry. The
industrial policy resolution further
underlines the neeq for prevention of
brivate monopolies and concentration
of economic power, The role of cott-
age, small-scale and medum indus-
tries is also recognised hy the
industrial policy as alss the need for
the balanced economle development of
different parts of the country. )

. Complaints are often heard not so
much against the industrial policy as
against gqur licensing procedures,
Which have caused a good denl of
delay ang exasperation and have come
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in the way of speeding up the process
of industrialisation. The steps recent-
ly taken by Government largely duec
to the vigoroug efforts of our hon.
Minister for Industrial Development
to speed up the process of licensing
are welcome. The Government have
adopted a new definition of large in-
dustrial houses, namely, houses whose
asgets, including assets of inter-con-
necied groups, are not less than Rs 20
crores. With this widening of the
definition, the MR.T.P. Commission
will be able {o function more eflective-
ly in curbing monopolies in this coun-
try.
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Some hon. Members have referred
to the monopoly problem. 1 think,
this is a case of misplaced emphasis.
Our industrial problem: is so big that
monopoly or large indusirisl houses is
a small problem. Wge have sufficient
ingtruments, a large armoury of
powers to curb them. For instance,
we have not only the M.RT.P.C. but
we have also changed and are chang-
ing the provisions of the Companies
Act. Then, we have made many al-
terations in the Foreign Exchange
Regulation Act. All these powers, I
believe, will enable us to control effec-
tively the monopoly or large industrial
houses in this country.

There is one misunderstanding that
I would like to clear up. Some hon.
Members say that these large indus-
trial houses should not be allowed to
grow. I, think, that is a mistake. If
you allow the large industrial houses
to exist, you must allow them to grow.
Growth is the essence of life of an
industrial undertaking. If you say,
“You stop to grow” ycu stop the
undertaking. It then ceases to be
profitable; it runs into losses and it
loses its life, No Industrial under-
taking can be stabilised at a particular
level, You cannot stabilise produc-
tion of an industrial undertaking at a
particular level for all times to come.
1# we cannot control them, we should
take them over. We cannot say that
it should not grow. I would submit
that it is a wrong understanding of the
{ndustrial economles.
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(Shri ¥. S. Mahajan)

As far as the production aspect 13
concerned, an objection has Deen
brought ageinst this Bill that it has
been brought to regularise the illegal
expansion of capacity by large mono-
poly houses. What a misrepresen-
tation? When the Act of 1951 was
passed, there were thousands of
undertakings, small medium and
large which came under the Act.
There are thousands of small, medium
and largd houses whose certificates do
not contain information about their
capacity. WIly should you pick cut
only large industrial houses? There
are thousands of units. Some of them
have even gone out of production snd
some of them have increased their
production. Do you expect that an
industrial undertaking should remain
static for 20 years or more? If it
remains so, it cannot exist. If these
thousands of units have increaged
their capacity, I say, they have ren-
dered good service to the country,

As far as licensing proeedures are
concerned, the Geovernment have ap-
pointed a Special Secretariat for In-
dustriasl Apprewal and a Project
Approval Board. They have also
taken the step of delinking investment
upto Rs. 1 crore. These are all parts
of a package which will esse the sifu-
ation considerably imorove the indus-
trial climate and make for a higher
industrial growth in the future.
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In spite of these clarifications and
improvements, I wouM like to request
the hon. dMinister to make gure that
these new bodies function efficiently,
discharge their work expeditiously,
and that fthe bureaucracy does not
develop in attitude of negation or
obstruction which 1s charactistic of it
in our country,

On this ocoesion, ¥ would like to
bring to the notice of the hon. Min-
ister two or ¢hree fmportant pointy.
The large Dusiress houses resort tq
some mal-practices in the form of pre.
empting capucity, faking up licences
and not taking steps to establish in.
dustrial units. Fer inttance, ini the
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case of paper industry, there is famine
of pewsprint and paper....

MR. DEPUTY-SPEAKER: 1 think,
this s outside the purview of the
Bill,

SHRI Y. S. MAHAJAN: As regards
paper, our production capacity is not
increasing sufficiently rapidly and,
therefore, I would like the hon. Min-
ister to make sure that those who have
taken up the licences establish the
units. The same thing applies to
cement industry....

MR. DEPUTY-SPEAKER: Thege
things don’t come within the purview
of the Bill.

SHRI Y. S. MAHAJAN: The indus-
trinlisation can proceed faster if we
attach greater importance to small-
seale industries. It is only by that
process that we can increase produc-
tion....

MR. DEPUTY-SPEAKER: These
are quite differemt subjects.
SHRI Y. S. MAHAJAN: ....in-

crease employment and make the
country presperous.

SHRI N. TOMBI SINGH (Inner
Manfpur): Mr. Deputy-Speaker,
Sir, I support the Bill, and while do-
ing so, T would like to make a few
cbservetions concernitag the justifica-
tion for the Bill with specidl reference
to batkward areas. The Bill may be
looked at from d&ifferent angles. On
the one hand we have to curb the
unauthorizsed over-production by the
large houses, but on the other hand
we have to encourage the large houses
to go to the backward areas and give
a start to industralisation of the back-
ward areas. it was very rightly
observed by a number of my hon.
friends that India, taken as a whole,
s industrially backward excepting »
few pockets....

'MR. DEPUTY-SPEAKER:
you read the Bill?

Have
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SHRI N. TOMBI BINGH: Yes,
Sir.
MR. DEPUTY-SPEAKER: What is
the Bill about? We are not talking

about the industrigl policy of the
couniry.
SHRI N. TOMBI SINGH: I know

that the Bill has a limited scope, but
within that limited scope I want to
mention certain factors regarding
industrialisation of backward area....

MR. DEPUTY-SPEAKER: I do not
want to shut you out. This Bill only
provides that there should be a men-
tion of productive capacity of the in-
dustry. How does industrialisation of
backward areas come within the scope
of this Bill?

SHRI N. TOMBI SINGH: I do not
challenge what you have said, Sir.
You have rightly mantioned the scope.
As we are digcussing a Bill to amend
the Industries (Development and Re-
gulation) Act, I thought I would take
advantage of this opportunity. You
also represent that ares, Sir....

MR. DEPUTY-SPEAKER: 1 do,
but here I am concerned with the
scope of the Bill.

SHRI N. TOMBI SINGH: AsI was
saying, S8ir, there are only some
pockets in our country which are in-
dustrially good. But taken as a whole,
the country, as such, is industrially
backward. Particylarly in the eastern
sector, we have taken political decl-

sions to_establish small States. These,

small States have to be economically
vigble, and the issue of industrialisa-
tlon is unfailingly linked up with
that. We cannot ignore the fact that,
in order to make the country as &
whole as well as the various pockets
ael_fi-de:zem.ient in production as well
As in distribution amd employment,
the face of industrialiggtion must be
quickened in the backward aress.

We have to see ﬂ:&' & survey-—uob
mevely giving Annwel Regorty buk &
wurvey—in made. The question is thix
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Have we made a survey of the whole
country and in the light of that sur-
vey, are we going to make a compre-
hensive legislation as an improvement
on the main Act, so that we shall not
have to come every time with these
amendments? What I suggest is that
we have to take a very comprehen-
sive view of the whole country and
see that we help the backward areas
industrially. And in that, the purpose"
of this Bill is to control the production
element. Then, what is the meaning
of the implication of Controlling of
production? It is with the objective
of controlling of over production in
one sector and to encourage other
sectors. What are the other sectors?
Medium and small-scale industries.
The question is how can we encourage -
the small-scale and medium indus-
tries? Either we encourage the small.
scale industries by putting a stop to
unsuthorised over production in the
large houses, or by encouraging them
by sufficient legislation to go to the
backward areas in order to remove
the disparity that we have to-day.
We Kave to work in order to fulfil the
massive mandate the people have
given us whieh i to remove the in-
dustrial disparity in the country.....

15 hrs,

MR. DEPUTY-SPEAKER: That is
what the Bill says.

SART N. TOMBI SINGH: But,
mere controlling of production in one
sector will not be sufficient. It implies
encouraging of the other sectors too.
Therefore, I would like to plead that
we just make a complete survey of
the whole country and on the basis of
this survey we take certain measures
to be implemented with a firm hand.
Only then, we wilf be going in the
right direction. With these words, I
support the BiIL

. SERI' D: M. PAMDA (Bhanja-
negen): In this Bjill what we find
is. that all the regulsiory measures
talmn in  the past have proved a
fallure in eurbing the monepolies or
giving any inecentive or encourage-
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ment to the medium or small indus-
tries. Such is the experience of the
{ast 21 years. My humble suggestion
will be that the hon. Minister will
anake a review from our own past ex-
periences as to the working of these
regulatory mea:ures.

We know the Industrial Policy Re-
sclution ig there. But, in spite of
that, the Monopoly Houses have
grown and only during the last one
or two years we find that in 1971, 76
mcnopoly houses have increased and
another six houses have been created
in 1872. So, the more the regulatory
measures are, the more the number of
monopoly houses. It has been ad-
mitlied by the hon. Minister in the
Rajya Sabha also that it is very diffi-
cult to control and curb these mono-
polies and in the name of growth, it
has been also found that in certain
cases there is a shortage of produc-
ticn. That is also the mischievous
machination of these monopoly
houses. In certain cases they have
also exceeded their installed capacity
illegally. In both the cases, they want
to maximise their profits.
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Now, as we find, in Form B in the
srplication for registration and also
in the application for licence, there
bas been a mention of the installed
capacity. In spite of this, the mono-
poly houses, whenever they wanted
or whenever it suited them, they have
gone beyond their capacity illegally
and also when the Government is de-
manding the return, every time it has
been found that they are mentioning
their present capacity. Therefore,
what I want to draw the attention of
this House is that in spite of previous
arrangement that the monthly in-
stalled capacity has to be mentioned
in the application for registration and
also in the licence application, in spite
of this they have been carrying on
these illegal acts. Now, by this parti-
cular amendment, ‘what will happen?
We are not going to curb it, rather
now they will say that the installed
capacity is the existing capacity. But
all these illegal acts for the last 21
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years since 1951-52 are now going to
be regularised, legalised, under the
Provisions of this amendment, That is
my respectful submission., This should
not be passed simply by their majo-
rity. Mr. Sathe has already pointed
as to why we cannot take the installed
capacity at the time of registration, at
the time when licence was granted.
Questions were asked as to why that
should not be taken as the licensed
capacity, as the installed capacity or
production capacity, According to
that, if they had gone beyond the
scope and expanded, why should there
not be a penal provision in regard to
that? That is the main question. If
there are persong who have amassed
wealth by expansion, whp have creat-
ed shortages and made profits, why
Why
should we not have a penal provision
to punish those people? That is the
solitary question which agitates the
minds of the opposition as well as
some of the hon, Members on that side
too. That is why Mr. Madhu Limaye
brought that proposal. I do not want
to go into the details. These are the
realities of the situation which have
got to be faced We find growth of
monopoly year by year, You may say
that certain measures will be effec-
tive, will be stringent, and so on. But
those are not going to solve the pro-
blem. It is clear that even under
whatever amendments you have made,
these monopolists have been getting
more and more and amassing more
and more wealth to the extent of
Rs. 1500 crores. These are the Tata
and Birla houses. Would you control
them? So, these are the types of
capitalist methods which they follow.
You would agree with me that the
law of capitalism is much more power-
ful than these regulatory measures,
This has been our past experience.
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Sir, things which cannot be mended
have to_be ended. That should be our
endeavour, That should be our
approach. There should be a sort of
self-interspection by the hon. Min-
ister. In the hame of increasing pro-
duction, what these monopoly houses
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are doing is that they are increasing
their own assets, their own profits.
Even the Prime Minister made a de-
claration the other day in the House.
She said, even in spite of our efforts,
we could not succeed. But we were
accused on behalf of our party when
we said that in backward areas no
monopoly houses should be allowed
to expand. We were accused, but we
told that based op our experience.
Even the Prime Minister made a cate-
gorica] declaration. From our com-
mon experience we found that these
monopoly houses are no more inter-
ested to go to any backward areas for
development. Why? Because there
is no infra-structure. They might be
incurring some losses. So, they want
only to concentrate on those areas
where they will get profits, more and
more profits, because they want to
amass their own profits. That is only
their main purpose. To suit that very
purpose, they have not gone to these
backward areas.

Then, in the name of production,
even if you grant licences to them to
go to backward areas, it has become
our experience that in the name of
production, you cannot give them any
further concessions.

What we want is an effective mea-
sure.

SHRI C. M. STEPHEN:; You know
that you, as a Member of the Estimates
Committe¢, have signed the report
welcoming the notification by the
Governmént sanctioning the expansion
of the existing industries by 100 per
cent. You were a signatory to that
weltoming the notification of Govern-
ment sanctioning the expansion of the
existing industries including large
houses.

SHRI D, K. PANDA: I do not
remember that. T ¢éan still stoutly
oppose this. I am totally opposed to
these monopoly houses being allowed
licences in the backward areas.
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wrwq fewd - AT otz Wi
AT Y | WY AT T ¥ gEdE
T F I T, TigEd Imw oo
frar § 1 gete w39 51 O FoiE
T & 38 ¥'qa 2% Q| A qar 7Y
fF faea wis fedz 3 Y qogw &7
rare g fr g @ ) wafag s fredt
Az A fadg wit femn g Wi agwa
¥ ¢ T At § @Y WA @18 X A
AT qer & fa fear & & st
IaEY I=f agt T A FE R )
T ar o T qogq afag fe ad
fastzar SYT w4 #) @7 & TI0 A0F |
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ama g
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MR. DEPUTY-SPEAKER: Well, as
far as I understand from Shri Ste-
phen, he was referring to a report
that was laid on the table of the
House.

Now, it is true that in all these
Committees, except the Select Com-
mittees on Bills, normally, there is no
note of dissent. Notes of dissents are
not allowed. It is not also normal
that we should refer to the different
opinibm which, in the course of the
discussions, may come up in the deli-
berations of these Committees. That
is not desirable,

But the point is this. I think there
is some kihd of implication that hn-
cause Shri Panda had sighed the re-
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port, which he is expected to do be-
cause no note of dissent is allowed
and if he raised an opinion, here I
do not think we should even imply
that he said something different or
signed something different because
that will lead to a controvergy as to
what he said in the deliberations of
this Committee which is not desirable.
Please go on.

SHRI D. K. PANDA: I am of firm
opinion and I have this conviction
that from our experiences the back-
wardnesg of Orissa or any other back-
ward State is only due to the growth
of monopoly.

Therefore, the question of allowing
them the monopoly to go to backward
areas for increasing production or for
industrialisation of those backward
areas does not arise. What I want to
know categorically from him is this
whether the Gowvernment is going to
make a survey or a review when new
challenges from all these big mono-
poly houses come up and, after mak-
ing such a review, from the rich ex-
perience gained whether you are go-
ing to bring forward a comprehensive
Bill. This is my first question on
which 1 want an answer from the
hon. Minister. Secondly, I want to
know whether the Government be-
lieves that by such a tinkering, it can
curb the monopoly houses. If that is
50, then whether the hon. Minister
can give a guarantee that after this
amendment, when the production
capacity is to be mentioned, whether
there won't be any further expansion
beyond the installed capacity. Are the
licensing applications sent to the Task
Force? If so, on what basis are they
going to them? I would like to know
exactly the basis on which or the
principles on which the task force can
dispose of these applications for
licence, whether there is going to be
any ad hoc basis or there are going
to be any definite principles laid down
in this regard,

Lastly, a3 far as the medium and
small-scale industries are concerned,
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especially those on which the regl in-
dustrialisation of the backward States
depends, I would like to know whether
Government are going to start indus-
trialisation of the backward areas by
starting small and medium industries
there. Especially, I would like to
know whether the cement industry
in Orissa in respect of which an ap-
plication is pending before the Indus-
trial Development Ministry....
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MR. DEPUTY-SPEAKER: The hon.
Member is going too far.

SHRI D. K. PANDA:....will be
sanctioned immediately, and similarly
whether the applications pending be-
fore the other Ministries also will be
sanctioned quickly.

SHRI NIMBALKAR (Kolhapur):
While supporting this Bill, I cannot
but voice a little bit of concern for
some of the small-scale industries since
in my constituency the oil engine in-
dustry is rather large, and they will
be facing some problems in the light
of this Bill. Those engines are pro-
duced as much by Kirloskars as by
the small-scale industries in Kolhapur.
If Government are going to legalise
the higher production, that is, the
production to an extent more than
what is licensed for Kirloskars....

SHRI C. SUBRAMANIAM: This
would not be applied to licensed units.
This is for registered units. Kirloskars
are a licensed unit.

SHRI NIMBALKAR: In that case,
my problem is solved. Since the hon,
Minister is going to protect the small-
scale industries, I have no objection.

Now. 1 would like to answer &
little objection raised by Shri Panda
that monopoly houses should not be
allowed to go to backward areas. I
am of the opinion...

MR. DEPUTY-SPEAKER: That 13
. a different question.
SHRI NIMBALKAR: But I must

answer it.
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MR. DEPUTY-SPEAKER: He is
not to answer it. The hon. Minister
has to answer. But even so, I am
pointing out that that is outside the
scope of this Bill

SHRI NIMBALKAR: Why did you
not point it out before?

MR, DEPUTY-SPEAKER: I have
been pointing it out, and I shall point
it out again now. We are not discus-
sing about the industrial policy of
India, where industries should be set
up, in what way etc.

SHRI NIMBALKAR: The whole
malaise arises in my opinion due to
the following reason. The reason why
this particular Bill is necessary is also
this. Actually, I wanted to start
where my hon. friend Shri Stephen
had left off, namely that we have to
increase production in this country,
angd in my opinion, increased produc-
tion is not only for the sake of bring-
ing down the prices but it will also
entail more industrialisation and more
employment. I do not believe that
there is any other way in which we
can tackle the problem of Garibi
Hatao except through full employ-
ment. If a Bill is brought forward
here in order to facilitate that full
employment or at least more employ-
ment, I do not see why anybody in
this House should grudge the hon,
Minister this privilege.

Some hon. Members have pointed
out that under this Bill, monopolies
have been left off. I do not see how
monopolies come into the picture here.
The reason why I wanted to answer
the question in regard to monopolies
was this. I do not understand why
while licensing, in the manner in
which licences are given, the plums
should De left to the monopoly houses
whereas the other people are expected
to go into the backward areas. This
should not be the case. I believe that
if anybody is going to have the plums
from the pudding, he should also have
the other side and he should be able
to suffer a little more for the people
¢f our country. I think the monopo-
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lists particularly should be approached
in such a manner in which they will
realise their responsibility which is
much more than the responsibility of
the smaller industrialists towards the
people of this country. Shri Madhu
Limaye talks about patriotism. I do
not think we should always condemn
industrialists as if they were no
Indians at all. I think the better way
of approaching the problem is to get
them. .. :

SHRI MADHU LIMAYE:
companies,

Foreign

SHRI NIMBALKAR: Why should
not even foreign companies which are
earning their bread here think in

terms of doing something for this
country?
SHRI MADHU LIMAYE: They

send out money.

SHRI NIMBALKAR: Even if they
do, that is not something which
should be looked at this way.. (Inrer=
ruptions),

MR. DEPUTY-SPEAKER: Apart
from being outside the scope, this is
likely to be a very explosive point.

PROF. MADHU DANDAVATE
(Rajapur): You don’t want it to be
mentioned because it is explosive.

MR. DEPUTY-SPEAKER: Besides
being controversial and explosive, why

go into something not within the
scope?
PROF. MADHU DANDAVATE:

That explosion will work to his de-
triment. Therefore, he should not
create it. ; o

MR. DEPUTY-SPEAKER: It should
explode -at the proper place.

- SHRI NIMBALKAR: Whatever
cynical motive the Oppasition sees 1n
this, as I gee it, it is going to help
increase production. Therefore, I-am
for it.

MR. DEPUTY-SPEAKER:
Dharnidhar Das.

Shri
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SHRI MADHU LIMAYE: ©On a
point of order.

I wgrea ¥ age (w7 faep
£ oy & Y ww 9 o 2 §
@ ¥ o A7 A & 7g Foreed fafadr
Wi wdffebe W qehde w1 |
9 oYeT TET AT G AW §, AW
o Tom 2§

MR. DEPUTY-SPEAKER: When it
goes outside the scope, I ring the bell;
otherwise, I don't.

oft wy feerd: % 2t 5 @E |
T8 LW AT FT 4gE 316 7 & THMAT
¢, & o1 i @A A Wi #t
Wi § WX 35 &1 9 AfifT g, 12
qaT FY A 9T 3@ | v frardy ofr A
t fr 3w gwa _aarafa @, sarar

MR. DEPUTY-SPEAKER: You are
making a point. There is no point of
order, s

SHRI MADHU LIMAYE: Point of
order is addressed to the Chair.

wferg ¥ sme ¥ T HT@T
s wor Wi wg § 5 ag agw faw
F AW, IW AW, Ay Fgra
FE& B s § 5w Fafasgdt w1 oy
wita i var a1, F9 9 Jr-firfadr
F ot gzt mfifra o W ¥
M A FEA A e welr W I
72 ot @r fefasdt # gad oiifrea
mE, F W g AwA wd W
I #Y 7f wm Fww Fewow o3 frr
X qUT W vt Y wwer e | ot
wh wwr ew welt wifge | e
wwafer off ¥ wir av s age & e

MR. I'EPPTY-SPEAKER: When we
comse to that particular clause, we will
see,
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I was not in the House to listen to
what happened. But I understand this
question came up earlier in the de-
bate and some kind of decision was
taken on that.

SHRI C. SUBRAMANIAM:  Yes,
yes,
MR. DEPUTY-SPEAKER: Why

should it be brought up again?

st wg femd]: @@ qEa @t}
1 w3t agw gt @y et s w
T * g gl o g foiwe @)
7€ 1 & ga g wAa =
WA AT A FTRE ) Far A
et srftfgs w1q & 99 #1 we
TEH G A R ATTFGE |

MR. DEPUTY-SPEAKER: You
cannot raise something on which the
House has given its decision. I will
listen to you later on. This is no
point of order. The only point of
order now is whether we can go on
with this debate or not. I had called
Shri Das.

PROF. MADHU DANDAVATE: If
the legal opinion is put before the
House, your task will become easy,
Members may not divert from the
main theme,

SHRI C. M. STEPHEN: Can they
reflect on any decision of the House?

SHRAI MADHU LIMAYE: What 1s
the decision of the House?

MR. DEPUTY-SPEAKER: I am not
able to follow (Interruptions).

PROF. MADHU DANDAVATE: If
the legal opinion, as it has been made
available to the Minister, is placed
before the House, your task will be
eased because members will not divert
from the original schame,

SHRI C. SUBRAMANIAM: What
happensd within the Secretariat  in
respect of the Bill is not g matter for
the hon. Members. The Bill is before
the House. I they want legal opinion
from somebody, they can take the legal
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opinion. But they cannot ask me {2
give the legal opinion on what my
Secretary said or the Under Secretary
said.

ofr we fend ;o famr Tw
sfem &, a1 &F am@ a4 it 1 W
¥ ara #1 A AT | ww A qR
R 71 91 www 7Y fawr, gwfag &
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WP A I m e &
T W7 AT € ¥ A X wr wy, @
i g At R g A
T qa 7dl § 1 g A o gee-fem-
#ew, T ot Rede fay § "o
famet & @it i wfifeaes & &
TR AMFTIRE

MR. DEPUTY-SPEAKER: What is
the point? What do you want? (In-
terruption) Order, please. Mr.
Limaye, you please address me and
tell me in simple, precise language,
what you want.

SHRI MADHU LIMAYE: I want
the legal opinion submitted by the
Law Ministry on which the Bill is
based. (Interruptions).

MR. DEPUTY-SPEAKER: Kindly
sit down. I think what the Minister
said (Interruption) Opder, plesse; I
think what the Minister submitted is
the correct pesition. If he does not
want to place oertain papers before
the House, we cannot compel him.
(Interruptions). We cannat compel
him, The Bill is before the House.
It is for you to say whatever you
want to say on this Bill. It is for
him to say whatever he wants to say
on the Bill.

SHRI MADHU LIMAYE: I de not
understand.

MR. DEPUTY-SPEAEER: What
advice he has got.

SHRI MADHU LIMAYE:
nathing gecpet.

Thare s
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MR. DEPUTY-SPEAKER: What
advice was given to him, what opinion
he has got, it is his business. (Inter-
ruptions) Order, please.

SHRI MADHU LIMAYE: He is
trying to conceal it from the House.

SBHRI B. V. NAIK rose—

MR. DEPUTY-SPEAKER: Order,
please. I have given my ruling on
this. There is no more point on this.
Shri Dharnidhar Das.

SHRI DINESH JOARDER (Malda):
8ir, there is a separate point of order
which I want to ralse.

MR. DEPUTY-SPEAKER: Another
point of order?

SHRI DINESH JOARDER: 'I‘h!s
Bill hag been brought before this
House to remOve some....

MR. DEPUTY-SPEAKER: We all
know what the Bill is.

SHRI DINESH JOARDER: We
want to know whether there is any
difference between the opinion given
by the Law Ministry and that given
by the Ministry of Industrial Deve-
lopment.

MR. DEPUTY-SPEAKER: It is for

the Minister to reply. Now, Shri
Dharnidhar Das.
SHRI DINESH JOARDER: If there

be any difference between the opinion
of the Law Ministry and the opinion
of the Industrial Developmeat Minis-
try, the Members are interested to
know what the difference is.

MR. DEPUTY-SPEAKER: The
Minister will take note of this and re-

ply to it.

SHRI DINESH JOARDER: What is
the difference of opiniop between the
Law Ministry and the Ministry of
Indugtrial Development has not Leen
brought to the potice of the House.

MR. DPEPYTY.SPRAKER: Order
plagse. Shri Dharnidhar Das.
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SHRI DHARNIDHAR DAS (Maa-
galdai): Mr, Deputy-Speaker, Sir,
I crave your indulgence to broaden
the scope of discussion on this Bill,
As regards the provisions of the Bill,
there is the parent Act, the Industries
(Development and Regulation) Aet,
1851, and this Bill seeks to amend
certain Provisions of that Act. The
pros and cons of the amendments have
been discussed by the various Mem-
bers. But here, what I want to stress
is the aimn and principles of the parent
Act, For that, I request you to allow
me to bring to bear on the discussion,
the basic principles—

MR. DEPUTY-SPEAKER: I will
allow you, but you could have cut out
all this preface which is not necessary.

SHRI DHARNIDHAR DAS: This
Act, the Industries (Development and
Regulation) Act, 1951, was the out-
come of the industrial policy resolu-
tion of 1848.

AN HON. MEMBER: 1956.

SHRI DHARNIDHAR DAS: 1948.
The principle underlying that policy
was explained by Pandit Jawaharlal
Nehru.

ot whr qaor (faor fa=dT) @ 7
iR w723 §, @ 9 ofeq o1 #
IRT A FT FFT

MR. DEPUTY-SPEAKER:
vpolicy? Industrial policy?

SHRI DHARNIDHAR DAS: Yes;
1 say that this Act of 1951 was the
outcome. of the industrial policy reso-
lution of 1948.

MR. DEPUTY-SPEAKER: But we
are not discussing that Act now.

SHRI DHARNIDHAR DAS: I want
to discuss the principle here, on which
this Act was based._

Pandit Jawaharldl Nehru was the
first Prime Minister who explained
the Industrial Policy Resolution saying
that it clearly’ demarcated the spheres
of the three sectors of the econbmy:
public sector, co-operative sector and
the private dector. This Bill seeks to

curb the expansion of the monopoly
and private sector. While enunciating

What
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that policy, Panflit Jawaharla] Nehru

said that the aim was a socialist eco-
nomy; he added:

“Public sector must act as o can-
non at the hill top -and, control the
private sector at the foothills, that
must be surrounded by a massive
co-operative sector,”
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The idea was to establish a socialist
economy where the public sector and
the co-operative sector would rapidiy
grow. Gradually the private sector
has to be squeezed out by the expan-
sion of the public and co-operative
sectors,

MR. DEPUTY-SPEAKER:

Please
come to the Bill now.
SHRI DHARNIDHAR DAS: 1 will

not repeat the points mentioned by
other speakers. I am going to stress
the principle on which the Act was
based and I am seeking your indui-
gence. . .

MR. DEPUTY-SPEAKER: Asking
my permission to say something which
is the relevant.

SHRI DHARNIDHAR DAS: The
decision of the House is to curb mono-
polies. But on the contrary how
monopoly hold has increased. The as-
sets of Birlas were Rs. 40 crores in
1947 when we attained Independence.
In 1970 it rose to Rs. 600 crores. Ins-
pite of our attempts to curb mono-
polies, it is increasing. About the role
of the private sector, I want to szy
something and to quote what JRD
Tata himself has said. I quote it
from the Domestic World, November
9, 1973:

"“Sham businessmen have damaged
the reputation of private sectwr
through degradation, misdeeds, end
conspicuous expenditure of a few

“individuals heading large etterprises
and who in their pursuit of wealth,
profit and self-aggrandisement have

"want only disregarded public in-
terest.”

Thi§ Bill is Intended to serve public
interest. The monopoly houses are
against public interest.
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“Tax evasion, black-marketing,
illegal foreign exchange transac-
tions bribery and corruption and
political intrigues have been the
main instruments of personal gain
used by such anti-social elements.”

MR. DEPUTY-SPEAKER: Order
please.
SHRI DHARNIDHAR DAS: These

are the problems we have been discus-
sing here in this House. About the
problem of price rise, which is ano-
ther name for profit rise, I should say
that monopolies are responsible for it
and we cannot curb monopolies with-
out considerably expanding the pub-
lic sector to take their place and
strictly, centrollng the profit motive. .
(Interruptions).

MR. DEPUTY-SPEAKER: Please
conclude now.

SHRI DHARNIDHAR DAS: Any-
way I support the amendment because
it is a step to curb the monopolies.
Industrial development is more im-
portant in the backward regions than
in advanced regions. So, I have to
refer to the role of monopoly houses
in backward areas. These monopoly
houses go, exploit and drain the eco-
nomy of backward States, Therefore,
I am opposed to it. We have driven
out wholesale traders in foodgrains in
Assam by State takeover of thig trade
through cooperatives. These monopo-
lists should not be encouraged to go
to backward areas. To -plunder the
people in the name of industrial deve-
lopment. Assam has the bitter ex-
perience of it. The growth of few in-
dustries by big capitalists from out«
side in the last two decades has been
the cause of greater poverty of the
people. - So’ we are demanding rapid
industrialisation in the Public and
cooperative sectors to remove the re-
gionalimbalance. - :

. nam(—n%afmr] g
tr{m oS g6 4T 07 g -

iiz'n-z %!rm nsT, 1951 ¥ mow-
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Hr 9z 991 FX @ & | AW F7 waAw
safer sifas @awg %1 FEIAT FT @I
g W 1 A% wufed i F qw T
aF 3 Fr OFEHI T W OE
M #T S ww g w9
g fwvg asdr v @i e om &
¥ g mifew fam %1 97 @ GEr TAAA
w5 A grgws dF AR amt
g€ fa=r fa=me fl gg gHfen faa =t
SicEg

YA a0 WA WY FT Ug e
@ Ty 91 5 gw gw # o sy
do F AHEEAT THAT &, 4Gg
T JIAITIERS: F1 ZH G TH-ETA< &
R U AH AT AW F FET
7974 & fo &7 & oofi & 2% 79 A4 A
H(S THTET a9 | qqT WA wi
SUTET 7 FF AF | FHE T 4 WAAC
a7t 4t foF FATavaT grawe: foes it
FX AT T & T A & EHIT THIA A
baer of T W & 91 78 ) g5 A
I & 0% §1 0T WG AHACHE T(X
AT ST ASBT AT | TGET aTs T4 F1
ug @AY qrfem a7 i wivehzy s
AW CieHF THIIH FAEN ¥ FHE
gre ety R ¥ @ feudy & §
T 37 F ot e awe e )
ag wizHz 39 & faeg dafi &

& § 7 7 fadws & og &t 7
Ty ¥ o7T Wy 70 OF g A
FTIHS: AT THH FTT ATEA IX AR R
ar =ff e 35 F arET w13 X
THT AT AT AF AT EAA g T A
FET 7IT AT WSH 20 F7 98 € W&
Y wrgar 1 gudr g fF w7 gw.eq
Ft ared &7 IFF ¥ OF 7 WAL T
aga & wrk afgy Ier< g1 e wfew
1973 # w3 Farr<fa st srrarfat w1
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%0 gHElE w1 7 g @ ar e gw
o ¥ wATHE qIEIC AT AT
aq g wer gy waw fear
ff ag TRIWA qTAM X F WK
srew | @A g WX wAE FEl
aifadi 1 WY IFA 57 a@ A T
wifwd gal wigw & fad adl Fgr ¢
f& ot =2tr 7 ¢ # wafag ol
EIAMPUFIF 19708 1972aF
ME watq 37 Fofaqt F 1970, 1971
o 1972 & grewww 9T & fgaw
AT | AT AT 1973 71 ot fgmra F
@t a1 sfeaat w1 9w g
9T W F qgwEA | wifE
wadl, 1973 ¥ IurmfE w
HTA Y AT 947 | A WG A QR
AN , IH FT AW IW Y A gr ar
T AT o SoRr W W 8,
7 YT W2 & FrEA, IF FT AW I
F1 7Y firerar =ifgw | & TgAT §
T fraeT, 1972 & a1g H7 47 9L,
1973 & I foraer e aqar,
g1, a1 97 ¥ I ¥ TR § G
<@ &Y, I8 FY g qEAT, Iy, q I
# Zw AW & T ) AT oWy A
T TIGAT & are St UKW Ig THE-
¥z oy § fe /o 2 % &mgw 13 ®
“wifwie’’ ¥ g 9T e i
A 14 ¥ TR ¥ g o “faw”
T faar oy : AT F awwar g e
IEW qw & qfa qu ~E Ty fear
# 37 %1 e ot gurT % o § wife
39 ¥ wE vy A 0T AT 3, e
1970, 1971 A4T 1972 ¥7 ¥ sy
2w 7 fr oy, 1973 T% )

o e ¥ S wre vy
dr v & aovar & fF 1951 ¥
et Trewr AR, T=mT O
firnza s 7= wrw wfemr 3w aife
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& T F arrerd qilt wf o, e
WA ¥ TE & 0 4F | gy W wgr T
tgfF 2,2 Mg T Faerd
oY 1 A qrvar § 6 oy &Y aEar
t 1 afer ww ag § A AAETS W
" 7T @ §, w AW N aOg g
RS W | Tg¥ TH TALTE F qrady
wY AT fFaT #7F F, TN g N
NfFA N A FA T E

# frdew so wgaw § 5 @
wrer #Afed A 100 THz N
fFT Prewa FAfEd I 7T ¢
150 4T 200 THE WY Y 91w &
ar g a1 @ & | ofiaw dwT ¥
M Q@ AT CE AT AT Y
#1R Aiforw ff greere wafedr '
g A Srwws IR wEw owa
3T’ g

7w frde ag  f fo aafer
q FORTT WIT JaT F ogET 3 &}
WL §8 70 fFar §), @ 99 A W™
uHEHr ¥ OdY afy aar H e
7 frgr s faer dx foyr g gwiwr
# a@ g 5 ¥ o w5 Al &
faare =) fasr RE | A ST &Y T
£ 97 | dQaru @ e ¥ afQ
wrrATaT oy dfew WA wgRT A%
yfrsrson @ @ faw
¥ v wwwa wfed W 7§ ) A @
¥ e ®r qav we ¥ Wr o | T
o ¥ ooy o & A fed safee
N WS AN R
# e mft—fiefr Wi v v Iy
foea wmam, ot g ¥ & mre w0
qar ww W ¥ b I I EH oW
sae 5T -

# xw fawr w7 gifew awwT wow
g # fod e f v wew ¥
fie fyguz vy & AW ;T IAE,
g wAe § Wi I 8 wRfid 9
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w¢ o T T qwar § ) Afew 9w
R A afrr §1 fY, N FiEE 5T R
W@ & W fow wr sgfme Wi Wi
a-wey st s Wit s
§ fs g Wy &9 ¥ i g wix
™ e dowd ), i ol e
T FW F w7 Wy gaw gk €
ar fse & gt sy ® oY e w
R ¥ §2g o §vT 8@, 9 e
Quewad 7Y § o wqive § 1 @
welt TaT ¥ ¥ @ ¥ a% wow § T
Wt |

o # & qg wgAr WA g R
w3 ¥ giadeE g fear war g, &
FHE ¥ w@fE WX R 4@

i

gIREE & T AT g 1 Afe
ag avit & g, 1w faer F fea,
1972 % & Tewwr fafed € 7
Wy | AW AR w1 R 3w
& |1 T WY, T AT | 9T W
1973 & srEF@T H "L feqr ww
A AT AN ST wTm Ao
TwT &

wrar § seft ot ¥w W awr wiww
¥ fagfal = o oo we v w3 )

IIream wEEA, WA weiea ay g
¥z a1 FT g {6 0w % W varn
wiaw ¥ wios a§ | 31 A feadfedt
Al A ¥ W WA 70N v |
¥fwn qare g ¢ for fom o =t qar-
Fwa frdmr 1 faay feaf oo & Ry
% e R wri R A T weed
nen wrdy & ww 3§ qor ww fE
T8 TR w7, QREdT Oy A g, @
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WA WY Wieewa &7 vUvar ¥ @R
1 F fram & afew & 1 wgren-
9T ® AT Wit Aty § | IR
T w1 o, o gfgdt & faw ot
Rl e, sraceren o fear, ww
3¥ WY fay, @i & woft farme $3-
faZr 1 agr &2 fzar a4 | 1§ M=
%23 &7 TT ), HwT frary ¥ fag v
afrmn @i wifgy, arfs s samar
¥ savar e e s

T o & mfvaare &, oF
AR TAT TR T A Wi
gFargs ¥4 ofr agl AT 47 ) 5 7
TFRINT FT o {7 Agdes s
agr A1 | uq X aTeEwd 4, &M
WRIT A SH FT AIGHT Ay AT
TEI GHAT | TW CHEHZ & A1 UE ®
AEAT WY TT AW | FOHE GE B
qIT AR O FTEEW T & (¥
ArEdw 2, T AfeT o1 FT G B
frmg & S ®7 & wod) sewwe a@r
W@ & ©9 &1 gFaIow I WsaT Ad)
ATET & ) s (agar Al F waw sy
et $ifedt #1 Taw w &, @1 ¥aw
TATH ATSAT BIET P AT e gY AT |

TR €7 q@ 7 qaT & 6 ¢ fam
& T Y ¥ €T AN A Friw wrOfoEe
w1 agvay fomy avaw & | W waT 7g)-
Zq Far & e ot T wafaes agt
aFgd TEA TR § T W CRGES
Tt feay s, aY & ¢w faw wr gifEw
@i wgm 1§ e aAnfeee
w A g T aehe w1 A wwar g
afer & oritw warfow w b
aft o gem " faeft ¥ ga WA
wrdex #Y wriafgat w1 Tfrer 2w
we

garr Bt ofr ¥ wgr & 7 amgx
¥ et v B Aoy A § ff wfee
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¥ wia% JieFwq fFar sy | Al =
fafoms, we, ToET, AR FET FET
3 SEqw (o s ? eraw, €49
TR FH FwE 7 TANE F1 AT
T BRA FEIATT qgF IAH 8, T
B9 FY CFIAT ZAT §, TN ST, A9AT
wifz &€ 3w g [y giEEE w7 q
AfeT 3 w0 wY Giger F7IT X uwagd
g % &= ffear se7t 7 qr 3w w1 3990
A qar ar, fawmr wondt § ag wiT
FI4A ¥ qIT £

gara oz #fadEr R, gl arEf
#1 Az @ fF 3w wrw wAnfEeEs
T AGET A Fv ) WAL ¥F AW
F o 99w upNwA faear g,
A/ TG FEa@w #r awm 3w
fa:g ex3eh wix =rasT & fag gemag
T THEMT AT TI A1, @A wEA
arArTfaes A a7 A g q
79X AW A (IR w T3 fAg AT
HEETT MR A FI | WL GET FIIT
T &, A #1 w3 fF owedaT
T fr W@ ; gw AW w0
& I A @y ¥ faq gwgd W%
FrstHe & AOA FOT | GEHCEH &
far 7% g WY 2 | afFT awadr
59 g waadwm T garfur T&
grm

g4 A FT AAAT & AL TET
9T favama 3 | amaAE F1 W S
AFT gH T % At A Tt

& :« A FT I T g AAT AG -

a3 A, ag GHIT T HIT Z4) AT
FCTT FT A FE AN TITIAT X,
;qir(gsrmm »mt-ra'rrr%‘trma 1
15.51 hrs,
[Shri K. N. Tiwary in the chair]

SHRI B. K. . DASCHGWDHURY
(Cooch-Behar); . Though the Bill is
wery simple, it has got certain ' very
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serious unphcutmns In the Stai.ement
of Objects and Reasons, ‘we have

. seen two points.have been emphasised,

accepting the fact that in spite of cer-
tain regulations, some of the indus-
tries have exceeded their capacity. I
do not know why and how in the
face of the Government, in the face
of so many officials and so much ad-
ministrative machinery, could they ex-
pand to such an extent that after 22-
23 years the Government have come
to realise that it would have to be
checked in the interests of the growth
of small scale and medium industries
and their production capacily or the
authorisation of the capacity  must
have to be regulated. These are the
two facts under which this Bill is
pioneered by the hon. Minister.

I understand whatever has happen-
ed in the past we must have proper
statistics of the production capacity
of the industries concerned for an
overall development and regulation
and for the total planned economic
development aof the country. Out of
this, two things that are coming be-
fore us are: whether the Government
can ill afford to waste or ignore the
existing resources available in the
country and the existing investment
s0 far made and whether the Govern-
ment can afford to ignore this Tact.
Secondly, will the Government take
proper measures or take steps to see
that the authorisation of capacity is
made according to the full utilisation
of the machines and its full produc-
tion capacity to be utilised in the
sense that the Government must have
a proper check? In view of these two
things, we can ill afford in view of
the present economic stdgnation ik the
country that the existing resources
and the existing investments that have
beéfl made should remain idle. That
is trues ‘But that should: have been
seriously = thought of. How. should
these existing resources and the ex-
isting investment be utilised? Bhould
it bp utilised only for produckion of
non-essential items ignoring the de-
mand Yor production of mass consump-
tion items? Does' it:wmneet the needs
of .the couniry? To-day, in the_over-
all national economy afid the national
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needs, production is the need of the
hour. Bat should we no! classify
what sort of production we must need
to-day. Priority, according to our
own nomenclature and according to
our planned economy, should be to the
production of goods of mass consump-
tion. I do not find anything in the
Bill that the Government tries to dif-
ferentiate as to what are the proces-
ses which should meet the basic needs
of the country. Notwithstanding that
certain industrialists and monopoly
houses have been touched upon, that
they are just taking away large pro-
fits to foreign countries, but;—at the
same time, they are also earning
foreign exchange for the country. We
should also consider that. Keeping all
these in our view, it was imperative
on the part' of the Government to
have come forward with a comprehen-
sive Bill as suggested by some of the
friends—a comprehensive Bill as to
how these production capacities are
to be regulated, whether it should be
for essential items or for non-essen-
tial items or for luxury items and
secondly, in regard to the expansion
or regularisation, whatever it be, of
such illegal things or the production
capacity that has been increased be-
yond the knowledge of the Govern-
ment in the name of regularisation,
should the advantages that some of
these biggest monopoly houses are
getting be scaled down. I am sorry
we have not seen anything of such
a measure. Then again the guestion is
raised here about production. It has
been stated that you will have the
level of the highest annual production
during the last three years imme-
diately preceding the introduction of
the amendment by the hon, Minister,
that is to say, the introduction of the
Industrial (Development ang - Regula-
tion)+ Act, 1873. How can this be
calculated? With regard to this point,
1 weuld submit, it will be very diffi-
cult for- yoy to come to. apy conclu-
sive decision in this regard because,
in this. country, production. is ham-
pered for many reasons, there are la-
bour tnoubles. there are administra-
tive troubles and power failure, there
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are non-supply of raw materials etc.
and these troubles are all spread
throughout the country, as a whole.
You cannot say that there are no
iabour troubles in the western sector.
Nobody can say that there are no
troubles in the eastern sector. Nobody
can say that in Punjab and Har-
yana power production has become so
much  successful that there s
no failure of power. Well, it is true,
that at certain sectors at certain
point of time, the power failure was
more than some other sectors and
therefore their production had been
hampered more compared to some
other sectors, at certain noint of
time. Tt is an accepted fact that power
generation throughout the country,
throughout the year, has never been
uniform, and as a result thereof and
due to power failure, production had
been hampered to a large extent.
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It was 30 per cent or 40 per cent
or 50 per cent. If you go on calculat-
ing the highest annual production
during the last three years immediate-
ly preceding the introduction of this
amendment, when due to labour trou-
bles and due to power failure, etc.
their production had been hampered,
how will you arrive at the correct
figure? Therefore, my submission is
that the basic tenets and the basic
purpose of this Bill will be defeated
if you go on calculating on an aver-

age basis. Because, the basic pur-
pose is to conserve our investment
resources.

Various points have = been made
about production capacity, installed
capacity etc. I would like to
bring to the attention of the hon. Mi-
nister one point that if a particular
industry has come to a certain figure
of production, that means, it hag come
to the capacity to produce say X quan-
tity of goods. Now, il this capacity
has been. hampered due to labour
{roubles or due to power failure or
labour troubles etc. We cannot come .
to the conclusion- that this industry
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has not got the capacity to produce
these things.

So, I submit, let there be some more
clarification as to what should be
the proper calculation to be done to
assess the productive capacity. I seek
some clarification on this point from
the hon. Minister. I would urge upon
the hon. Minister to consider the la-
bour troubles, the power failure, the
non-supply of raw materials and other
relevant factors when giving this final
certificate of the utilisation of  the
production capacity of any lhdl.ls!ry
Thank you.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): Mr. Chairman, Sir, this
Bill is of a very limited gcope. In spite
of that, the discussion has been very
wide-ranged. 1 would like to impress
upon the hon. Members that the In-
dustrial (Development and  Regula-
tion) Act does not lay down the Gov-
ernment's Industrial policy.
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This is only an instrument for the
implementation of the indusfFid] po-
licy. If the hon. Members would
look into the Act itself, they will find
that this is for the purpose of mak-
ing certain industries to be brought
within the confrol of Parliament be-
cause, under the Constitution, all in-
dustries, except those which are dec-
lared by Parliament to be of impor-
tance and to be regulated by Parlia-
ment, are within the jurisdiction of
the State Governments.

Therebn it is enly by a Parla-
mentary Act, to bring ceriain imdust-
ries the purview of Parliament,
under the jurisdiction of the Govern-
ment of ¥hdia and for the  puitpese of
regutafing those industries, we- have
thty Industrisl Developmenmt and Re-
gulstions) Act. H the hon. Members
go throuxh the provisions of this Aet,
they will ind that this does nof meke
any reference to public sector, private
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sezlur or the cooperative sector, this
does not make any reference to fore-
ign owned companies, individuals
or partners or any such thing It does
not make any reference to industrial
policy statements arising out of it. On
the other hand, this only gives the
power to Government to regulate in-
dustries by the issue of licences, and
all the other constitutional things are
laid down. Lately we have also in-
troduced certain provisions. But for
that, the hon. Members will not find
any mention with regard to many of
the important policy discussions which
take place here. Therefore, it is in
this context that you should also
look into the amendment. Ne doubt,
in considering this, naturally, hen.
Members were very particular with
regard to the policy which the Gov-
ernment wag following for which this
instrument was being utilised. But,
still, with great respect to the hon.
Members, perhaps, it was spreading a
little beyond the rules of debate to
go into the regular policy formulation
But, since certain matters have been
raised, I thing I ghould not allow
those to go unanswered because, in-
side the House as also outside the
House, charges are being made that
the policy is being distorted, particu-
larly distorted in favour of the larger
houses.

I would like to put the record
straight and place before this House
what is really the policy of the Gov-
ernment of India; and if the hon.
Members think of something else, I
would like to hear from them as to
what should be the mpalicy and on
what basis they would like us to
alter thie peliey.

Si ¥ am- a Minister for Industrial
Development and T propose to fume-
tien: as a Minister for Industrial Deve-
logisient for a bedithy industrial deve-
loprivefit ang I amm not going to func—
tiow- as- a destrover of industey, And
therefore our pelicles will have to
be on theé badis of the development of
industries no doubt, int a healthy man-
ner, faking into sccount the  secio-
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economic objectives we have. It is on
this basis throughout our policies
bave been regulated. The  Directive
Principles of Stale Policy in  the
Constitution of India requires that:--

‘The State ghall, in particular,
direct its policy towards securing—
[ ] [ ] [ ]

(b) that the ownership and con-
trol of the material resources
of the community are so dis-
tributed as best ito subserve
the common good;

(c) that the operation of the eco-
nomic system does not result
in the concentration of wealth
and means of productionn to
the common detriment;’

‘Government have pursued these two
objectives of policy through a variety
of measures, both positive and nega-
tive, and the concerted approach to
this problem has been given in this
House on more than one occasion and
it has been repeated sgain and again.
Schedule A of the Industrial Policy
Resolution, 1956 to which we all subs-
cribe contains a list of industries in
which further growth was exclusively
reserved for the public sector. The
adoption of the socialist pattern of
society as the national objective, as
well as the need for planned and ra-
pid development, require that all in-
-dustries of basic and strategic impor-
tance, or in the nature of public utili-
ty services, should be in the publis
sector,

The Industrial Policy Resolution has
been re-affirmed in the recent state-
ment of 2nd February, 1873, I would
like the hon. Members to point out
one instance where Schedule A has
been taken out of the public saetor.
Ag a matter of fact, even certain
of the other industries which were
in Schedule A smd which were In the
peivate sector, even though under the
Imdustrial Peliey Rewdlution, those
that exist siready in the private sec-
tor should be allowed to continte, we
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have taken over many of these under-
takings into the public sector by an
Act of Parliament.

It has also been noted in this restate-
ment of policy that the State will
have to take direct responsibility for
the future development of industries
over a wide field in order 1o promcte
the cardinal objectives of growth, so-
cial justice, self-reliance and satisfac-
tion of basic minimum needs, So, it
is not confined to Schedule A or Sche-
dule B industries.

There has thus been no dilution of
the Industrial Policy Resolution of
1956 which was framed by our rever-
ed Jawaharlal Nehru. Government
have also not hesitated to take over
several important industries or units
such as the Indian Copper Corpora-
tion, IISCO, coking and non-coking
mines, which belonged to industries
in Schedule A.

Schedule B of the Industrial Po'icy
Resolution contains a list of indusi-
ries in which the State will generally
take the initiative in establishing
new undertakings but in which pri-
vate enterprises will also be expected
to supplement the efforts of the State.
Schedule B was neither meani, nor
has it operated in practice, 10 restrict
the entry of the public sector into
other flelds as well. So, that is
not confined to Schedule A or Sche-
dule B alone.

Policy Resolution
clearly recognises that it is always
open to the State to undertake any
type of industrial production, whe-
ther it is included in Schedule A or
Schedule B.

In pursuance of this approach, the
public sector has its presence today
in several industries which wera not
included in either Schedule A or Sche-
dule B, such as cement, paper, rews-
print, earth-moving equipment. engi-
neering goods, electronics, instruments,
cables, insecticides, salt, photo goods,
bakeries, footwear, teleprinters, hot-
els ang contraceptives.
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Public sector investment in industry
has significantly grown from Rs. 29
crores at the commencement of the

First Plan to about Rs. 4500 crores
at the present time,
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In addilion to that, I am sure Lon.
MembUers are aware  that we have
taken over 103 textile mills and they
will continue to be in the public sec-
tor. They are not going to be re-
turned to the private gwners, and these
will form a big chunk of lhe textile
industry so that we could not orly
have production in these bul perhaps
give a lead to the textile industry
with regpard to production palicies.
with regard to pricing ete.

In a developing countiry which bas
adopled a socialist pattern of society,
the public sector will have to assume
an increasingly important role in se-
veral fields to meet production tar-
gets for reducing concentiraticn, to
save imports, fo promote exports and
to ensure availability of mass con-
sumplion goods. The policy that is
followed is not to promole private
enterprise and especially private in.
vestment from large  houses and
foreign companies. Wherever the pul-
lic sector can contribute, This applies
nol only to new underlakings but
also while promotinz expansion and
diversification of existing private spe-
tor units, All such proposals are
subjected to the scrutiny of the pub-
lic seclor angle at the licensina stage,
priority being given to public sector
production,

Moreover in key commorities like
cement where the public sector has
made a relalively recent entry, fu-
ture plans for giowtl have been scru-
tinised from the point of view of
maximising the role for the public
sector. In the Fifth Five Year Plan,
the Cement Corporation of Tndia and
the State Governments are being
stretched fo the utmost extent of
their capacity to put up new cement
plants. It Is only for the balance,
after having loaded the Cement Cor-
poration belonging to the Government
of India nna all the State Industrial
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Development Corporations, 1t is oniy
after loading them fully that we have
gone out 1o find out for the rest of
the capacity where it could be loaded.
Even there, wherever there were new
and medium entrepreneurs outside
the larger house, they were given the
first preference and then only we went
in for expansion of the existinz units
and for production of slag cement elc.
That is how we have gone into it.
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In the case of paper also, where
production has got to increase during
the Fifth Five Year Plan, we have
loaded the Paper Corporation to the
utmost extent, even to the point of
strain, and il is only after that that
we are trying to find out how for it
would be possible to minimise the
loading of the privale seclor.

‘This is where hon, Members  will
have 1o take a decision. Suppose the
public sectlor capacity is limited, and
it is limited loday, and we wan! mecre
production, taking into account the
volume of invesiment, and the exper-
tise required, only a larger house can
put up these paper factories or ce-
mentl {aclories.

Do you want us to say: ‘No, no;
let us not give to the larger houses;
let us either import it or suffer this
scarcity’? What is the option? This
is where the House, particularly the
hon, members who are taking a parti-
cular attitude, have to take a decision.
What do you -want us to do when we
find it impossible to further stretch
the public sector,

SHRI VASANT SATHE: Are the
larger houscs going to bring in their
own moaev or will they take public
finance?

SHRI C. SUBRAMANIAM: 1 have
taken note of the point and i} am ans-
wering it.

Therefore, this is the point which
you will have to take into considera-
tion. So if now it is within the capa-
city of the larger houses to put up
these factories and that capacily is
not possible to be put up “»v small
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or medium entrepreneurs, the choive
is whether we have the production or
shall we go without it, either import
it or suffer the scarcity,

In the Policy Stalement of February
2. 1973, a list of industries which are
opened along with other items—-it is
nol as if it is reserved tor larger
houses—for the participation of in-
dustrial houses as deflned in the
MRTP Act was formulated. This list
hus been drawn up in the context of
the Fifth Plan reauirements and in-
clurles core industries of importance
1o Lhe national economy in the future
industries having direct linkazes with

such core industries and industries
with a long-term export potential.
TFormerly  large houses and foreign

compinies were allowed 1o invest in
the list of core industries and in the

heavy investment sector, namely,
where the wvalue of the invesiment
was Rs. 5 crores or more. The

li=t of industries in appendix I {o the
policy statement of February 1973
consolidates, updates and rationalises
these classifications. The  roncept of
the heavy invesiment sector has been
given up in favour of a consolidated
list of priorities because we  should
not go on the basis of the size of the
investment alone and should  rather
losk to the priorilty of the industry
involvedi. It is important to ncte that
while this list is only in the nature
of 4 broad list of eligible investments,
the actual policy in regard to large
houses will continue to be restrictive.
The policy statement has categorical-
1y declared that “Government's policy
will continue {o be to encourage com-
petent small and medium  entrepre-
neurs in all indusfries ineluding those
listed in Appendix I. Such entrepre-
neurs will be preferred vis-a-vis the
larger industrial houses and foreign
companies in the setiing up of new
capacity”. Another important change
made in February 1973 was to bring
in line the definition of larger indus-
trial houses for purposes of licensing
policy in conformity with the MRTP
Act 1969, viz: on the basis of assets
of Rs. 20 crores or more. The adep-
tion of this lower limit (as compared
to Rs. 33 crores earlier) is in order
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to enforce a more effective control on
the concentration of economic power.
We are bringing a larger number of
houses into this large house category.

Outside the list of eligible indus-
tries contained in Appendix I, large
houses and foreign companies can in-
vest only if production is  predom.-
nantly for exports. They will have to
accept a 60 per cent export obligetion
if the industry is one not reserved
for the small scale seclor and a 75
per cent obligation if thd industry
falls in the small scale reservation
list. In the case of foreign compa-
nies. further criteria such as dilution
of foieign equity,—it is not under this
Act but under the Foreign Exchange
Regulation Act—technological inputs
involves and the overall effect un the
balance of paymenis are also being
enforced. Tt is also the policy fo en-
courage co-operatives and small and
medium enirepreneurs to parlicipate
in the production of mass consumplion
goods with the public sector also tak-
ing an increasing role. Large house
will be allowed to enter the production
of mass consumption goods only if
there are tangible advantages such as
sizeabl2 economies of scale resulting in
reduced prices, technological improve-
ments. large invesiment requirements,
substantial export possibilities or as
part of medernisation. Several loop-
holes which permitted the backdoor
entry of large houses into induslries
to which they were normally not eli-
gible have also been plugged in the
Policy Statement of Februarv 1973,
Government have made it clear that
“the joint sector will not be permit-
ted to be used for the entry of larger
houses, dominant undertakings and
foreign companies in industries in
which they are otherwise vprectuded
on their own". So, the joint sector
is not for the purpose of giving the
industries to the new areas. They are
already entitled to these new areas
Instead of allowing them a free hand,
we want to have a joint sector in
that area.

It has also been underlined that
the Government will ensure for itself
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an effective role in guiding policies,
Mmanagement and operations, the ac-
tual pattern and mode being decided
as appropriate in each case. Suitable
instructions to enforce these guide-
lines have also been issued to the
State Governments.

Restrictions on large houses have
also been combined with a positive
and promotional policy for encourag-
ing small, medium and new entre-
preneurs. Because, however much we
may wish, automatically new and
medium entrepréneurs do not come
into existing and they would not be
able to take up industries. Therefore,
a wositive and promotional policy will
have to be evolved and implemented.
Efforts made in this direction are as
follows: firstly, procedures for invest-
ing in the delicensed sector of Jess
than Rs. 1 crore have been simplified
exclusively for small and medium
entrepreneurs wilh such liberalisation
not being available for large houses
and foreign companies. Even if it is
below Rs, 1 crore foreign companies
or large houses wil] have to take a
licence. It is only outside the foreign
companies and large houses that this
Rs. 1 crore exemption is allowed,

Then, guidelines for as many as
110 industries were published in Au-
gust, 1973 in order to assist small, me-
dium and new entrepreneurs to come
up with investment proposals that
conform to Government's policies and
priorities. It is proposed to issue such
guidelines opn an annual basis. In
the past, even to get this information
was almost impossible for any new
entrepreneur. He had to go on knock-
ing from door to door to find out what
were the things in which there were
possibilities for investment. They were
available only to select groups of in-
dustrialists who had their own PROs
etc. But today, this is made public.
Everybody Is entitled to know where
additional capacity is required and
what should be the steps to be taken
for that purpose. All that is made
public so that it is available to every-
body.
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PROF. MADHU DANDAVATE:
do not want to interrupt, but yo
must have noted that everyone wa
pulled up for going out of the mai
purpose of the Bill, but the hon. M
nister has not come to the Bill at al

SHRI C. SUBRAMANIAM: We hLav
departed much from the purpose o
the Bill and everybody was  sayin;
that monopolies have grown, and
I will have to answer them. I (o no
know why he ghould feel nervou
about itl.

PROF. MADHU DANDAVATE:
am not nervous. 1 am very happ:
about it. But I am only saying tha
while many of us were pulled u)
because they said we were digressing
up till now, the Minister has not comt
to the Bill.

MR. CHAIRMAN: Some Meamber
from this side as well as from the othe:
side were raising questions oi policy
And that is why he is answering them

SHRI C. SUBRAMANIAM: In addi
tion, a Committee {o suggest concrete
measures for the promotion of smal
and medium entrepreneurs unde:
Shri R. S. Bhatt, Chairman, Indiar
Investment Centre, was set up and il
has submitted its report. Arising from
the report, it is proposed tc take =
series of steps for promoting the
growth of small and medium entre-
preneurs and for achieving a wider
diffusion of owmership in industry.

Hon, Members made mention about
the Secretariat for Industrial Appro-
vals for simplitying the proposals.
Fven in the past, it was always
possible for the bigger houses {o get
the flles moving whereas it was almost
impossible for anybody else, Today, it
has become obligatory that the flles
should move irrespective of the fact
as to who ig the person concerned.
Time-limits have been fixed and they
have got automatically to move.
Otherwise, there are penalties and
punishments involved for violating
those rules,
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The policy for reserving items for

in the small

production
' continued.

exclusive
scale seclor has been
Government have . also made it clear
that the area of such reservation will
be extended consistent with‘the poten-
tialities and performance of the small
It may be mentioped
items initially

scale sector.
that as against 47
reserved for production in the smiall
scale sector in 1967-68, the list has
currently been expanded to-include
124 items. Only two days back we
have added another 26 items to this
list. In this area, only the small scale
seclor can enter and nobody else -tan
All this is reserved f[or the

small man.

enter.

The Government have accepted the
principal of according pdrlty in |
allocation of imported raw matefials
for the small scale sector on the same
basis as for units in the larger frdus-
tries, Therefore, you will _ find that
our policy is oriented towatrds helping
the new and medium entrepreneurs
to come up ‘and take up ag mich as
possible in the publie sector. as many
industries as possible and ‘not reserve
them to Schedule A and B industriés
alone, Yet, allegations Havé been
made and are reqeated not only hgre
but in the press and elsewhere that
this Government is adopting a policy
of liberalisation , in favour of larger
houses. T would like to know what
you would like the Government to do
under these conditions. I do agree
that there are persons who say:
take over all these industries,
all the large houses. 1 am prepared
to do so if a guarantee is given that
once it is taken over, there will rot
be trouble in production. We have
taken over so many industries, but as
soon as we take them over perhaps
labour difficulties get intensified.
Certain hon, Members, I charge, are
today aware of that, Particularly.in
nationalised industries like coal they

2526 L§—10
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are creating mgre  difficulties than
ever before. We have the corry spec-
tacle of the.Jpdian Airlines being
locked out. . They were some of the
highest p3jd officials, still we have
sympathy only for them. That is an
unfortypatg fact.
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&N HON. MEMBER:- Denationalise
them.

$HRI C. SUBRAMANIAM: Some
people may’ say: Dénationalise them.
but what is' more important is to
create an atmiosphere so that when
the industry is in the public sector,
there is better "“relationShip, better
proguction and better atmosphere.
Then there will be greater encourage-
ment' for more and more of nationa-
llsﬁtw.n Taday anybody is afraid to
tolich tflese things. They say: what

M

do you Fatn by taking it over? ""You

will be purchasing more trouble.
That is” the atmosphere which has
been created.

SHRY SHIYNATH SINGH (Jhun-

jhunu): Looking" Htp all these difficul-
ties what does the Minister envisage?
Should we give’ up't‘h‘e‘ licy of tak-
ing over and perm rvate houses

to £o'on? Should we go in 4t na-
t:onahsa'ffon" Wha\ does thé“Minis-
ter wantp ¥

SHRI' C. SUBRAMANIAM: . We
wantliyou, not only you but -entire
House; ko halp in .bringing about more
healthy labewg.relations in the public
gector. That is the first thing and the
most wimportant thing. We . have
never hesitated when it is in the in-
tevest of the country to take over
any industry,., We shall ‘eontinue tg
Jallow that policy, but at the same
tfme if'should also be enbirédl that by

king ovb‘r we' 'do noy trehte - more
ijcu!%ie; "fol  ciivdlives” THIY el
also have to be kept in mind. With
regard to the policy, if Memberg be-
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longing to my party or belonging to
the other parties think that some
changes should be made and if they
make the suggestions I have an open
‘mind and 1 am prepared to give full
consideration to the suggestions- so
marde

+ In the present context heh. Mem-
bers should be aware that industrial
Yroduction is stagnating. Even the
Fifth Plan has got bogged down main-
ly for want of growth. In this pitua-
tion do you want fo take sfeps to
promote growth, to promote more
production and by more production
there will be more employment, be-
cause production "alone is not import-
ant, employmenf is also important.
COr should we go on restricting these
areas? That is the most important
thing you will have to take into con-
sideration. It is from this angle that
I should like the hon. Members to
Tlook into the provisions I am making
Wwith regard to the registered units,

In the registered units:whether we
like it or not, certain mistakeas have
happened in the sense when the re-
gistration certificate was issued no
capacity was mentioned. This is a
hard fact which happened about 20
years ago. Perhaps we can have an-
other Commission which might hold
responsible many of the dead officials
and dead Ministers also. Some peo-
ple are asking: you allowed,*thia for
22 years. This is unfortunately the
atmosphere here. If you slip away
without taking any action, nobody will
blame you, but it you take actioh ‘even
at least after 20 years they will ask:
for 20 years no action was taken ‘and
why action is being taken now? Bui
the question iy whether action is' ne-
cessary or not. Simply because for
22 years we did not take ' action. it
does not mean that we should allow
'th:s to continue for ever. °

. The position is this. During the
last 20 years and more, these regis-
tered units have been expanding their
agapacities -quite openly. There is no
doubt sbout it. They have been re-
porting their production also to the
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D.G.T.D. and we have been collect-
ing taxes on them. Therefore, this is
an accepted fact, whereas licenced
units were applying for expansion and
they were' expanding the registered
units, took advantage of the non-men-
tion of this and they have been ex-
panding their capacity and they have
reached certain levels of production.
The question is, how to dea] with the
situation. Mr. Sathe haa said, you go
back to the application made 20 years
ago and fix the capacity according to
that application. If I do that, it means
that all the investments that have
taken place for the purpose of increas-
ing the capacity will have to be de-
invested.
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- SHRI VASANT SATHE: Not neces-
sary. We can ask them to compen-
sate for the default in the manner we
We can levy penalties or
restrict certain things only for export
or impose certain other restrictions.
Why condone it?

SHRI C. SUBRAMANIAM: I shall
come to penalties later. If I restrict
the capacity to the capacity on the
date of application, what will happen
to industrial production and, more
than that, what will happen with re-
gard to employment? I wish there is
some important factory of this sort in
Mr. Madhu Limaye's constituency
where I could restrict the capacity to
what it was 20 years ago and throw
out at least a thousand labourers and
see how he is able to face them. Then
perhaps he will start an agitation to
find them employment.

ﬁ!m % ow g g
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SHRI C. SUBRAMANIAM: I am not
yielding. He can put his questions
after T finish. It I restrict the capa-
city to what it exi.uted 20 years ago.
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1 will be not only restricting produc-
fion to that extent but also ttrowing
Jakhs and lakhs of people out of em-
ployment at a time when we want to
increase employment. It will create
chaotic conditions. You have to take
faclts into  consideration, If this
House, in its wisdom, makes a recom-
mendation “Doesn’'t matter whatever
the consequences with regard to pro-
duction and employment. Go back to
the capacity 20 years ago!” then per-
baps the Government may have to
consider it. But in my view, that will
be a fatal step. (Interruptions). I am
not yielding.
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SHRI H. N. MUKERJEE (Calcutta
North-East): On a point of order, Sir,
The minister has been pleased to nb-
serve that the Chair has allowed in-
terruptions, implying that it was a
gratuitous permission, while interrup-
tions are a parliamentary practice
which are perfectly permissible. I
should thing in all oropriety if a
doubt arises in the mind of an hon.
member whose arguments are being
answered at that particular time an
interruption should be conceded and
the Minister should yield. I don't
like this reflection on the Chair giv-
ing permission to interruptions.

MR. CHAIRMAN: 1 did not permit
any interruption. When thz r.inister
yielded, 1 permitted it. In the case
of Mr. Madhu Limaye and second time
in the case of Mr. Saethe, he did not
yield. So, then the Minister is not
yielding, I cannot force him. I will
allow questions when he sits down
after making his speech. (Interrup-
tions) No please; he is not yielding.

oft wy oY : g ZhwT Srar & Y
W 3 XA § 1wl wgrey w) &t gt
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SHRI C. SUBRAMANIAM: There-
fore, today we have to evolve some
formula to find out what exists today
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and regularise it so that this idea of
going on expanding without any res-
triction whatsoever cannot take place
hereafter. At least in the future, we
have to see that they do not go be-
yond what already exists to the detri-
ment of small-scale industries and
more than that, particularly in non-
essential areas, they do not consume
more raw materials for non-essential
things than for essential things. We
have to put a stop at least for the
future with regard to expansion. It
is only with reference to that we are
trying to find out what estimate we
should make with regard to existing
capacity.
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What have we done here? Some
people seem to think that simply be-
cause somebody has produced at the
highest level, automatically, that
should be accepted. It is not so. We
have provided that in specifying the
productive capacity in any certificate
of registration issued under sub-sec-
tion (3), the Central Government shall
take into consideration the productive
or installed capacity of the industrial
undertaking at the time of application,
not what they are producing now.

We are also introducing one thing
mure now. If there has been under-
utilisation of capacity for any cause,
that also may be taken into considera-
tion. There may have been labour
troubles or raw material shortage or
power shortage during the relevast
period. Then, that also should be
taken into consideration. This is the
rationale underlying it.

Then, the hon. Member, Dr. Kaflas,
brought out one thing that it should
be made '‘December, 1872' as if simply
because somebody shows production
in one month or anything, we have
to accept that, and take it as that. Un-
less it is established that what they
showed as production has been affect-
ed for any cause, for labour troubles
or shortage of raw materials or short-
age of power, certainly, the annual
production will be taken into consi-
deration.
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Now, where the production capacity
could not be fully utilised, then alune
we go to monthly figures and try to
find out what will be the real capa-
city to be recognised, not otherwise.
This is what we are formulating here.
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Some other hon. Member said that
it should be ‘Ist June, 1972, I can
very well understand the financial
year end or the calendar year end or
the date of introduction of it or the
commencement of it. I do not know
where from he got ‘lst June, 1972
Then, somebody else may suggest ‘lat
July, 1972'. There should be some
limit to it. That is why we thought,
after the introduction of the Bill, if
some new capacity has been created,
then, certainly, that cannot be recog-
nised. “Introduction” means intro-
duction in the original House. Tak-
ing that inte account, we have made
these changea.

Once the scope of the Bill is under-
stood, with great respect to the
House, I would say that it is a simple

‘Other things, no doubt, are very
important, that is, the policy with re-
gard to larger houses, the policy with
regard to particularly foreign houses.
I am ‘one with the how Members when
they say, particularly, the fotreigm™do-
mination here will have to be reduc-
ed, not only reduced but ultimately
eliminated also. There is no "doubt
about it. We will take all possible
measures for that purpose. That can
happen only when we develop ‘our
own scientific and technological capa-
bilities. Why- do we ask- foreigners to
come here? It is because we
technological expertise. That is why
we are giving importance to the de-
velopment of acience and technology
within our country so that we have
our own expertise, our own* capability,
te put up factoriés. Therefore, as far
as that is concerned, it is the consi-
dered policy of the Government to see
that the ~foreign-owned - comipanies
will ‘be lessened, that their role will

- ‘be lessened, as_we go along and that
absolute .caré will-be taken to. see that -
they are not allowed to enter the fleld ..

unnecessarily. Only in very essential
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areas where we are not able to get
the technology, where we are not able
to get continuously the technological
development, in these cases only we
consider it and that.too after a great
scrutiny with regard to the terms and
conditions under which they agree;
and many of .the restrictive terms
which they put with regard to export
of those articles, we are now gradu-
ally removing them. Therefore, no-
body need be under the impression
that this Government is in favour of
foreign-owned companies, That is one
aspect.

The second aspect is this. They
speak as if we are in love with lar-
ger houses. It is compulsion of eir-
cumstances which allow us to tole-
rate them, if I may use that word. It
is a question of how to deal with
that; it is a matter of strategy which
we will-have to work out in a phased
manner, and we shall try to work out
that atrategy.

DR. KAILAS: How would you ptro-
tect the smal]l scale industries?

SHRI C. SUBRAMANIAM: In res-
pect of industries reserved for small
scale entrepreneurs, neither a medium
entrepreneur ngr a large scale entre-
preneur is allowed to enter; only amali
allowed to
enter. It is already there and there
is no difficulty with regard to that.

Much was made ahout this® point:
could this not have been done-by
-amending the rules? ‘It whs g possi-

" bility which we- discussed. But we

thought, considering the stakes involv-
ed, considering the parties concerned,
it was likely to be. taken to the courts.
And once it goes to the courts,—it will
g0 to the Hjgh Court-aépd .to the
Supreme Court—it will take three or
four years by the time we get things
settled. My wsaying' four years is a
very- optiristic. time limit.. That 1s
why, to be on the safe side, we thought
that we should amend the Act. After
all, even if some people find it super-

fludhs,” we mike if abunduntly clear

that they cannot gp to court. Thisr s
provided : by ‘the statute itself. That
is why we opted for the surer thing
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rather than take the chance of amend-
irig the rules and then its being-dis-
pited in the court of law. Maybe,
lawyers would héve been very hap-
py about it, that another dispute had
arisen. But the time lag would be
very long. That is why, we thought,
in order to remove all doubts so that
nobody may be temipted to go to court
and drag it on, it wis better to
amend the Act itself. This is the
justificafion. E

‘Mr. Stephen made a very relevant
point. I wish I had known t'l;_nat point
earlier; then I might, perhaps, have
includeq the other things also. 1 was
not aware of it. He brought to miy
notice that the Estimates Committee
had made recommendations that the
other amendments also_ shuuld be
brought with regard ‘to Tthid Aet. 1
have verified. These are being pro-
cessed and I will try to hasten them
and whatever amendments are neces-
sary, certainly I shall-try to brmg
them forward. I am indebted to Mr.
Stephen for having pointed out this
lacuna with regard to my approach. to
the Industries (Development and He-
gulation) Act.

I would respectfully submit this to
the hon. members and particularly to
Mr. Madhu Limaye who has put in
this thing—'at once’. He always ap-
proaches the Government with.a sus-
picious attitude. After having brought
this legislation, he thinks that we will
not bring it into effect. He says that
it should come into effect at once.
(Interruptions) Let me say- this about
Mr. Madhu Limaye, the attitude
which he adopts; it is an attitude that
he alone is the.protector of all the
things and that Government will have
to be goaded and ,will have to be
whipped by Mr. Limaye and then only
we will follow. T have a great admi-
ration for the home work which Mr.
Limaye does, the persistence with
which he puts forward things. But
hé is also capable of making thavmost
acceptable thing not acceptable by the
way ip which he Pputs. Thereforg‘, I
wuld respectfully submlt to him that,
if he wants to get things done, there
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is also something like the method of
approach. We might say, this is my
way of doing things'. Still, I think, it
is never too late. He can take this
advice as a friend to.a friend; I am
suggesting it in all earnestness for
hia consideration. Even in his letters
—I mentioned it the other ~day—he .
goes out of the way to wound the
feelings of others, all unnecessarily.
I can understand, when it is neces-
sary for #it to hit hard, certainly he
should hit hard. But unnecessarily
he goes out of the way to use wound-
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* ing words in letters and debates, in

the course of making his points. He
will be a much more, effective mem-
ber if he gets out of this.
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9 do not know whether 1 should
congratulate you on Your resump-
tion of the responsibilities for the
Ministry of Industrial Development
or whether I should offer you con-
dolences. You are faced-with a
very heavy responsibility and I can
only wish you good luck.”
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SHRI C. SUBRAMANIAM: That
has become your nature.
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AMEAEE & are & &t g whawr
I H uF FAaq w1 "Aw Ag §
fazfrar faegza w1 sifsg 1 39 &
amgaee MAfedt 7152 =1 4, afew
I9 7 srewww fegr 29 go 2
T g gt fs ®: sfeaw weafagi
1 FAEEY 43 THE §F T FT 4 792
% wagfeamgst ol 1 uf) feafa #28
Fgrm dar A A & & w7 &K oww
HY ITET R gEATE |

wanfe W@ . sEAT wEE

waT ® L |

wtwe faww : o ywag s
22 " ¥t wm wifed, €% & ww
1969 &, u wfig & afeeds arar,
wit & & & ot wasl welt wyEg,
oft foim g, i A gw A
s oY gugTsry ¥ fow @
§; WTUHTS aw Qv w4 gt feran 7
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SHRI C. SUBRAMANIAM: I can

give this assurance that ip case of
every letter which he has written—
perhaps, in respect of one letter which
he wrote when he was not a Member,
because of the language he used, I
said that we need not reply, I wish
inspite of that I had acknowledged
it but that was quite a different
thing, but I was also provoked not to
acknowledge it—after he became a
Member subsequently, on every letter
of his I have initiated action and as
soon as the information was ready, 1
have given it to him. No doubt it
took some time. He does not give me
simple cases, he gives me all compli-
cated cases and naturally, it takes a
little more time.

w7 femd ;& A w) gemar
A g 1 WAz g § 5w fod & AT
qrE A &

SHRI C. SUBRAMANIAM: So,
whenever the information is ready, ¥
have always been writing to him giv-
ing the information and the result of
the investigation. I am sure he will
not deny the replies I have given him
along with the results of our investi-
gations and the action we have taken.
Therefore, he cannot blame me. For
that matter, not only With respect to
the hon. Member, but with respect
to all hon. Members, whenever [
receive any letter from them, I mark
it for action, not merely for acknow-
ledgement alone.

MR. CHAIRMAN: Now, the ques-
tion is:

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1851, as passed
by Rajya Sabha, be taken into con-
sideration.”

The motion was adopted.

Clamse 2.—(Amendment of section
10)

NMR. CHAIRMAN: We take up
Clause 2. There are a large number
of amendments.
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Honourable Members who want to

move their amendments may do so
now. )

SHRI MADHU
beg to move:

LIMAYE: S8ir, 1

Page 2, lines 1 and 2,—

for “within such period as may be
specified in such notification” subs-
titute “within sixty days” (2)

Page 2, line 5,—
after “capacity” insert—

“which shall
created by the
directly through
(3)

include capacity
undertaking in-
contracting out,”

Page 2, line 12—

for “highest” substitute
age” (4)

“ayer-

Page 2, line 12—

after “three” insert “calendar’(5)
Page 2, line 15—
after “export” insert—

“if a foreign company, the
extent and rate of the Indianisa-
tion of its equity capital and
personnel and the likely effect on
remittances of foreign exchange,
the impact on employment, the
reasonableness of the wage level
in the undertaking, its record in
the matter of conforming to the
foreign exchange regulation and
tax laws" (6)

SHRI VASANT SATHE: Sir, I beg

to move: ,
Page 2, lines 1 and 2,—

for “within such period as may
be specified in such notification”

substiture— .
“within two months” (10)
Page 2, line 15—
after ‘export” insert—

“if a foreign company,
extent and rate of the

the
Indian
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share of its equity capital and

personnel and the -likely effect on
remittanceés of foreign exchange,
the impact on employment, the
reasonableness of - the wage level
in the undertaking, its record in
the matter of conforming to the
foreign exchange regulation and
tax laws™ (12)

SHRI C. SUBRAMANIAM: Sir, I
beg to move:

Page 2, line 17—
add at the end—
“including the extent of under-
utilisation of  capacity, if any,

during the relevant period due to
any cause.” (28)

In page 2, line 13 of the Bill,—
substitute ‘“commencement” by
“introduction in Parliament” and

in line 14, substitute “Act” hy
“Bill”. (43)
SHRI DINESH JOARDER: I beg
to move:
Page 2, lines 13 and 14—
for “the commencement of the

Industries (Development and Re-
gulation) Amendment Act, 1973,

substitute—
“Firgt June, 1973" (44)

MR. CHAIRMAN: There is no other
amendment -to clause 3. Should I
put all the amendments together?

o we foma : 79, wEa gy,
AR AT § 1 & A we & wg @ o
o ¥ 77T | TCHA AR

ewtafe wghe® - w1 At 99
WTGAT | O I TCAEIT |

wt we foowd ;A & W 2 9T
LIGCUEE

SHRI D. K. PANDA:
ment number 44 is there.

My amend-
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MR. CHAIRMAN: It has been mo-
ved already. You shoukdimot - move
now. Your name is thereu.: °

T

SHRI D. K. PANDA: But, I want
to speak on my amendment.

MR. CHAIRMAN: When the am-
endment comes you will be gwen a
chance.

wafa wgRa ;o wg fawd,
w17 & foow wisdzn § v9 97 0w
& waq qrw ArfsT

st e feaq o owy wdRy,
G\ && W 7 WEE WY AWA ®
WAl WERE &1 ¥ @&w W@ | o4
w7 Ear 8 | & a1 wa oA g fw
form & og w0 £ s | AfFs g
[T Tl grfwa |

warafa wghad 1 Y, AgEE!
FUF &7 9T UF &9 & qlw A0,
qHTHZ FTAL 2 3, 4 WIT 6 §T HY

AT RE

Wt wy fawd : wew Wy,
qaE wgAqy www ol 8, gEfag
59 97 7 famre § =T 7 s
difsic | & ux &g &Y dwar g )

7 agr T ag @ fr fadaw
#197 ¥ qfzafas @@ ¥ a7 69 fzat
F WL 3§ 9T WEA gET AEd |
At HERE FF 55.F- :F)é AT TN
Y =rfzg 1w g AvE W
ag famme w7 w2 &1 z25fa0 25 FrE
0 A FAR FA FLEH

e B AT RSN A ot AR
W@ E T ER ek ArefEt

Amdt. Bill
afcarar 7% &1 garw frar § # &3
ggwgrd 5 37 T@IAT I +
qfoamr Ffwa

‘“which shall include capacity
created by the undertaking indirect-
ly through contracting out,”

o gHET qaoa 747 2 7 7wl
ot & 7% g| w7 & faer sl
q 39 ¥ TAAY g4t gy g & fE ==
qre a@rdt qTefzn wfafads § ) saa
FAYT AT g & o & 3T
¥ fam sq gTeor 30, ITFT I 17,
Fo1 37, &fFa gz 93 797 F a3
Fifw faAY 1 G717 395F a7 A 3,
ag faasit weafaqi & =maq f= A4
qret 1 AT gAE a8 & 5 oareAor
Frafagt #1 1 f1 FeaveA # wlFT 2 =7
HYA ST &1 931 F79 F qorg faei
Frfaat & A 1 937 w0 AT
# | 39 97 39+ FH9A faaar g 9
ag fazeit Fwafaal & aiz o fasan 24
¥ oF oF e & IIEI0 AT 2

g T etz Se A Aifam
gan & gafau s @ar g s gw
Anit #Y 3¢ afqoew R & | oF A
# qrET TR AT § 1 qEY O
Srege w1 Aer- w07 772 7 faar 1 77
geftfoae zd svadl, faewr am =7
gfeaa zawr ot &, IRaT SrEE

FTY Y | BrIT AR FE , a7 o

gfegm zqa1 Fooet F fag a1 @ ¢
gffads  zd®  FAr  gEErATE

‘F o N fon T ¥ fag

qA g vE F1 AwAw zder
FATHY 737 A2 FEAT 41 | AT Ag 3fsaT
A% gy F forg orrn A FAE
g ) iz Ptz 1o 2 g A
ifeqa zinr wedr, R FEET F
fao a-'nﬂ § | STTAWAA EAFT FIGHT

8 i qred Fferer & Gy s gt
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&1 famdz gt # AT Wy wv-
frat sz g 1 mTT AT gfeewrr FY qww
siforg | & e g e+ wredw wv-
faai qd, I8 FTAAETTE &), SR
1 Ffedt gu o\ Iy 92 | afEa
e F F1Ey 0T ¥ qrearm swafaar §
ALY AN FETETT A wiEw wF faae
FrqAt 17 gres fefoen & far ad &
@Y & 1 9z Y wre Fadmm 398 S wraEr
ferm, = oY 37 3w H A4t w®w
qarsr g7 fader & sy 93w | "qA 77
# Fgar g fF 37 F 372 oy T RO )
arefyza Fafgdr wisd aua g7 71 A
sare Ffag M 37 FT F9T T AT
zq %1 qrefrza fafqdt F1 FzrgT
HT o T AT ATSHT AAA AqT AV
A9 39 71 92 AfFg | & 34 Fvga
2 737 & 577 #r TF 77 AT | WX
T WA STEHEA aAMET a1 q19 qT5AA
T AT FIA § A, IX AFT AT A H
gz fan 1 & 78 =g f& A%
AT | 57 T A9 7 AVF1 AT |

q1 OF a1 I FEAAT FT FAT | T
F @iz w3 § famfaa faegz soodt
F1 f9% X W1 g | 48 ARAT H
A g 1 WA SR T g fran
Fg owed & widr & | @A ArgaeE
#fady w1 2faq | ‘frarfaar st
Tt I ST & 1 gT A argHes
Fafedr 7152z f—qegua FIfaT |
srereA fFar 1972 ¥ 29375 aA
AT AT o 7 AT mwfyw | ATIAES
wfasy = & ara 2 Eve sfawe £
25 9T TIH BT IHIAT AT F AR
g dr Flea 27037 £ 400 PRI 0 9T
*qﬁ'*mwzncﬁmrrsro Fio
oty watheare :ﬁ'r?ﬁ?rf'rq 1
#fadr frk 24 deas Wheergsr &0
Fodto dyreTH S atIT B, A FY AAfwE
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43 qTHz gfemrgss & 1 foelt dagm
#1 37 qwwe, ATIA AvE # 38
gz #Afedy gfeamgsr & &drar
e F 4 9@E R NG FAFI
N z@ gz #Afad gfeampe ¢
o g7 7 3F ) & oF oF s
1 qAaTfaw w73 ¥ faq dare g #4i fr
# gz g f& 7 wmadig Feedi
q TEE am § - "4 wEEg &
T T E1 WX ¥ IE BT
Z R aifqariz & gogt % 917 =,
qIAT FEAT F3 AT IT H 1T g9 A1
oY F qATAA 1@ AV K1E A I FHAT
&1 & Srsem T wg FEOE ) K #g
@IE QR 9§ T fF 4978z,
10 7T8z #3f32T gfeangas &

aarafy gieg, A9 s FEEy
F 9aedq & w9 Ay § 5 Seew
77 ) Y W ? THETE ART w7 0F
aaq & § fan f§ Faw wsifas
T T4 —Afeed, . fga gv o=
AEd "% A FR—ET FT WY
ZAM@ 3 | W9 gW A9HET TYOR 3
21 afF T ma gw I @ fmEw
gorsea: (sw@ad) - F oy
N WEFE A Z 1 WA Y A7 gifodT
Fag @y ! A Ad & FvAv Awear
2 1 grzfeza fAfrd & o # m
AFF | AT AT AT § FF w2
weqfaat a3t 79, 8t Bl wqfaar,
A AT OETOYT FF A A4t @giET
F1 AL LT AMLA T 74077 & 71 T90 %
T8 g‘ﬁ"’t arfed 1

w1 A fed g AN fe & 70
IFTEATZE 1 FHAF - | FAT-FATH
(5) a7 @ = 2z =FE w2
T TR A R Ay '

t¥he  productive or.insialled ga-

pncn‘.y of the mdu-,trml undertak-
ing' as spdcified in. the*appHentidn
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[ 7g fawa)
for registration, the level of pro-
duction immediately before the
date, the level of the highest annual
production during the three years
immediately preceding the com-
mencement of the Industries De-
velopment and Regulation Act, 1973
and the extent to which the produe-
tion during the said period was
utilised for export and such other
factors as the Central Government
may consider relevant.”
[ 33 oEArfes faw ad 2, “mee-
orE”’ M fawe § &7 w7
sgrifs g Agarga st & M
TATEHz & g1 @ T w1 Gy W vafow
g @, Frla g et a@ &1 W
faa & g § 5 “axedwd” §
|19 §7 $1 WY H—

‘and such other factors as the Contral
Government may consider relevant’.
Fqowg, F A dew Feww fed
g v ¥ Teeglaw wfadr & fag
PFz Ag § 7 AL wAvENE A AT
a1 3u & a1z AT ) wfgwT Q@
gza-fegratfes unxfesy &) grfaa

FF Fr feofloaQ LICES
za w1 it g9 far & agar g fv oo
97 TEAET-gEE AT |

“if a foreign company, the ex-
tent and rate of the Indianisation of
its equity capital and personnel and
the likely effect in remittances of
foreign exchange, the impact on
employment, the reasonableness of
the wage level in the undertaking,
its record in the matter of conform-
ing to the foreign exchange regula-
tion and tax laws.”

17 brs.

aartfa agga, #§ e=7fAar -
™ srewm W W@ §, SrorgreTy
1 qrivrz et §, deei o D e
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g, foe ot w9 7% a7 qaE< TT—
g w7 gwwemw qrfesdr
* sgwal w1 gfew &= & &7 7 o
Wiz dwew §—wwlaw & wd) agRy
¥ g9 Ay KT ATGAT K@ E, @I
AT w7 g fe ¥ g www e
w1 AF, W ¥ 57 ¥ feefve qav
e T Y ¥ S A eawe e
fwzd” ®g1 &, §3 v w1 g wfuw
w9 qrez §@ F1 ArAeasar w®waAr
# ot @i fod v gega fear &)
wq IwE 2 fs Wl wEea T gw
HWET ®1 AAT |

A gE wIX Heed g--F do
5 & 1wy @ wri—{®w A ¥
ar feam & g 3 6T WY W9 &
us wivedz WY @ ¢ 1@ 0 wEAHE
wg1 T &, Agea ¢ v awgafa &
qufa faddft a1 godie g, sa
feg & 1| ww & &g Foiw W (F
WRWEE §, 0¥ e gen
W & A § ar femvaT & srow |
—35g JvT ¥ & fedr ox ®ewd
*Y avy i v g, AfwT mriodNodle
* of gEaT A, fau £ w1g 6 e
w3, Y w7 THa ww e ay
g fedfes ofewr fezsw  womnm
&, o Xu wEA) Ay fadt W oo
a8 wemr | ¥R g wvew ¥ oWl
agreg w1 o o foar &1 g wew
qa ¥ 11 awew e § f o7 w9
ﬂh‘m‘ ............

wwrafe wieg Y, o Ewa
an ¥

Awg fawd : q@ & T A ¥
wreafermr &1 qar At «@Am o K @
famz ¥ afuw =i qm o & @ @
€ qravarer,IeE ampn A §—
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“(1) ITC Sharanpur factory is
running 34 machines instead of 80
since the last days of May 1873.
(The table is enclosed);

(2) Machines working during
lunch and dinner breaks. This is
an infringement of the Factories
Act.

(3) 300 men work on Friday, a
factory holiday in the name of so
called “maintenance”.

(4) Machine sheets are being
made only for 30 machines where,
as a matter of fact, 34 are working.

(5) Production on the 4 extra
machines is distributed among the
30 authorised machines.

(6) It as a result of this practice,
the “output of 30 machines” as
over 100 per cent efficiency, this
can be explained as extremely effi-
cient running and changed over to
high speed tools

(7) There are instructions that if
MRTP or Company Law Board
inspector arrives to inspect the fac-
tory, 4 machines should be shut
off immediately

(8) All proof is directed to be
destroyed regarding the running
of 34 machines, Nevertheless, the
payment of overtime allowance to
the operstors and their helpers
leaves behind sufficient proof of
excess working.

(9) A number of employees who
are working are to be marked off.
These workers will be compensa-
ted by giving them a day off next
month.

(10) A secret register is to be
maintained containing these details
under lock and key and is to be
destroyed after payments have been
made.

(11) Mr. Haksar who is the Chair-
man of the ITC has built a house
in Maharani Bagh and has rented
it to the company as Guest House
although he is using it htmaelf.”

Industries  AGRAHAYANA 13, 1895 (SAKA)  Regulation) 306

Amdt, Bill
WHI1@ATZTIZ | AT HT
aoed § fe g 3 d9wex o9 w97 2
RE? wifs g7 ag . w97 T
W, 58 %1 g7 &€ FHS & AT
g wRam wft v g
g oz At & ow gEEEE & Ak 92
oe % mwrx w@m &1 §w fd
“'quEHTE 1970-71, 1972" ¥ A grAex
Nfedt Y, 39 1 ifwg | $1f g7
ZA AT |IEF A AT §  HET WAV
AEET wga & ar & g wAadwafas
A g1 Wy Ia% ford oo wTAT
=7Ed § AT WY 99 9T faAre w1 A5y
§ % 3w ¥aT Taw W E WA
wew WYy OF waw o7 38T faae
feqr g, &feq @ aw@ & wiedg
weafagt w3 @Y &, aarg v A @
g1 Sw wm i ? osre do
wite, gfrga Fwigy I &\
wrefs wwfaai & wwe §7
REI F M A TATE & AR

9T gwermy §gd ¥ faAmargEs
AT FTT f—AT G ATAT W1 W
o o |

SHRI VASANT SATHE: Sir, be-
fore the Minister replies, I would
also like to speak. I have my amend-
ments. (Interruptions) I will try
to be as brief as I can. I am only
submitting that as far as the com-
mencement of the Act is concerned,
the Minister himself is eager that this
has already taken long and it should
come into force as early as possible.
Then, why don't we ourselves specify
in the Act when it will come intc
force, instead of leaving it to a noti-
fication in the official gazette, etc.?

SHRI C. SUBRAMANIAM: Any-
way, it will have to be notified.

SHRI VASANT SATHE: I know,
but it may take time. If it takes
time, the effect will be that it will
not come into force from the date of
introduction.  (Interruptions) My
only fear is tbat if the gap happens,
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knows. If somebody increases the
capacity—
SHRI C. SUBRAMANIAM: We

have put not ‘‘commencement” but
“introduction.” )

SHRI VASANT SATHE: Thanks.

That is all right. Now, he says,
“production specified -in this behalf.”
As it is, we are going to include only
those industries which we will in-
clude in the notification and not all
the industries that are there. When
we are doing this. why do we further
introduce a restriction by saying,
‘...by notification in the Official
Gazette, specify in this behalf, pro-
duce, within such period as may be
specified in such notification, the
certificate of registration...”? hy
can't we fix the period as two months,
within which period they must do it?
Otherwise, it will again become in-
determinate, as.he himsel  said,
namely, -this tendengy of allowing
things to be indeterminate has to be
done away with.

MR. CHAIRMAN:
making a speech at this stage.
is not proper.

SHRI VASANT SATHE: I have to
speak on my amendments.

MR. CHAIRMAN: You can speak
only on your amendment Nos. 10 and
12,

SHRI VASANT. SATHE w1 am
speaking on those amendments only.

MR. CHAIRMAN: Take as little
time as possible oh your amendments.
Do not kindly make a speech. You
are not making an original speech.
You are speaking on the amendments
only. Be as brief as you can.
"“SHRI VASANT SATHE: As far
as the capacity is coneerned, 1 en-
tirely see therepoini that Shri. Madhu
Limaye made. . The..big undertakings
should not utilics the. small industries
by .indircetly contracting- them. You
kmow that big undertakings by con-

. Everybody is
That

tracting if, utilies the small industries
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for the purpose of their own expan-
sion. This must not be allowed. So,
this may be.considered and accepted.
Accepting this will in no way he
deregatory to the objective that we
are having in mind.
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When the Bill was introduced in
the Rajya -Sabha _with the Statement
of Oth'l;'ts and Reasons in clause 5
we see:’ “The level of average an-

nual production during the three
years ' immediately preceding”. ‘Was
it amended there to read” the level

of highest annual production during
the three years" How much pre-
mium dre we going to ‘pay on this
default? "The  highest “level in one
year or one particular month? Is
that what you will  allow? The
amendment which has been movea
herc should therefore be accepted.
About the restriction on foreign con-
cerns, an amendment has been moved
by me and by Shri Limaye. 1 sup-
port this amendment. This will help
the purpose and the object that we
are having. So, I request the Minis-
ter to accept these amendments.

SHRI DINESH JQAHDER (Malda):
I have given an amendment to the
effect that this Bill ‘will come into
effect from 1st June, 1973, because
when the idea of amEndmg this Bili
came up, the interested persons in
the Government gave this information
to the industrial houses. It was
known - to- all the big industrial
houses. and so they went an enlarging
their productive capacity. They went
to take benefit within the amended
provisions. So, T want that even
prior to the introduction of this Bill,
which is the amendment of the hon.
Minister, . the  provisions of this Bill
should be given.effect to.

We have heard many things- from
Shri €, Subramaniamp about the in-
dustrial policy, rewl’utlpns,.. MR.TP.
Act etc. In spite of .this, we have
secn - what -has hapgened m Calcutta
and in..other. places. .



Jm;lu.stries
(Development and

MR. CHAIRMAN: What he has
said does not concern his amendment.

Please confine yourselves to your
amendment.
SHRI DINESH JOARDER: In

spite of these regulations and provi-
sions, the monopoly houses have
grown like anything. Between 1967
and 1969 there was a recession. Bet-
ween 1969 and 1973 there was erisis,
coal crisis, energy crisis and so omn.
In spite of these they have been en-
larging and expanding their capacity,
exploiting the labour and the people
of our country, The whole nation
wants to know what is going to be
dune by the Ministry, .He bas en-
unciated many policies, but what has
been the result? What have they
followed in practice? Therefore, I
oppose this Bill. My amendment
should be accepted.

SHRI D. K. PANDA: Mr. Chair-
man, Sir, as the second’mover of the
same amendment, I would like to
say that the purpose of this amend-
ment is only to plug a small minor
loophole. Instead 4of saying “prece-
ding the commencement of the Act”
which means a future date, why not
we take a date earlier than that?
Therefore, I put this amendment that
it shoyld be “1st January, 1973".

We know, in Hyderabad, therz is
an Asbestos Company which was
started by Birlas. No%, again, ano-
ther Company has been started by
Khemka to supply rubber to the same
Company. ~ ~

MR. CHAIRMAN: HoW is that re-
levant to your -amendment here?

SHRI D. K. PANDA: My amend-
ment is to plug the loophole. That
is why I suggest we_take an earlier
date. What I want to’ say is that
when another Company has also been
started for sypplying. rubber to the
sister Company, how can._ that be also
lértlnlught within the ‘purview of 1his

il? LTRSS
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SHRI C. SUBRAMANIAM: Sir, I

have taken note of these amendments
In my main reply, I have dealt with
almost all the amendments. There-
fore, I am sorry I am not able to ac-
cept any of the amendments except
the two amendments that I have
moved, that is, Nos. 28 and 43.

MR. CHAIRMAN: May I put all
the amendments together?

SHRI MADHU LIMAYE:
gether.

Not to-

MR. CHAIRMAN: Which amend-
ment do you want to be put sepa-
rately?

SHRI MADHU LIMAYE: 1 will
not press for a division on amend-
ment No. 2. But I will press for
other amendments. I want all other
amendments to be put separately.

MR. CHAIRMAN: Now, I put
amendment No. 2 moved by Shri
Madhu Limaye to the vote' of ‘the
House. .

No. 2 was - put and
negaiived - .

Amendment

MR. CHAIRM_AI&: The question
is: .

“Page 2, line "5,—‘

after "‘c'apacity"' {:tsert-.-
“ which shall include . cape-
city created by the-under-

taking indirectly through
contradétlag out” (3). -
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The Lok Sabha divided:

Division No. 8] [17.23 hrs.
AYES

Bhagirath Bhanwar, Shri
Bhattacharyaa, Shri S. P.
Dandavate, Prof. Madhu
Dutta, Shri Biren
Halder, Shri Kirshna Chandra
Joarder, Shri Dinesh
Kachwai, Shri Hukam Chand
Lalji Bhai, Shri
Limaye, Shri Madhu
Mukerjee, Shri H. N.
Panda, Shri D. K.
Singh, Shri D. N.
“Verma, Shri Pool Chand

NOES
Ahirwar, Shri Nathu Ram
Bsjpai, Shri Vidya Dhar
Barman, Shri R, N,
Barupal, Shri Panna Lal
Bist, Shri Narendra Singh
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chawla, Shri Amar Nath
Chhotey Lal, Shri
Dalip Singh, Shri
Darbara Singh, Shri "
Das, Shri Dharnidhar
Daschowdhary, Shri B. K.
Dixit, Shri G. C.
Dumada, Shri L. K.
Dwivedi, Skhri Nageshwar
Engti, Shri Biren
Gogoi, Shri Tarun
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Kader, Shri 8. A,
Kailas, Dr.
Lakshmikanthamma, Shrimati T,
Laskar, Shri Nihar '
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Mahishi, Dr. Sarojini
Majhi, Shri Gajadhar
Malaviya, Shri K. D.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain

Mandal, Shri Yamuna Prasad
Maurya, Shri B. P.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibbhuti

Mishra, Shri Jagannath
Misra, Shri S. N.

Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.

Nahata, Shri Amrit

Naik, Shri B. V.

Nimbalkar, Shri

Painuli, Shri Paripoornanand
Panedy, Shri Damodar
Pandit, Shri 8. T.

Panigrahi, Shri Chintamani
Patil, Shri Krishnarao
Raghu Ramaiah, Shri K.

Ram Singh Bhai, Shri

Ram Swarup, Shri

Rana, Shri M. B.

Rao, Shrimati B. Radhabai A
Reo, Shri P, Ankineedu Prasada
Reddy, Shri K. Ramakrishna
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mylki Raj
Samanta, Shri S. C.

Sathe, Shri Vasant

Satish Chandra, Shri

Savitri Shyam, Shrimal
Sayeed, Shri P. M.’
Shankaranand, Shri B.
Sharma, Shri A. P.
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shestri, Shri Sheopwjan

Shenoy, Shri P. R.
Shivnath Singh, Shri

3ji2
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Shukla, Shri B. R.

Sinha, Shri Dharam Bir
Stephen, Shri C. M.
Subramaniam, Shri C.

Tombi Singh, Shri N.

Verma, Shri Sukhdeo Prasad
Yadav, Shri Karan Singh
Yadav, Shri R. P.

MR. CHAIRMAN: The result* of
the discussion is: Ayes 13; Noes 76.

The meotion was negatived.

MR. CHAIRMAN: With the per-
mission of the House I am asking the
office to keep the doors closed to save
the time of the House.

. SHRI MADHU LIMAYE: I do not
stand on technicalities.

MR. CHAIRMAN: I shall now put
amendment No. 4 moved by Shri
Madhu Limaye to the wvote of the
House. The question is:

‘“Page 2, line 12,—

for ‘highest’ substitute ‘aver-

age'." (4)
The Lok Sabha divided :

Division No. 16) [17.25 hrs.

AYES

Bhagirath Bhanwar, Shri
Bhattacharyya, Shri S. P,
Dandavate, Prof, -Madhn
Dutta, Shri Biren

Halder, Shri Krishna Chandra
Joarder, Shri Dinesh
Kachwai, Shri Hukam Chand
Lalii Bhai, Shri

Limaye, Shri Madhu

AGRAHAYANA 13, 1895 (SAKA)
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Mukerjee, Shri H. N.
Panda, Shri D. K.

Singh, Shri D. N.

Verma, Shri Phool Chand

NOES

Ahirwar, Shri Nathu Ram
Bajpai, Shri Vidya Dhar
Barman, Shri R. N.
Barupal, Shri Panna Lal
Bist, Shri Narendra Singh
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chawls, Shri Amar Nath
Chhotey Lal, Shri

Dalip Singh, Shri
Darbara Singh, Shri

Das, Shri Dharnidhar
Daschowdhury, Shri B. K.
Dixit, Shri G. C.

Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gogoi, Shri Tarun
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Kader, Shri S. A,
Kailas, Dr.

Lakshmikanthamma, Shrimati T.

Laskar, Shri Nihar

Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar
Malaviya, Shri K. D,
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B. P.
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*The following Members also recorded their votes for NOES. Shri Pratap

Singh Negi, Shri E. V. Vikhe Patil,Shri T. Schanlal

Purty.

and Shri M. 8.
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Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri Jagannath
Misra, Shri S. N.

Murmu, Shri Yogesh Chandra

Murtky, Shri B. S.

Nahsta, Shri Amrit

Naik, Shri B. V.

Negi, Shri Pratap Singh
Nimbealkar, Shri

Painuli, Shri Paripoornanand
Pandey, Shri Damodar

Pandit, Shri S. T.

Panigrahi, Shri Chintamani
Patil, Shri Krishnarao
Purtv, Shri M. S.

Raghu Ramaiah, Shri K.
Ram Singh Bhai, Shri

Ram Swarup, Shri

Rana, Shri M, B,

Rao, Shrimati B, Radhabai A.
Rao, Shri P. Ankineedu Prasada

Reddy, Shri K. Ramakrishna
Rudra Pratap Singh, Shri
Saini, Shri Mulki Raj
Samanta, Shri S. C.

Sathe, Shri Vasant

Satish Chandra, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sethi, Shri Arjun
Shankaranand, Shri B.
Sharma, Shri A. P.

Shash: Bhushan, Shri
Shestri, Shri Biswanarayan
Shastri, Shn Sheapjijn:i )
Shenoy, Shri P. R.
Shivrath Singh, Shri
Shukle, Shri B-R.- - :
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Sinha, Shri Dharam Bir
Sohan Lal, Shri T,
Stephen, Shri C. M.
Subramaniah, Shri C.
Tombi Singh, Shri N.
Verma, Shri Sukhdeo Prasad
Yadav, Shri Karan Singh
Yedav, Shri R. P,

MR. CHAIRMAN: The result* of
the division is: Ayes: 13; Noes: 79.

The motion was negatived.

MR. CHAIRMAN: I will now put
amendment No. 5 by Shri Madhu
Limaye to the vote of the House.

Amendment No. 5 was put and
negatived.

MR. CHAIRMAN: Now, the ques-
tion is:

Page 2, line 15—
after "export” insert—

“if a foreign company, the extent
and rate of the Indianisation of its
dquity capital and personnel and
the likely effect on remittances of
foreign exchange, the impact on
employment, the reasonableness of
the wage level in the undertaking,
its record in the matter of conform-
ing' to the foreign exchange regu-
lation and tax laws” (6)

The Lok Sabha divided:

Division No. ll_] [17.28 hrs.
AYES

Bhagirath Bhanwar, Sfiri
Bhattacharyya, Shri S. P.‘
Dandavate, Prof, Madhu

Dutta, Shri Biren

Halder, Shri Krishna Chandra

_Joarder, Shri Dinesh

*Shri "E. V: Vikhe' Pétil' also ie recorded Kis vote for NOES.
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Kachwai, Shri Hukam Chand
Lalji Bhai, Shri

Limaye, Shri Madhu
Mukerjee, Shri H. N.

Panda, Shri D. K.

Singh, Shri D. N.

Verma, Shri Phool Chand
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NOES

Ahirwar, Shri Nathu Ram
Bajpai, Shri Vidya Dhar
Barman, Shri R. N.

Barupal, Shri Panna Lal
Bist, Shri Narendra Singh
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chawla, Shri Amar Nath
Chhotey Lal, Shri

Darbara Singh, Shri

Das, Shri Dharnidhar
Daschowdhury, Shri B, K.
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gogoi, Shri Tarup

Gokhale, Shri H. R.
Gomango, Shri Giridhar
Kader, Shri S. A.

Kailas, Dr.
Lakshmikanthamma, Shrimati T.
Laskar, Shri Nihar

Mahishi, Dr, Sarojini

Majhi, Shri Gajadhar
Malaviya, Shri K. D.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B. P.

Mirdha, Shri Nathu Ram
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Mishra, Shri Bibhuti
Mishra, Shri Jagannath
Mishra, Shri S. N.

Murmu, Shri Yogesh Chandra
Murthy, Shri B. S,

Nahata, Shri Amrit

Naik, Shri B, V.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandit, Shri S. T.

P.unigrahi, Shri Chintamani
Patil, Shri Krishnarao

Purty, Shri M. S.

Raghu Ramaiah, Shri K.

Ram Singh Bhai, Shri

Ram Swarup, Shri

Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri P. Ankineedu Prasada
Reddy, Shri K. Ramakrishna
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Samanta, Shri S. C.

Sathe, Shri Vasant

Satish Chandra, Shri

Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Shankaranand, Shri B.
Sharma, Shri A. P.

Shashi Bhushan, Shri

Shastri, Shri Biswana.rayari
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shivnath Singh, Shri

Shukla, Shri B. R.

Sinha, Shri Dharam Bir
Sohan Lal, Shri T.

Stephen, Shri C. M,
Subramaniam, Shri C.

Tombi Singh, Shri N,
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Verma, Shri Sukhdeo Prasad NOES
Yadav, Shri Karan Singh
Yadav, Shri R. P.

Ahirwar, Shri Nathu Ram
MR. CHAIRMAN: The result of Bajpai, Shri Vidya Dhar
Barman, Shri R. N.

the decision is:
Barugpal, Shri Panna Lal

Ayes: 13; Noes: 77 Bist, Shri Narendra Singh
The motion was negatived. Chandrakar, Shri Chandulal

MR. CHAIRMAN: Mr. Sathe, are Chaturvedi, Shri Rohan La]
you pressing your amendments? Chaudhary, Shri Nitiraj Singh

SHRI VASANT SATHE: I am with-  Chawla, Shri Amar Nath
drawing my amendments Nos. 10 and Chhotey Lal, Shri

12. Dalip Singh, Shri
Amendments Nos. 10 and 12 were, by  Darbara Singh, Shri
leave, withdrawn, Daschowdhury, Shri B. K.

MR. CHAIRMAN: Now, 1 will put DUumeds, ShriL. K.
amendment No. 44 by Shri Dinesh Dwivedi, Shri Nageshwar
Joarder to the vote of the House. Engli, Shri Biren

The question is: Gogoi, Shri Tarun
Gokhale, Shri H. R.
Gomango, Shri Giridhar

for “the commencement of the Kader, Shri S. A.
industries (Development and Regula- .
tion) Amendment Act, 1973, uiles, Pr.

Page 2, lines 13 and 14—

Lakshmikanthamma, Shrimati T.

Substitute— Laskar, Shri Nihar
“First June, 1973" (44). Mahishi, Dr. Sarojini
The Lok Sabha divided: Majhi, Shri Gajadhar

Malaviya, Shri K. D.
Mallanna, Shri K.

Division No. 12] [17.30 hrs.  Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad

AYES Maurya, Shr B. P.
Bhagirath Bhanwar, Shri Mirdha, Shri Nathu Ram
Bhattacharyya, Shri 8. P. Mishra, Shri Bibhuti
Dandavate, Prof. Madhu Mishra, Shri Jagannath
Dutta, Shri Biren Misra, Shri S. N.
Halder, Shri Krishng Chandra Murmu, Shri Yogesh Chandra
Joarder, Shri Dinesh Murthy, Shri B. S.
Kachwai, Shri Hukam Chand Nahata, Shri Amrit
Lalji Bhai, Shri Naik, Shri B. V,
Panda, Shri D. K, Negi, Shii Pratap Singh
Singh, Shei D, N. Nimbalkar, Shri

Verma, Shri Phool Chand Painuli, Shri Paripoornanand
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Pandey, Shri Damodar
Pandit, Shri S. T. .

Panigrahi, Shri Chintamani
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Patil, Shri Krishnarao
Purty, Shri M. S.

Raghu Ramaiah, Shri K.
Ram Singh Bhai, Shri

Ram Swarup, Shr‘i‘
Rana, Shri M. B.
Rao, Shrimati B, Radhabai A.
Rao, Shri P. Ankineedu Prasada
Reddy, Shri K. Ramakrishna
Rudra Pratap Singh, Shri
Sadhu Ram, Shri
Saini, Shri Mulki Raj
Samanta, Shri S. C.
Sathe, Shri Vasant
Satish Chandra, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sethi, Shri Arjun
Shankaranand, Shri B.
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Shenoy, Shri P. R,
Shivnath Singh, Shri
Shukla, Shri B. R.
Sinha, Shri Dharam Bir
Sohan Lal, Shri T.
Stephen, Shri C. M.
Subramaniam, Shri C.
Tombi Singh, Shri N.
Verma, Shri Sukhdeo Prasad
Yadav, Shri Karan Singh
Yadav, Shri R, P.

MR. CHAIRMAN:
the division is:

Ayes: 11; Noes: 7.
The motion was negatived.

The result* of

“AGRAHAYANA 13, 1895 (SAKA)

Regulation)
Amdt, Bill
MR. CHAIRMAN: Now, the ques-

tion is:

In page 2, line 13 of the Bill,
substitute “commencement” by
“introduction in Parliament” and
in line 14, substitute “Act” by “Bill".
(43).

Page 2, line 17,—
add at the end—

322

“including the extent of under-
utilisation of capacity, if any, during
the relevant period due to any
cause” (28)

The motion was adopted.
MR. CHAIRMAN: Now, the ques-
tion is:

“That clause 2, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to
the Bill.

MR. CHAIRMAN: Now, the doors
may be opened.

Clause 3- (Amendment of section 24)
SHRI MADHU LIMAYE: I move:
Page 2, line 21,—
add at the end—

(ii) to sub-section (1), the
shall be added,

‘and
following proviso
namely: —

“Provideqd that if any person con-
travenes or attempts to contravene
or abets the contravention of the
provisions of sub-section (4), of
section 10, he shall be punishable
with imprisonment which may
extend to one year or shall be puni-
shable with a fine at the rate of 25
per cent ad valorem of any increase
beyond the productive capacity in
the Certificate of Registration if this
involves additional foreign exchange

*Shri Madhu Limaye als(-) recorded his vote for AYES.
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remittances or creation of additional
accrued liabilities by foreign com-
panies.” (7)

¥ ag davwT 3@ faT do &+
w g i #d wgem ¥ on agT A
wars gorat fo 22 WAl & qa Y wi
AR g wim ag T §9
qAqT FH AT EE | WL g9 wA
H oo A4 1 F1 g8 qvaa gem St
I wfed IUHET wE R IEET A
fear wd @ waEdd # FWOH
g G ! ogw  fag #7 wran
g fF ma g3 ¥ A aoe foay man 2
3u F1 g amfur Fo afer,
o & ¥ SwdF g am frar ¢

W F1 a8 mrvarAA fagr om fE
s afawa & g7 w197 F1 IFA 7 fam
ST qY wEy ¥, Fw3E T FICATS AV
wmd | gw fad & ¥ war froafz
ATEIT FIE A FELAE FIAT ATEAT
AT oF At A% HT A9 Y JW FIE
I 99 F1 q1faF FeORA & 99 AT 25
@z aF Fqr F AW a7 aga
fearomd 1 9§ FedY 73T F I91T
N A 1T AEY & WYX FerE qEA
A amAdr g whaw 71
Y FTAT FT IeAAT FIT H T2
wHfAgi ®Y @H  FIA BT OGA4H FA
T FT I 2 FT grau H fFar
g

w9 faar g fFwga
T Feaad wA & Fror  afg fFIon
HAT ATg 9l AT &, WX wLEa
a%3 arafafadt idr & 7 arEEsor
HYAT TEEHT & a7 FHEI
T OEAT §, & uAY F 17 FOL
AT 2 e g aafafadr & awg
¥, arve dfag Ayggarr @A fs
25 TIqz GIFANN INTEA F g
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% qam fear e swar g1 qA
gt § fw A v 3@ &1 WA
qr 1

SHRI C. SUBRAMANIAM: I am
unable to accept the amendment. This
is the only country where as a matter
of fact we penalise production. There
is no action for those who do not
produce. Still, because they are con-
travening the clause, we are making
some punishment for that. This
punishment has been in existence for
quite a long time. There is no need
to change it when we are just amend-
ing it here.

MR. CHAIRMAN: I shall now put
Amendment No. 7 moved by Shri
Madhu Limaye to the wvote of the
House.

The Amendment No. 7 was put and
negatived.

MR. CHAIRMAN: Now the gues-
tion is:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

Clause 4—(Amendment of the First
Schedule)

SHRI MADHU LIMAYE:
move my amendment No. 8.

I beg to

Sir, I beg to move:
Page 2,—
after line 26, insert—
“(3) Magnetic tapes.
(4) Mercury tubes.
(5) Sweets, including chocolates.
(6) Inks and colours.
(7) Boot polish.” (8)

wga wd1 wiEa § fead e
LT F G KT q@gAAT AR E )
39 § ag “fadifagw, R G I
w9z qxe” AgAT WA g #
AT FATr A EATE fF ag waAfeT
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g, WF{ zqeW, wEEd TEAfew
I, 99 O3 FA9, 37 qifaw
wife gt &1 A faaafasa s
FAF A1 whaeg & g0y Frafra s,
fawfaag ®war A R faor AT,
39 & faq wrara g1 wnaar | wifax
g fagaw ¢ @ T fEaw
TIAqHE T LA OF2 H W w4l
wEEa &1 ag #faFre T ARa g
W 3 & 3A "fasdd &1 ag
EHFTT FT AT IT FT gEawr ol
F | F mwaAr § fE 3T F g
9 FungT 1 fara fEr s A
FTE waTa AZE

SHRI C. SUBRAMANIAM: This is
a question of taking certain indus-
tries from the State jurisdietion to the
Central jurisdiction. Woell, this can
be done only in consultation with the
State Governments. Therefore, 1 shall
take the suggestion of the Hon. Mem-
ber.

Now, as far as linoleum is concerned
there is a history behind it beause the
Tariff Commission was appointed and
they have gone into it. We want to
regulate it and it could be regulated
when it is brought under the sche-
dule, That is why this lone item has
been brought in.

There is no justification, therefore,
to include Boot-polish and various
other things.

MR. CHAIRMAN: Are you press-
ing your amendment?

SHRI MADHU LIMAYE: Yes.

MR. CHAIRMAN: Now I will put
amendment No. 8 by Shri Madhu
Limaye to the vote of the House.

Amendment No. 8 was put and
negatived.

MR. CHAIRMAN: Now the ques-
tion is:

“That Clause 4 stand part of the
Bill.”

AGRAHAYANA 13, 1895 (SAKA)
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The motion was adopted.
Clause 4 was added to the Bill

Clause 1.—(Short title and commence-
ment)

MR. CHAIRMAN: There is one
amendment, Amendment No. 1 in the
name of Shri Madhu Limaye.

SHRI C. SUBRAMANIAM:
not necessary.

SHRI MADHU LIMAYE:
pressing.

MR. CHARMAN: All right.
question is:

It is
I am not
The

“That Clause 1 stand part of the
Bill.”

The motion was adopted.

Clause 1 was added to the Bill.
The Enacting Formula and the Title
were added to the Bill.

MR. CHAIRMAN: The Hon. Minis-
ter.

SHRI C. SUBRAMANIAM:
beg to move:

Sir, I

“That the Bill, as amendmded, be
passed.”

MR. CHAIRMAN: Motion moved:

“That the Bill, ag amended, be
passed.”

SHRI H. N, MUKERJEE (Calcutta
North-East): Under Rule 93(2)
where a Bill has undergone amend-
ments, the motion that the Bill as
amended be passed shall not be moved
on the same day on which the con-
sideration of the Bill is concluded,
unless the Speaker allows the motion
to be made.

Sir, normally what happens is that
when an amendment is made—at lest,
we had two amendments having been
moved by the Minister and accepted
by the House—in all fairness, we
should have the third reading fomon
row. I did not attend the earlier stages
of the proceedings but, because this
Bill appears to be important and in
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view, speeially, of the exhaustive
answers given very considerately by
the Minister in the consideration
stage. I think that the thirg feddirg
stage is also somewhat important.
Therefore, 1 suggest that in view of
this rule, you be pleased ta adjourn
the matter till tomorrow so that we
can have the third.reading tomorrow.
We can have half an hour or so in the
third reading.

MR. CHAIRMAN:
the motion,

I do not allow

st vy fuRy - Famfs w5,
7¢ {few &1 0aT% T § 9Z9 A9
HO AT T |

awwfa agaw . HHOTATE A
faar 211
ot wT fwaq g o s H

F7 faar &1 Z1 %A g (% gw Al
Fr ATl BT &0 W wAfarT g ar
(sqaqtA) & T FIAT EATE, TN
faer ar 7 7 1
ayuifa I 1w
= 7 fimr & 0

»

SHRI H. N. MUKERJEE: Sir, are
you extending-the time of the House?

MR. CHAIRMAN: No, I am not
extending the time because there is
some function, Otherwise 1 will
adjourn.

SHRI H. N. MUKERJEE: I rise on

a point of order.

1 think it is the inherent right of
this House and of individual Members
to have a third reading discussion of
a measure which goes to the root in

- —
Lot
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so far as economic life is concerned.
1 consider it rather undesirable that
for extraneous circumstances this
House should be hustled into passing
a legislation of this description. Do I
take it that this is a kind of precedent
which has to be followed? Even if it
is supposed to be a precedent, are we
to take it that because the leader of
one of the parties of this House is
giving a reception in honour of some-
body, the business of this House
should be hustled? I do not under-
stand this business, The person who
is the guest in the function is a person
for whom I have the highest regard.
But, that does not mean to say that
the work of this Parliament should
be expedited in this kind of undesira-
ble manner. Some function in Vigyan
Bhavan does not mean the adjourn-
ment of the House before time—be-
fore we have an opportunity of dis.
cussing. I have been a Member of
this House for long. When the
amendment to the Industries (Deve-
lopment and -Regulation) Act came
into the picture I had some idea of the
expectations of the country. About
this also I draw the deductions from
what the Minister has said at the
consideration stage. You also attach
greatest importance to the considera-
tion of this measure. And inspite of
that, would you consider it proper to
let this House be hustled into passing
this legislation? Then 1 have pothing
to say. On grounds of order and pro-
priety, I suugest that the third read-
ing should be postponed, particularly
when that rule is very clear that the
discretion of the Speaker can only be
exercised after considerable delibera-
tion, I think in this matter, if you do
not choose to do so, I have nothing
more to say.

MH. CHAIRMAN: I think the hon.
Member is not justified in saying that
the Bill was nut discussed thoroughly.
This Bill was discussed thoroughly by
members from both sides of the
House, And to-day is the third day.
It is another matter that the hon.
Member was pot present in the House
and he did not participate in it. The
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hon. Members have got a right to
speak at the third readirg. I am nol
denying thay right. Thiy have the

right to speak on the third reading.
But, I am not postponing this consi-
deration becausc of the plea that on
the same day the Bill should not be
passed. That is the only thing. You
have got the right to speak on the
third reading. If you like, you can
speak, I shall be happy.

SHRI H. N. MUKERJEE: 1 do
not wish to speak only in order to
hear my own voice which 1 have heard
long enough. I have risen on a point
of principle. If that principle is not
considered, I do not care a rap about
speaking in this House.

st wg femar - @aTfT wERET,
# oF et frmreAsr o 0 W
@ WA A W T TF AWA
Hfed A Tt o ETT AT 9w
ga1 29T, arfr zw AT A ov AT

a% | #d I AT AL TAAT
qgar § 1 AT W FTAR A FrAAs
AMET & Tlo THAT AT ALTA T

w41 wgrEA AT AT ATEA 2, A Ew
T FET AAT AR £ | gHTIr ALY
T=9r 3 {F II%A7 @igra FY AT T
ST M Fafa F v A2y a1 o e
FHE F FACAA T AT AT IRT IT [
AT AT |

wwmfe wgw o AT AT 9
ft s F P w7 fam 2FF %
A =mgd &1 W1 wr wraE
gz At TiEgd & F g7 oA
T T WE L AfET wrafr weer
Fga & f5 77 forema &1 FzTm
fwgr @
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PROF, MADIU DANDAVATE:
During the observations made by tae
hon. Minister, one of the points on
which the opposition to this Bill was
based has not been adequately met at
all. Hon. Members had given statis-
tics to indicate that in spite of the pro-
visions of the Bill, it is an established
fact that there has been a manipulated
inflation of capacity of production.
That particular point is valid not only
in one sot of industries but in all the
industries. The industrics are divided
mto three ecategorics, Heensed, regis-
tered and COB. In all the three cases,
yvou will find, whether there arc
statutory powers or nol, that there has
been manipulation of inereased capa-
city, and, therelore, the question of
statutory puwer i=s not relevant at all
The remedy is to be found some-
where else.

It was pointed oul by the hon. Min-
ister in his initial remarks that the
E'll was an extremely short one and
it had only restricted scope. But very
often an extremecly small measure has
the potentiality for a grecat mischief.
In this particular case, I would like
to point out to you one prticular dis-
crepancy between the Statement of
Objects and Heasons and the prono.
uncement of the hon, Minister himn-
self.

On 26th March, 1973, in conneetion
with foreign companies, the hon, Min-
ister Shri C. Subramaniam had said:

“Naturally if the foreign-owned
companics are allowed to expand
{further, then there wounld not be
any scope for competition for
Indian-owned companies. There-
fore, we are already taking action
on that hasis. As soop as  certain
legal points ore overcome, we pro-
pose to put a ceiling on their pro-
duction, taking into account their
original capacity... .".
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Sir, kindly mark the words ‘original
capacily’. There was reference to ori-
ginal capacity.

SHRI C. SUBRAMANIAM: Here
also I have made a reference to that.

PROF. MADHU DANDAVATE: In
this very statement, there is a re-
ference to original capacity. Now,
the original capacity is to be com-
pared with that on the date that is
being fixed up here, namely the intro-
duction of the Bill. Therefore, this
will be a great discrepancy which
will be there.

Many points were introduced in the
course of the debate. One point
needs further elucidation. It is a
question with which not only the pro.
blems of production are related and
not only the problems of the mal-
practices are involved but also the
manner in which the industries have
been able to manipulate increased
production far beyond what actually
they had indicated earlier.

It must be remembered here that
not only the ethical norms but all the
trade union norms and the Factories
Act have also been violated. I do not
want to repeat what Shri Limaye has
already raised. The officer concerned
had given him eleven or twelve rea-
sons and the various categories under
which the malpractices had been in-
troduced. By increasing the shifts, by
increasing the number of hours of
work and by viclating all other rules,
by violating all the provisions of the
Factories Act fhe capacity has been
manipulated. It is a sad commentary
on the manner in which Government
are carrying on the governance of the
country that even trade union norms
have been violated, even the Fac-
tories Act has been violated and more
shifts have been introduced and even
the MRTP Act has been violated.
The MRTP Act was introduced in this
country in order to see that restric-
actually instructions are given that
irmprctors under the MRTP  Act go,
1iws were imposed. But when the
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certain machines &re to be closed
down so that the violation of the Act
cannot be actually noticed. All
these things are happening. All
these malpractices are continuing.
Therefore, we feel that the Bill if
adopted exactly in the form in which
it is now with the date of implemen-
tation as prescribed even in an
amended form, we will be putting a
premium op illegality, corruption and
violation of all ethies.

Therefore, I strongly oppose this
Bill and even at this stage, I would
plead with the Minister: still give us
some time; let us sit across the table,
discuss and debate all the problems
involved, and probably if better coun-
sels prevail, in a better form the Bill
can be brought forward and can be
adopted unanimously,

o wWIw (7= zfan)
aqmfs wgrRz, ¥ 7 gaz graaw
qEA Aty F 41 A I war w7
¥ 9% 92 WARETAZ do 43 T 9%
AT ¥ oE mdt qdar "
gfe 70-71-72 % Y A" TEFUA
g1 99 #1 & & F4ifw gfema zaw
FFOAT FT q1EF9A 72—73 F fagar
GT W 73-74 T FT @1 AT

fe ag 300 1T 400 9TEz AT
gizeme fear mr 2 0§ 9w wt
afqgeerm w14 a1 g0 ! qr oAl w7

feamn  Sredwa gw1 98 ¥ wEIEAl
HAW FAT | WA AR qA AT
"I A AAT 1973 H gHT & Al
fafreex aga &t awam wifze 39
afrgera & gaT @ AT 9 9T IAET
fifran /8t faeme =ifgw, 37 #1
et T faat aifay afes 9w 1
g femr s =rfEm

SHRI D. K. PANDA: Now that
this Bill is going to be enacted into
an Act, I want to say this. As I said
at the earlier stage, the hon. Minister
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has made declarations in thig wvery
House that the monopolies are play-
ing a hide and seek game. If we plug
one loophole, we begin to discover
some other loopholes. He has said
that if some loophole is plugged some-
where, some other loopholes are found
somewhere else. This goes on like
that, Thig is a game of which the
hon. Minister is aware. .

Therefore, the question i{s whether
some more loopholes are to be found
out or you are allowing the Opposition
members to have a discussion across
the table with you so that there emer-
ges a comprehensive legislation which
will plug the largest possible number
of loopholes.

ot vy fomd : wewg AgEg,
WAL AT AT fra AT T0EFA AT A @A
¥ oqmo w1 oF Ig famn 3w A
wdTal F1 AT g w1 oegrA A%
a1 %R 7 amvarea qifade
1 fayr gr 1 I9 & gZ Far 9v

“Naturally, if the foreign-owned
commpanies are allowed to expand
further, then there would not be
any scope for competition for
Indian-owned companies. There-
fore, we are already taking action
on that basis. As soon as certain
legal points are overcome, we pro-
pose to put a ceiling on their pro-
duction taking into account their
original capacity”.

o q Arfra #afed & qnar
97 7 ;T TR E 17 F7 7R & ofiglEw
Fafwdt ¥ w77 ) g oaw
TrgEA fewdm @1 mr o R WA
WA T FAT

“We are the only country which
penalises increases in production”.

W F ATEE g fF §T & wadl
ffeai wfy frmm i A
9 g5 F1 TAT  @RAT § A1 7T A
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Aaea grm fd R FEAIT WIT
AN gEEd & I FE OF
T @I WIS’ am, @ur am
facga @ 1 Qw1 a1 g qAAr
ga 3 f& g  glaar a@r @ w4l
§ 1L, A famE Adl §
Efezae WEWA_E ST a1, q@ 1
] EWF, U 9 TI 1 W
fawara § a1 N Aitaqi € wigtiaq
FEAF (AT KF I F1 g {63419
L) KA I H FEA AT

8HRI1 B. V. NAIK: B8ir, I do mnot
want to take much time, and I know
the anxiety of the House to get this
through. "The entire argument has
been anti-monopolistic and we have
been pro-production. I would urge
upon the Minister to find out not the
symptoms but the causes of the entire
disease, and the causes are the un-
natural concessions. 1 would urge
upon the Minister, as a Minister of
Industrial Development, to institute a
Commission to investigate into the in-
dustrial concessions of an unnatural
nature which have been granted to
big, small, medium and every type of
houses, so that the root cause of the
menace will come up and so that we
do not find the symptom but the
disease,

SHRI C. SUBRAMANIAM: Sir, I
would like to answer only one ques-

tion, and that is, I have given the
assurance that the original capacity
will be taken into account. As a mat-

ter of fact, this has been mentioned
also in the Bill. “In specifying the
productive capacity in any certificate
of registration issued under sub-sec-
tion (3), the Central Government
shall take into consideration the pro-
ductive or installed capacity of the
industrial undertaking, as specified in
the application for registration made
under sub-section (1)...”. Thig is
also one of the factors which we have
included. I have not excluded that.
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Therefore, that is also included., And

once the capacity is specified, there is
no question of further expansion.

MR. CHATIRMAN: The question is:

“That the Bill, ag amended, be
passed. :

The motion was adopted.

MR. CHAIRMAN: Nowsthere are
only three minutes more.

SEVERAL HON. MEMBERS: Ad-
journ the House
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MR. CHAIRMAN: So, thig is the
opinion of the whole House. All
right.

The House stands
11 am. tomorrow,

adjourneg till

1757 ar,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
December 5, 1973/ Agrahayana 14, 1805
(Saka).



